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LOK SABHA DEBATES

LOK SABHA
e

Thursday, December 6, 1973/Agrahayana
15, 1895 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
New Steel retention prices

..l_.

*362. SHRI C. K. CHANDRAPPAN:
SHRI SARJOO PANDEY:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government propose to
announce soon mew steel retention prices;
and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). An Inter Ministerial Committee has
been set up to work out the retention
prices of various categories of steel for
the main producers, taking into account
productivity, cost and investment. The
Committe, is expected to furnish jts re-
port next month,

SHRI C. K. CHANDRAPPAN: Sir,
the Minister may please mention in
greater details as to what are the factors
which will be taken into account by the
Inter-Ministerial Committe, while taking
a decision? Also what is the reason for
the Government, at the moment, to de-
cide about setting up their Committee to
revise the retail price of steel?

2

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): Sir, the House is
aware that in the course of the last five
years, the retail price of steel has been
put at about Rs. 170 per ton while the
steel producers—out of them six are pow
either in the public sectors or are ma-
naged by the public sectors—were de-
manding Rs. 350 per ton as an increased
price on account of increase in wages
and other costs of production which

have gone up.

Lately, we also allowed the steel to
be sold to the public at a much higher
price and, as a policy decision, we have
decided after granting the retention price
to each of the plants that the surplus
must be transferred to the Central Fund
which could be utilised only for the
expansion and development of the steel
industry in consultation with the Plann-
ing Commission. So, under this, it be-
came necessary that we should go into
the retention prices afresh. Therefore, a
committee has been set up with the
following terms of reference, namely:—

(i) to establish realistic cost and
productivity norms of each plant,
taking into account plant capa-
city, raw material position and
the total preductive situation in
each plant;

(ii) fix appropriate rate of deprecia-
tion so that money is available
to each plant for optimum
repair and maintenance;

(i) fix the rate of return on capital,
taking into account the infla-
tionary increases;

(iv) determine retention prices and
also the period for which these
prices should be fixed;
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(v) consider evolving a formula, if
possible, where changes zould
be made in the retention prizes
once every Year, taking into
account escalations in costs and
other relevant factors.

SHRI C. K. CHANDRAPPAN: The
hon. Minister had said that the differznce
between the selling price and the reten-
tion price which would accrue as a sur-
plus for the industry would be ploughed
back into the industry itself for moderni-
sation and expamsion. In that case, since
there were two price hikes during the
recent period, one in July, 1972 and the
other in September, 1973, may I know
what amount of this increase in price
Government could ploush back to the
industry for capital investment, and for
expansion and modernisation of the in-
dustry during 1972-737

SHRI T. A. PAI: The price hike that
resulted from the hike in the retention
price was hardly enough to meet the in-
creased working expemses and did not
provide enough reserves for the ideas
that we had in mind, of either expansion
or improving the steel industry.

SHRI C. K. CHANDRAPPAN: I
may be that I was not very clear......

MR. SPEAKER: The hon. Minister
says that it was not enough to plough
back. What else does he want?

SHRI C. K. CHANDRAPPAN: 1 think
that this policy decision that the difference
between the selling price and the retention
price would be ploughed back into the
industry for modernisation and expansion
was taken after the setting up of SAIL,
that is, during the last one year. Does
it mean that the Government could not
get any surplus to plough back into the
industry?

SHRI T. A. PAI: The policy decision
was no doubt taken after the SATL was
set up, but the policy decision was taken
on October, 15, and, therefore, any sur-
plus will accumulate only after the 15th

October. i

DECEMBER 6, 1973
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SHRI D. N. TIWARY: The
reason for high prices of steel is non-
utilisation of the full capacity in the
steel plants due to which the overhead
charges go higher, and secondly the
stoppages of work due to strikes and
other things. May I know whether the
hon. Minister wants to punish the con-

main

sumer for these shortcomings of the
Government or of labour?
SHRI T. A, PAI: No, Sir. I do not

want the country to be punished on ac-
count of shortage of steel as a result of
either labour trouble or loss in produc-
tion. I would expect that the steel indus-
try produces to the maximum capacity
installed. Ip fact, if the capacity had
been fully utilised or utilised better, we
would have had a higher profit, but under
the conditions where the demand is much
higher and the shortage is there, we
thought that instead of the middlemen
reaping the profits in between, the profits
could go back to the steel plants and
may be avatlable for development,

st wg fomd : wega wERT FAT
g F wdl ®Eiar f& gEwe &
grarT ®1 73 & A0 aga anAT w7
HTA T 587 § 1 19 H G AT
frat g1 fi 41 a9 arer fha == T
HATd HTTET FE1 F (¢ F4 390 &
gera fodr e S dvAwd w7 §
F% fam sarETETw g | { AT AR e
Y FITAE 59 7L 31wtz w1 et
#t wTw i TEar § 49 23 3,
wiTg &7, fag daaasfar 37 w5 7
fpar  aaifa T AT I FEEA
% T 97 fHAT 91, I9Er o7 H &7
fear w1 aga a7 FAAT | T AT
faar Harm ¥ 37 5 TRE @1 AF
1 s AATH FHAT 8, T I
Aarar @ A ag dar Wy # fomr
Frr—zeqTa #r darEre awe & o ?
FIT T 7 LG H1 AT X FEA 7
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SHRI T. A. PAI: The sclling price of
steel is very high in the open market, As
long as quotas and allocations are made
at a lesser price, there would always be a
temptation to divert it from actual users
also sometimes, Therefore, we had to
make our prices realistic enough. Even
today, the imported prices are much
higher than what we have fixed for the
present. We had to decide about the
prices prevailing in the blackmarket and
the imported prices, and we have fixed
the price in between.

We would like to wait for some
time to see that the prices are
adjusted in such a way that the scope
for making money is reduced to the
minimum,

it vy femd © 7 &1 WY 7 w\T
wara faar & 1§ &% a1 fe wdflm ®

AT o ATHE H HATH g1 F6T & IAHT

- FA w0 wfgwc faw gawg

* qr 2, a8 947 W w1 frw mwar @,

AwWAFN

MR. SPEAKER: The hon. Member is

going too far from the scope of the main
question.

SHRI T. A. PAI: If the hon. Member
can suggest a way out about how to do it,
I shall certainly examine it.

SHRI MADHU LIMAYE: The Income-

tax Department has sufficient powers
onder the Income-tax Act.
MR. SPEAKER: Let not the hon

Member enter into arguments with the
hon. Minister now.

oft farsfer forwt : vt sy e
& fm@ @@ W W WNE
‘& wrer fUr wE wuir 7
adft oft FwEa Fwer & fe e &
st gy srar &, ag wgw d, ¥ fg
T 2w T gy Y g T & ST
aeT IHT W A dqrATT A A AW
M T g e a W@ arAT 7 Ay
¥ w7 et & K gegn 1

wEaN REEW 0 WY A Wi oAy
foreaq 7 7 wiaTa Frotaea 341 faar g

SHRI T. A. PAl: We examined the
question when framing the daul policy
whether it would be possible to have steel
price in such a way that certain types of
consumers could pay a lesser price and
the others higher price, But inevitably,
it would have led to the sale of steel from
one sector to another when the prices .
were higher. So, we went by the type of
uses, and we found that those articles
which were used by the Government pri-
marily and mostly were charged less and
the others were charged more. Inevitably,
it may be that some of the farm imple-
ments may have to cost more.

MR. SPEAKER: His simple gquestion
was whether the needs of the agriculturists
were kept in view,

SHRI T. A. PAT: No, I was only say-
ing that even the needs of the agricul-
turists could not be taken care of.

o) R WA WP . HTH T

I FT T 79 &7 AT I G —
At & S T § oF T FTe@Ey
¥ ¥ wwy A e freeeT 8, 99 &
T FTH F7 & WX AHE F Ag 8 AT
o 10 7T s at a7 fagar @
TF AT TR TP AA E, IHAT A
T wfus e 5w # g s an
FLW@EN

w7 7 A o F77 2 f AT v
ey wgm 2, & oA wwEAT g OfR

T F1 AQr AT A fapmer g 27

W wENa 59T S, T N
#q Fei 7 frwaar 20

The hon, Minister perhaps thinks that
it is not worth answering.
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1 would clarify it
Government would
ensure that the scrap available in the
steel plant is used by the steel plants
mostly and recycled and its disposal will
be taken care of so that it does not enter
the blackmarket.

SHRI T. A. PAIL
by saying that the

=l 6N AW ®HAW : 57T F A
¥ faradr &6 §—— g %7 7 7Y q4ram:

MR, SPEAKER: The hon. Minister
has been good enmough to reply to the hon.
Member's previous question. Now, the
hon, Member is going too far.

Production of high-strength deformed bars

+
*364. SHRI SHRIKISHAN MODLI:

SHR1 PURUSHOTTAM
KOKODKAR:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether production of high-strength
deformed bars has received attention of
Government,;

(b) if so, the salient featurcs thereof;

and

(c) the cost involved in their produc-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Presumably, the reference is to de-
formed cold twisted bars used for con-
crete reinforcement. These are already
being produced in the country by Hindus-
tan Steel Limited, Tata Iron and Steel
Company Limited, Indian Iron and Steel
Company Limited, Mysore Iron and
Steel Limited and certain re-rollers. Cold
twisted deformed bars have higher yicld
strength, higher bond strength and can
contribute to a saving of steel of about
30 per cent over plain round mild steel
bars.

(c) The cost of production would de-
pend on the technology adopted, type of
equipment Installed and the scale of ope-
ration.

DECEMBER 6, 1873
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st sifemm Wt ;. wEme
wag 7 g fr fewrd ad W
FAa qga widew 73 0% & #AR g4 A
w1 At - faq agdr o @Y g 1 AEw-
FIT & AT AT F IoNEA 91T g
qr &9 & 7 S /9 F7 q0A7 7T i
AT AT FE, FT IW OF AW W
#t qfy w7 q@t ? afe 3@ 1 o
A 7T 39 w40 F O F 9@ QU
faar som )

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHR1
T. A. PAI): The requirement of rein-
forcing steel bars for the construction
industry has been estimated at 1.5 million
tonnes. The use of this steel would bring
about saving of about 30 to 40 per cent
of mild steel, and every effort, therefore,
would be made to see that the production
of this type of steel is encouraged,

»fT sftfermA 7@ fewnd ad & fa-
TN FT AT FHI FAT TOATA & T4T FAT
T I & 7 AT q®TTqeT AW
F qF ARG TAC § A FA TR
oAl g  mar 27

SHRI T. A. PAT: Deformed steel, per-
haps, is understood as something which
is deformed when coming out of produc-
tion. I would like to say this is a special
deformed steel manufactured by various
units, and so far as the sales are concern-
ed, we shall fix the price.

ot TRATW qaf: wHE 7
g7 ¥ It gw w1 JorL Y feur 2
H | w37 A R v
TT-rgo-aresaT-u-dafas aqr
g &y fadr 53 o7 e o -
FUT THTL §H F7 I Jfr ?
SHRI T. A. PAL: The twisting machine
costs about Ra. 60,000 to Rs. 70,000;
straightening machine costs  about

Rs. 60,000; shear cutting machine costs
about Rs. 50,000. (Interruptions)
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AN HON. MEMBER: Cost
duction?

SHRI T. A. PAK You would require
Rs. 4 lakhs for a unit to manufacture
4,000 tonnes of deformed bars. The
difference will be about Rs. 250 per tonne
between ordinary steel and this, It will
work out to an invesiment of Rs, 1,000
per tonue.

of pro-

Survey of industrdes In and around
Bokaro Steel Litd. by RP.F.C.,, Patna

*366. SHRI R. P. YADAV: Will the
Minister of LABOUR be pleased to state:

(a) whether any survey has been con-
ducted by the Regional Provident Fund
Commissioner, Patna for the purposes of
examining the applicability of the Em-
ployecs' Provident Funds Act, 1952 to
industries set up in and around Bokaro
Steel Ltd. in Bokaro (District Dhanbad);

(b) if so, the particulars of the factories
covered under Section 1(3) of the Act;
and

(c) the factories listed in the Infant
and Marginal registers and the establish-
ments inspected under Section 2A of the
Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
Provident Fund authoritics have reported
as under:—

(a) Yes, Sir.

(b) The following three factories/.
establishments have been covered
under section 1(3) of the Em-
ployees Provident Funds and
Family Pension Fund Act:

(i) M|s. Consolidated Engg. Co.
(P) Ltd, Bokaro Steel City,
Bakaro,

(ii) M/s Bridge & Roof Co. India
Ltd, Bokaro Steel City P.O.
Dhanbad.

(iii) M/s Garden Reach Workshop
Ltd., Bokaro Steel City, Dhan-
bad.

(c) A list of factories/establishments
listed in infant and marginal registers and
the establshments inspected under Sec-
tion 2A of the Employees’ Provident
Funds and Family Pension Fund Act as
furnished by the Provident Fund Autho-
rities is laid on the Table.

Statemem

Funds and Family

G'!Factoricsfcsrablishmenut, listed in infant and marginal repisters and the establish-

ments inspected under Sect
Pension Fund Act,

on 2A of the Employee's Provident

Sl
No.

MName of Establishment/Factory

L T - T TR ]

-
o

Textile Machinery Construction I.td. Bokaro Steel City, Bokaro
Damodar Enterprises Bokaro Steel City, Bokaro

Central India Machinerv Mfg. Co Ltd., Bokaro Steel City Bokaro
Modern India Construction Co Ltd., Bokaro Steel City, Bokaro;
New Standard Bngineering Works, Bokaro Steel City, Bokaro
Bokaro Hotel, Bokaro Steel City, Bokaro

Arvind Construction Co. Ltd., Bokaro Steel City, Bokaro;

Alpana Cinema, Bokaro Steel City, Bokaro

Hindustan Structure Construction Co Ltd., Bokaro Steel City Bokaro (AIGovt,
of India Undertaking H. O. Calcutta.
Gammans Ltd., Bokaro Steel City, Bokaro H. O. Bombay

22)
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it T AT TN AeAey TR,
AFTLEY Ft a7 T A a=fic
2 TeAT AE1¥z wE FHTALEH T H
W 39 F 98 99 F €7 § | qg AW
3 H A IR v AR A A @
F gqR T Agar § R 9w
. 97 3T W aaqrgen fear wfer &
g ST g ey ot 9
¥ faars 9 ST " 4 I TR
TAFAEY Fq 1 @ § o AT IR
HYAT AT FT gETd T fRar w7 Ay 59
# Taq T4z BT 0Fz & AT Hara
FAT 7E &) 9 AT I F fah
FAGTE FT AT TH 7

st aremifaT a@f : g7 W @
@ & W FA0 ArawE I FrRiaw
wE

st TR TET qAT : HA T,
wet ot F uw free &t & for & ganfas
WArEz BT @R ¥ A= T 99 SR
FATFT & | AT FT WA wgrEy TEngA
fr =0 ¥ weran o F @ S €
Tz ¥ HTAATE A SyeawT ¥ a6y
% & W et aF far o Wede s
e g T g 3 7 iw g g
Y Fa 7 AT FT 2

sit aenitferT aaf ;¥ 38 THE
T &, mifeme o e ¥ o
Fr s § | P IT F FIC TG qFE AT
@i &1 97 &1 @9 F fom §, W
qT, i grer F1 wafg 7 @ F aw©w
IT I AT H4

St AR AT A - FA B
ST & ot sreww ¥ oot wE § AT
for o 72 gt g g R !

st wemitwT awt ;¥ ot
g;q@ﬁﬂ!mﬂ'ﬁ'ﬁﬁg‘a'ﬁﬁﬂ“ﬂ’
g ¥ I ¥ < 9g Qe A T
& Fifs f q1, 99w W et

Tt g€ 81 A i o
T FEH—HES FArAeT g fafar
FeAT qrgaz  fafads, S, dud
forer gz ®% ot gfewr fafide wiw
aad A AT a fafede | ag e
ST §, AT I ¥ wATE 0F 607
FTrOAT & AT IH €T H A & afew oF
A OF FET FY, I I A A
g g

HOER T AE T Aar w7 I

*369. ot fayfa fas : v fade
#dr gy W & T S fE

(F) AT TTHC FTFT T TET
1 Tt g adwm afdfeafeat &
HAET FaT €9 frera ¥ forg 1€
FH IT G ;A

(w) af &, ot s ge T

T E?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The Government of India has
supported steps to amend the UN Char-
ter to conform to the changing situation,
such as the enlargement of the Security
Council and the Economic and Social
Council. Government believes that the
UN Charter must evolve with the times
in order to remain an effective and dyma-
mic force for peace and progress, and
shares the understandable desire for a
comprehensive review. It is of the opinion,
however, that the prevailing climats of
international politics is mot comducive to
a general review of the UN Charter, =a
question which has been on the Agenda
of the UN General Assembly for seve-
ral years now.

Y fawfe fesy : o S, @
2w &Y sty wdr W AT A M-
daTeT swwE ¥ feear fomm, so,
60,70 3w IT F o, HT T FIHLT
dwg ggm wa, ar &1 & Hifet
¥ ot ag fors g 6 F o T o wTER
# gurre figat s 7 et Wl SfF & wEy
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f F7rghe A1 3, A1 FATHS AT
& fom Y gAAT FTTRLAT AT qEHET
U 37 ¥ "I 7 1 ARA 96| 7
A7 7z gf, AT 37 F1 AT ALYAT AT

it gox ot fag : A AgIT,
FTRTE ¥ TR FoH B & | F w®F
Argam g Fgmoraa § fr 9z
1 #q T g fEw | T A 93 AR,
T FHWT ATaEIG AT W E AT g
#iﬁmﬁ%fﬁﬂﬁfﬂﬁz@‘lq\c
UF o WHTEAT A UF FHET I gL B
WTEA AT # 9 7EY 8, T FAET 1955
3 41 oy, Srfeer a8 FHE T W HT FAT
fF 9« a% ¥ &7 TF T 7 T,
T @1 ¥ dn e sefea & o=
QN WEEE F1, I 99F aF del
T AT & 7T | W ag W wAT
71 & i it iz w Gk T AT A
¥ iga 9w fm Esifmw s R &)

ot Perwfir farsy : wemey o, s
7t TTRaT 91 R 9T B #X 9™,
Afe g 91 ExdaaT AT § AT HAAT
¥ 7F AT I Y g2rar | A § A
wgar g ff Wl aYa A T wEH
FamT fF ST To T o Hlo & Y@
& A 9 oiw geifafae 8w @5
gu & st w1eT AEl 2 fF U g
for % 0x & WL wWieTs ¥, ar
- §@l §URTT A #IW JeM@T 99
F WS FT F  AOETET
FIARLE ¥, o SO17 a8 GUTC Y AreR
'%ﬁﬁ{ﬁﬁﬁﬂﬁwﬂﬂ'{t
¢ 7fF0 waw s o & gfar
Fguredy ? i fe e s dwas
qre F v ot TEaT § gafag fw -
P& grefrad & weg 41, AT ITH
ATy AT At & 1 @Y & T ey
f ot w0 a3 g€ & 9w #y g fewr

14

#Argd & fog fir @7 ¥ qin gt
%, F A1 FIH ISAT § | AT 7T
FTE F9 TG IS & AT IT FT ATGHIE
FX 1

st gaaw fag - wowT Wy,
AT wee § gare faan @ 5 59
AE F7 T AT AAFTE FX | G TE e
FARH W A AG E 1 T AT Ao
o S § fF g # weT @ s Er
ZH FITT #T7TT &, 87 @ FLAG |
gl Fifow 2 ff 9T e @Y o
THY ATEAT a9 A TG FY | FH & oy
gmafm st @ 8

SHRI P, VENKATASUBBAIAH: Of
course, to boycott the UN Assembly is
beyond our imagination, But at present
China is the only Asian country which is
a permanent member of the Security
Council. May I know whether the Gov-
ernment at any time has mobilised the
opinion, especially of Asian countries,
with regard to the desirability of expand-
ing the Security Council so that many
more Asian countries are made its per-
manent members?

SHRI SURENDRA PAL SINGH: This
question can always be taken up when
the Charter itself is amended. Unless and

‘until you succeed in amending the Char-

ter, this question is rather premature.

PROF. MADHU DANDAVATE: In
view of the fact that the spirit of the
UN Charter and its basiy are getting des-
troyed by the provisions of veto, perma-
nent seats and also the existence of inter-
national caste system consisting of super
powers and small powers, will Govern-
ment make efforts to get all these pro-
visions changed so that the implementa-
tion of the UN Charter can be entrusted.

SHRI SURENDRA PAL SINGH: We
are always in favour of strengthening the
world organisation and from our side,
we have always been doing cverything
possible towards that end. It is true that
at times things are dope in a manner
which detracts from the importance of
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UN. We feel that issues of global import-
ance which affect the entire mankind
should be discussed in the UN and deci-
<ions taken there. But there are occasions
-when certain local issues are also settled
bilaterally,. We cannot entirely rule out
that possibility. But I do agree that
everything possible should be done to
strengthen the UN organisation,

PROF. MADHU DANDAVATE: I
asked what efforts you are making to get
three specific provisions changed, name-
ly, veto, permanent scats and international
caste system,

SHR1I SURENDRA PAL SINGH: 1
agree these are very important issues, but
they can only be taken up and discussed
when the appropriate time comes for a
review of the UN Charter itself,

it fraarq fag : & sraar =mgar
g fr 3a w17 § @ra wd & faq 51 94s
F & fAC gl G A 1% Aeaqrq
faar &1 ar sar gurd FLaTT 7 A
o wE wiz fao § faa &1 wd4z #77
N ag wifaw Fun ?

St geex qmw fag : 81 fad s
&0 TaF Pea0 a0 I a Y Fea qeeqy
%1 faar & f5 72 w17 9 gAlq
CERNECI B Sl el (Ll & SR i
IAF TOT F#T0 GATq AT 07 )

SHRI K. LAKKAPPA: When an inter-
.national crisis or a conflict arises, we have
found that the U.N. ‘has failed on certain
aspects to intervens to establish durable
peace either in this sub-continent or when
there is a conflict between developing
countries becauss of the reason that the
imperialist forces have an upper hand in
the U.N, body....

MR. SPEAKER: No speech please,

SHRI K. LAKKAPPA: In order to re-
lieve such a strangle-hold of imperialist
countries which control the UN, body,
may I know whether any effort is being
.made by the Government, after taking
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into consideration the fact that in all
the conflicts it has failed to take action,
to strengthen the organisation and to
cffect o better representation of the
weaker cbuntries in the world body?

SHRI SURENDRA PAL SINGH: The
hon. Member has shown anxiety that
perthaps the UN organisation is getting
less importance and that the  bigger
powers are taking decisions which do not
strengthe;; the hands of the U.N. organi-
sation. As I have ®lready said, we are
in favour of strengthening the organisa-
tion. We are not in favour of decisions
being taken outside the forum of thé P.N.

Manufacture of Plastic Watches by HM.T.

+
*372. SHRI SUKHDEO PRASAD
VERMA:

SHRI RAMAVATAR
SHASTRI:

Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether a proposal is under the
consideration of Government to set up a
new factory to manufacture low-priced
plastic watches;

(b) the scope of their marketing in the
country, the estimated price of these
watches and whether collaboration of any
foreign country has been sought for this
work; and

(c) the salient features of the scheme,
the time by which the proposal is likely
to be implemented and the location of the
factory?

THE DEPUTY- MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (=) and (b).
Proposal for manufacture of watches
having plastic parts, which were expect-
ed to be comparatively low-priced, 'does
no longer seem feasible.

() Does not arise.
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st gudw s@mI qaf: T A
Faarar 5 o&r w9t fF oadr o
A w7 g, wfwT wa framr J
I SEd 9% sAragfa gfee ¥ "
faamz &< 1 wera wafim w2 faar
B 1 & FEHITH AT Fgav g fF q|n
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fasme &7 <@ o1 37 92 397 fa=rz
For a2 & faar g ?

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHRI
T. A, PAI): The plastic watches are
being manufactured now in Switzerland
by the Tisot—these are called Astrolon
watches, They have spent millions of
Swiss francs in developing this watch.
Tt has a very complicated mechanism and
lotg of synthetic material ars being used
in a very large way. During our discus-
sions, we found that the Swiss wére not
willing to transfer the technology for the
manufacture of components or composi-
tion of the synthetic material used nor
they were willing to transfer the know-
how. Therefore, as long as we depend on
the to supply this, I am afraid, we cannot
take up this.

q‘}ﬂ.ghmmﬁ:ﬁﬂ'ﬁﬁﬂ'ﬁ
fiFaT a7 TIHTT FT AT ¥ IH &7 Ifaq
FaT 4 WA, AfHT KHTT F awATar
fF fadvaY =7 w97 § gt ow, W
Fg @ agi ¥ fawew W & fag
darc 4t § | & s g § e o
qeETT qg A § o conrfees A 98
7 Fraq wIsFT w7 i a1 v @
Ffesm ¥ aox fadewi w1 sfifad
FT B AT H 39 w0 @ faac g 7

SHRI T. A. PAI: 1 wish our techni-
cians do that, but, at present only a Swiss
firm has concentrated in making it at &
very heavy expense and I think they
would like to derive the best benefit out of
it, CoE
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¥ qwHT A1 9L 7 feFar dar Ao
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SHRI T. A. PA: Not much. The

suggestion came from the President of a
Federation in Switzerland for manufac-
ture of different types of watches at a
meeting with the President of HMT.
While this appears very attractive because
plastic watches by themselves are not very
expensive and it was considered that for a
country like ours, it would be good to
have this idea, But, ultimately, when we
went into the cost involved and also the
technology not being transferred, this

was proving a preat disability in cxecut-
ing this,

ot prR WR wOAW :  WAAG
w4t g 7 A & AT § g
f fegzarcds 27 o g4 T4 £ w7
Tg w97 fawesr w99 & foo dare
T & & s www § fE o oaw
F@ oTfT qel WAT o1 qgi I &FT
sfaerr & 76 WX 39 #7 A g7
AT Tg A FT A5 7
SHRI T. A, PAI: The suggestion does
not seem to be practical because nobody

would part with the technology even if
our people go there.

Stoel Import from USS.R.

*373, SHRI MUHAMMED SHERIFF:

SHRI NAWAL KISHORE
SHARMA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether
ly been signed with the U.S.S.R, for
import of steel products; and

any agreement has recent-
the
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(b) if so, the outlines thereof and the
progress achieved so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV PRASAD): (a) and
(b). During October 1973, USSR, had
offered 50,000 tonnes of H. R. Coils and
contract has been issued by Hindustan
Steel Limited for the same. 25,000 tonnes
are to be supplied during the first half of
1974 and the balance 25,000 tonnes
during the latter half of 1974.

SHRI MUHAMMED SHERIFF: May
1 know Sir, whether the Government pro-
poses to import steel scrap to feed the
mini steel plants and arc furnaces which
are facing a serious shortage of melting
scrap?

MR. SPEAKER: Your question is
about imports from USSR, but you are
now going into mini steel plants.

SHRI SEZHIYAN: The hon. Member's
question is whether the Government pro-
poses to import scrap steel from USSR
to feed the mini steel plants.

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHRI
T. A. PAI): We have proposed to import
a gmall quantity of scrap which would be
hardly adequate to meet the require-
ments of the mini steel plants, because the
scrap available the world over is also be-
coming scarce.

SHRI MUHAMMED SHERIFF: Is
there any proposal with the Government
to import stainless steel from USSR dur-
ing the next financial year to meet the
requirements of actual users and export-
based industries?

MR. SPEAKER: Though the
wvancy is very thin, T am allowing it.

rele-

SHRI T. A. PAL: For meeting the
requirements of the stainless steel indus-
try for ecssential purposes, we would
try to import not onmly from USSR but
from wherever it is available, Bui, the so-
called actual users may mot get it in
full because of our inability to import
as much as the country requires.
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SHRI NAWAL KISHORE SHARMA:
May I know from the Minister whether, in:
view of the agreement with the USSR for
import of steel products, how far the
needs of the country for steel would be
met, and if this lags behind, how is the
Minister proposing to meet the demands.
of the country?

SHRI T. A. PAT: Ultimately we have
to decide how much we are going to
import because steel is becoming scarce
all over the world. The advantage that
we have out of the Soviet agreement is
this. By this availability of steel the re-
quirements of the country can be met at
least to some extent, But that will not
meet the entire requirements and we have
to depend upon other countries also,

Installation of computer at Bokaro

*374, SHRI K. LAKKAPPA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether computer is to be installed
at the Bokaro Steel Plant;

(b) if so, the basis therefor; and

(c) whether global tenders had been
obtained for the computer?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to (c).
A hired second generation IBM 1401
Computer system has been working in
Bokaro Steel Plant since October, 1970.
In order to improve productivity, it has
been decided to replace this computer
with a third generation gemeral purpose
computer system and also instal a pro-
cess control computer. Global tenders
were invited and offers received in res-
pect, thereto are being examined by a
Technical Committee of experts. A final
decision in the matter will be taken after
the report of the Committee is reccived.

SHR1I K. LAKKAPPA: May I know
whether the installation and stearmlining
of the existing computer has yielded are
vseful results of decreasing the losses of
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‘the Bakaro Steel Plant? If so, to what
extent has there been improvement? To
what extent have the losses been reduced?
Have you taken into consideration the
entire shortfall of steel in the whole coun-
try? To what extent this has created the
-problem of retrenchment of labour? To
what extent do you anticipate increase in
production of steel in the Bokaro Steel
iPlant?

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHRI
T. A. PAI): There would be about 51,000
.inter-related major activities in the pro-
ject construction which would have to
be coordinated, About 19,000 items of
.equipment would be required in State 1
-of the Steel Plant and the Inventory level
is expected to be about 1,20,000 items.
“To control and coordinate construction,
equipment and materials procurement,
inventory control, personnel, operation
and related statistics a computer instal-
lation is essential, The computer that is
already there is also being used for fol-
low-up of equipment supplies, inventory
control, manpower planning and finan-
cial applications such as pay roll, works
accounting, stores accounting, etc. while
‘the second generation computer has been
-useful in the above mentioned fields, the
need has been felt for a faster and more
versatile third generation system with
extensive tele-processing facllities for
real-time control in production planning
and scheduling. Tt was also felt that
while the third generation general pur-
pose computer system could fulfil the
production control functions in addition
to work that is now being done by the
second pgeneration computer, two smaller
systems would be required for process
control in blast furnaces and L D conver-
tors. Introduction of computer would
certainly result in better coordination and
increased production and decisions could
‘be taken quickly.

SHRI K. LAKKAPPA: Has any assess-
ment been made by this Technical Com-
mittee, in view of the magnitude of work
involved in the installation of this com-
puter, as to how many of the labour will
be retrenched when it is in the process of
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production orientation in the Bokaro Steel
Plants?

SHRI T. A. PAI: The question of re-
trenchment does not arise, Naturally it
cannot be indicated at present as to how
many people would be retrenched, After
the installation of this computer, more
people would be employed. That is a
different question. T can only say that
with the installation, more people will
be able to do their job much more profi-
tably and therefore the plants will be able
to work efficiently.

SHRI B. V. NAIK: | want to koow
from the hon. Minister, whether the re-
trenchment does or does not take place or
it denies the job opportunities, would
not the computer, by its very nature, be
able to displace the blue-collared workers
or white-collared workers? My question
is: is the computer of any value to this
country and if so, whether it affects only
the  blue-collared workers or white-
collared workers?

MR. SPEAKER: You will kindly sit
down. Let him reply,

SHRI T. A. PAI: Sir, the computer
calls for more white-collared workers being
employed here than in other countries.
In other countries the problem has been
of labour whereas, in our country, we
have the problem of employment of more
labour. We will have to be guarded
against  replacing the labour by
any nmachine, In fact, I say that the
computer helps in more production and
results in more employment. T think these
two things can be reconciled.

ot g9 T wOAT : FaAl HFEA
¥ #z7 & fr Fvopze A & #rd g
7T gy | & az s =mgen § froafx
FPGLL 7 FATAT AT, AT fAwT A
F1 FTH 97, 7@ AT | FAT WGET FT
faam ¢ fr wwrre fama =@T A
o9l FTH FLAT § | § AT =0ZAT
g&wzqwmmq\afqﬁtﬂ
F ot ey svgeT, anfa fafases w9
gi S 1T F=eT gl |
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SHRI T. A. PAI: I am afraid, we
would not have thought of even carrying
out the operations which we now propose
to carry out with the help of the com-
puter. Therefore, I cannoot, possibly,
wake any assessment of the number of
reople who would have been employed
bad the computer not been utilised,

WN TR R TE TG
A ¥ A FEAW WY &9 g a9
& ar g ?

SHRI M. RAM GOPAL REDDY:
Mr, Speaker, Sir, the Minister just now
said that the computers will employ the
whitecollared people. I want to know
whether the girls will also work there as
white-collared workers,

MR. SPEAKER: You
Pprivately.

can ask him

Manofacture of Steel Bars in Bangalore
Preject

*379. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of STEEL AND
MINES be pleased to state;

s aa

(a) whether the Deccan Steel and Al-
loys Corporation has decided to set up
a project at Bamgalore for the manu-
facture of steel bars and other products;
and

(b) if so, the broad outlines of its
capacity, cost and the time by when it is
likely to start functioning?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): (a) and (b). Messrs.
Deccan Steel and Alloys Corporation had
applied to the Iron and Steel Controller
for registration for setting up a rolling
mill complex at Bangalore to manufacture
36,000 tonnes of rounds, rods and light
structurals. In accordance with the re-
vised licensing procedure, as applicable to
such units from October 31, 1973, the
party has to apply for a licence under
the Industries (Development & Regula-
tion) Act.
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The investment on this scheme and the
likely date of commissioning as indicated
by the party are Rs. 93.30 lakhs and
March, 1974 respectively.

SHRI D. B. CHANDRA GOWDA: Do
I take it that due to the complexity of
the problem about licensing policy the
project i8 mot coming up at Bangalore at
all? Or if it is coming up, when and
what will be the employment potential?

SHRI T. A. PAI: From Ist November,
as a policy we have said that all units
which were allowed to come up, with an
investment of upto Rs. 1 crore, will be
required to obtain @ licence, The reason.
for it was that we were finding that we
had a lot of difficulty in getting scrap,
and new units also would face the same
problem. However, all those units which
have taken some steps or other to get in-
to the erection of such plants before that
date, will be permitted to go into produc-
tion and these units come under that de-
finition. All that they are required to do
is to make a formal application for a
licence.

SHRI D. B. CHANDRA GOWDA:
What would be the employment potential
created if the project comes up?

SHRI T. A. PAI: May be about 200—
300 persons.

SHRI P. VENKATASUBBAIAH: In
giving licences to such industries, do Gov-
ernment consider the desirability of disper-
sing such industries as far as possible so as
to provide not only the employment po-
tential but also lesser requirements of
steel? If so, are any such proposals com-
ing forward specially from backward
areas?

SHRI T. A. PAI: Very much so. We
would prefer that as far as possible such
licensed units should be located in back-
ward areas. So far as units upto Rs. 1
crore are concerned, they have been left
free to set up these units wherever they
want. Such units coming up in backward
areas will qualify for assistance, But this
is a highly power-intensive industry and
availability of power has been a conms-
traint, .
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MR. SPEAKER: Out of 20 questions,
members were present for only 8, some-
thing very unusual today.

SHRI SHIVNATH SINGH: 370 is a
very important question. It may be ans
wered.

MR. SPEAKER: Unless he has got au-
thority, I cannot allow it. It is a wvery
important question in his opinion, but the

. member who has tabled it may not think

likewise.
The question hour is almost over.
WRITTEN ANSWERS TO QUESTIONS
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‘Setting up of a Fuel Plant at Hyderabad

*365. SHRI R. N. BARMAN:
SHRI V. MAYAVAN;

the Ministey [of) STEEL AND
Mm pleased to state;

(a) whether Government have decided
to set up a fuel plant at Hyderabad;
s
(b) if so, the date by which it will start
functioning;

(c) the per day processing capacity of the
plant; and .

(d) the number of persons likely to be
employed in the plant?
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THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHRI
T. A. PAI): (a) The Government have
decided to set up ‘a low-temperature car-
bonisation plant based on Singaren; coal
for the production of domestic fuel (soft
coke) at Ramakrishnapur in Adilabad Dis-
trict of Andhra Pradesh.

(b) The plant is likely to start func-
tioning within about 30 months.

(c) 900 tonnes of coal per day.
(d) About 400 persons.

Decrease in Border Tension after Simla
R and Dethi Suinmits

*368. SHRI SHYAM SUNDER
MOHAPATRA:

SHRI BISHWANATH JHUN-
JHUNWALA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether after the *Simla and Delhi
Summits, there has been decrease in tem-
sion on border of India and Pakistan;
‘and

(b) if so, whether Government consider
relaxation of border sccurity measures?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): (a) and (b). There has
been a decrease in the number of border
incidents along the Indo-Pakistan border
after the Simla and Delhi Summits. How-
ever, thers has been no abatement in the
activities across the ‘border. It would
not be prudent for our Security Forces
to relax their vigilance on our borders.

Self-Sufficiency in Tractors

*370. SHR1I RAMSHEKHAR PRASAD
SINGH:

SHRI R. V. SWAMINATHAN:

Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether there is a great dearth of
tractors in the country;
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(b) if so, whether the Union Govern-
ment are hopeful that self-sufficiency will
be ‘achieved during the current year; and

() if so, how?

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHRI
T. A. PAI): (a) No, Sir,

(b) and (c). Indigenous manufacture of
tractors is expected to match the demand
in 1973-74 in terms of numbers,

Allotment of Scooters to Foreigners in
1ndia and Indian Nationals returning from
Abroad

*371. SHRI G. Y. KRISHNAN:
SHRI M. S. PURTY:

Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether Government propos: Lo give
priority under a new scheme framed re
centiy for the allotment of cars and scoo-
ters to the foreigners who stay in India
anl ulso to the Indian nationals return-
ing from abroad; and

(b) if so, the salicnt features thercof?

‘THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHRI
T. A. PAl): (a) and (b). The Government
of India in the Minisiry of Heavy Indus-
try has been having a scheme for priority
allotment of cars and scooters to foreign-
ers who come to stay in India for ‘at
least 2 years and also lo Indian nationals
returning from abroad =after a stay of at
least 2 years. The intending buyers have
to apply 1n a prescribed form. The other
conditions that are to be satisfied by the
applicants are given below:—

(1) An individual should have brou-
ght foreign exchange equivalent of at
least Rs. 25,000 for a car and Rs, 4,000
for a scooter. One can apply either for
a car or a Scooter.

(2) He should not have brought any
car or scooter from abroad.

2572 Ls—2,

(3 He should not have booked with
any dealer in India or with the Govern-
ment any demand for supply of a scoo-
ter or a car to him, In case, he bas
booked any such demand he should get
it cancelled and then cancellation certi-
ficate obtained from the dealers or the
Government, as the case may be, will
have to be furnished.

(4) He should not have taken delivery
of a mnew car or a scooter from any
source in India during the last 4 years.

(5) The individual bringing in the for-
eign exchange will deposit the requi-
site amount in a Bank in India. He
will have to get a certificate to tha
effect endorsed from the Bank on the
back of the prescribed application form.

Memorandum from Dock Sramik Associa-
stion, Calcuita

*375. SHRI SAMAR MUKHERJEE:
Will the Minitser of LABOUR be pleased
to state:

(a) whether Governmen' have received
any memorandum from the Dok Sramik
Association, Calcutta dated the 4th
August, 1973;

(b) if so, the salient points thereof; and

(c) the steps taken by Government in
the matter?

THE MINISTER OF LABOUR (SHRI,
RAGHUNATHA REDDY): (a) Yes, Sir!

g

(b) The salient point made."sy the
Dock Sramik Association impﬂjlfe‘s that an
additional increment should be granted
also to those workers whose pay on Is!
January, 1969 was fixed at a stage higher
than the maximum of th: scale re.om-
mended by the Central Wage Board for
Port and Dock Workers. This point has
been made as orders were issucd by Gov-
ernment in May, 1973, allowing the re-
gistered and listed dock workers stagna-
ting at the maximum of their present pay
scales for three years or more as om Ist
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Junuiry, 1973 or on any dale thereafter,
2 personal pay equivalent to the rate of
ing:_r;_menl last drawn by them in their
cxisting scales. i

(c) Government oroers wer: intended
to provide relicf only tu those workers
who were stagnuting atl the maximum  of
ihe Wage Board szales ard not to those
whose pay us on Ist January, 1969 had
been fixed at a stage higher the
maxinum of these scales.

than

Mini-Steel Plants in West U.P.

*376. SHRIMATI SAVITRI SHYAM:
Will the Minister of STEEL AND MI
NES be pleased to state:

(a) the number of mini-steel plants lo-
cated in West Uttar Pradesh;

(b) whether most of these plants were
experiencing  difficulties on account of
power shortage, non-availability of raw
material and labour troubles; and

(c) if so, the steps taken by Government
to remove these difficulties and to help
these plants 1o restore production?

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHRI
T. A. PAI): (a) Presumably. the reference
is to the area covered by Agra, Meerut,
Jhansi and Rohilkhand Divisions. If so,
the total number of partics who have been
granted licences/Letters of Intent under
the Industries (Development and Regula-
tion) Act, and those who have been regis-
tered under the Liberalised Industrial Li-
censing Policy for setting up electric
furnace units for the manufacture of steel
ingots/billets, is eighteen.

(b) There is general shortage of power
in Uttar Pradesh which has affected all
electro-metallurgical industries. No spe-
cific case has been brought to the notice
of Government regarding labour troubles
or non-availability of raw material.

fc) Does not arise.

DECEMBER 6, 1973

Written Answers 32

I'erms of Reference of Wage Board for
Journalists -

*377. SHRI VASANT SATHE:
SHRI 5. M. BANERIJEE:

Will the Minister of
pleased to stale:

[LABOUR be

ta) whether Government have finalised
terms of reference of the proposed Wage
Board for Journalists and appointed the
Chairman for the Board: and

th) if not. when the Wage
expected 1o be formed?

Board is

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY?Y: (a) No, Sir.

(b) The Wage Board is cxpecied 1o be
constituted early.
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Indo-Soviet Pact for Copper and Zinc

*182. SHRI PRABODH CHANDRA:
SHRI P. A. SAMINATHAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether a pact for import of
copper and zinc has been concluded with
Athe Soviet Union; and

(b) if so, the main features thereof?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAD): (2) and (b). Yes.
Sir. Commercial contracts have been
concluded with U.SS.R. for the supply
of 1,800 metric tonnes of copper and
15,000 metric tonnes of zinc in 1974,

Selling prices of Aluminium Products

3592, SHR1 RANABAHADUR
SINGH: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the selling prices of alu-
minimum products which were fixed as far
back as May, 1971, on the basis of
inputs ruling in April, 1970, have become
most unrealistic, uncconomic and couater-
productive;

(b) whether the cost of inputs in the
last three years has risen substantially;
and

(c) if so, the reaction of Governmenu
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(c). As the cost of inputs for production
of aluminium has risen during the Jast
three years, the Bureau of Industrial Cost
and Prices has been asked to examing the
costs of aluminium production. Governe
ment would consider the need for revis-
ing aluminium and products prices in the
light of the Bureau's recommendations.

Development Works at HMT Factory im
Kerala

3593. SHRI VAYALAR RAVI: will
the Minister of HEAVY INDUSTRY be
pleased to state:

(a) the development works undertakcn
in the Hindustan Machine Tool Factory
at Kalamassery in Kerala; and

(b) the works Government propos= to
undertake in the coming year and the
total expenditure involved?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTIRY
(SHRI DALBIR SINGH): (a) HMT
Ltd., Kalamassery which was set up for
the manufacture of machine tools has
started developing the manufacture of
Printing Machines as a measure of diver-
sification.

(b) During the coming year the iotal
expenditure of the Government for this
purpose is expected to be Rs. 150 lakbs.

High Power Committee on Problems of
Heavy Eogineering Industry

3594. SHRI G. Y. KRISHNAN: Wwiil
the Minister of HEAVY INDUSTRY be
pleased to state whether Government
propose to set up a high power Com-
mittee to enquire into the problems of
heavy engineering industry, particularly
the utilization of idle capacities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): There is no
proposal to set up a high power com-
miltee to enquire into the problems of
heavy engineering  industry, particularly
the utilisation of idle capacities, How-
ever, the National Industrial Devclop-
ment Corporation has been commissioned
by the Ministry of Industrial Develop-
ment to carry out a survey of capacities
existing in certain branches of engineering
industry, The study by the National
Industrial Development Corporaticn seeks
only to assess the capacities existing and
additional capacities  probable whercver
balancing cquipment is proposed to be
installed. A  Statement of industries
which come under the purview of the
Ministry of Heavy Industry and are to
be covered by the study is attached, The
investigation by the WNational Industrial
Development Corporation  will not be
specifically covering the question of utili-
sation of idle capacities.

Starement
1. Industrial Machinery
2. Boilers
3. Cranes, Lifts, Hoists
4. Structurals
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5. Wagons

*

Pipes & Tubes
(ferrous and non-ferrous)
7. Alternators
8. Turbines
Y. Transformers
10. Swilchgears
11. Diesel generating sets
12. Power Rectifiers
13. Earth Moving Equipment
14. Automobiles
15. Automobile Ancillaries
16. Agricultural Implements
17. Ship Building
18. Petrol/Diesel Engines
19. Welding Equipment
20. Printing Machinery
21. Locos
22. Wire Ropes

Service provided to released Ex-Service--
men

3595. SHRI MARTAND SINGH: Wil
the Minister of DEFENCE be pleased to
state:

(a) the number of Military Personnel
released from service during the last three
years;

(b) the number of ex-servicemen pro-
vided with alternative employment in the
Central Government and in other agen-
cies;

(c) whether some quota has also been
reserved by Government class-wise for
retired military personnel; and

(d) if so, the percentage thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B,
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PATNAIK): (a) 1,61,599 military per-
sonnel were released from service during
1970—72,

(b) 61,238 ex-servicemen were found
employment during 1970—72.

(c) Yes, Sir.

(d) (i) 10 per cent of class III and
20 per cent of class IV posts under Cen-
itral Government are reserved for cx-
-servicemen inaluding disabled. Disabled
«ex-servicemen are also accorded priority
.against these reservatjons,

(ii) Reservation for released Emecrgency
Commissioned Officers and Shorr Service
“Commission Officers.

(a) 20 per cent of vacancies in All
India Services excluding the IPS, IFS and
Indian Medical and Health Services,

(b) 27 per cent of vacancies in the
Indian Police Service.

(¢) 25 per cent of vacancies in Central
Services/posts  Class I  (non-technical)
including those under the Railways,

(d) 25 per cent of vacancies in Ten-
tral Services/posts Class II (non-techni-
«al) including those under the Railways.
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Coal supply to States
3601. SHRI BISHWANATH
JHUNJHUNWALA:
SHRI JAGANNATH MISHRA:

Will the Minister of STEEL AND:
MINES be pleased to state:

(a) the monthly
different States
months;

supply of coal to
during the last eight

(b) what has been the monthly re-
quirement of these States during the
period;

(c) the reasons for the shortfall, if any;.
and
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(d) whether supply of coal to power
houses in differen; States has also been cut
and if so, the steps taken to restore the

supply?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to (d).
Th: information is being collected and
will be laid on the Table of the House.

Annual rate of employment of
Ex-Servicemen

3602. SHRI BISHWANATH JHUN-
JHUNWAILA: Will the Minister of DE-
FENCE be pleased to state:

(a) the annual rate of absorption of ex-
Servicemen into employment schemes
which are now being sponsored by the
Government;

(b) the annual expenditure that Gov-

ernment  incurred on running schemes
that impart training to  ex-Servicemen;
and

(c) the total number of ex-Scrvicemen
who want employment at present and by
what time a stage will be reached when it
would be possible to absorb all ex-
Servicemen readily?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) Approximately, 19,000,

(b) A provision of Rs. 50,000 has been
made in the budget estimates for 1973.74
to meet the expenditure on account of
pre-release  and  pre-cum-post  relcase
training schemes for ORs and JCOs/
equivalent in the Armed Forces. Similar-
ly. a provision of Rs. 40,000 has been
made during 1973-74 for conducting re-
orientation courses for retired released
service officers.

{c) On 30th June 1973, B81.639 ex-
servicemen were on the live registers of
Employment Exchanges. Since release
of service personnel from the Armed
Forces and their registration with the
Employment Exchanges is a continuous
process and in view of the backgronnd of

the general situation of unemployment in
the country. It is not practicable to in-
dicate a time limit by which all ex-
servcemen on live  register will be
absorbed readily.

Retrenchment in Border Road Organisation

3603. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether a very large number of
workers in the Border Road Organisation
are going to be retrenched shortly;

(b) if so. their number and from when
they will be thrown out of employment;
and

(c) whether any scheme has been drawn
up for their absorption in making roads
or in the projects of similar nature being
executed with the help of Central assist-
ance and if so, the main feature of the
scheme and if no such scheme has been
drawn up so far the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
JAGIJIVAN RAM): (a) and (b). As a
result of reorganisation of GREF, 5500
pioneer labour are to be reduced in a
phased manner over a period of 3 years
commencing 1973-74, This will involve
actual  retrenchment of about 1000
pioneers annually, the remaining being
adjusted normal wastages.

(c) A special scheme for their absorp-
tion has not been drawn up. Every effort
is, however being made to find alterna-
tive employment.

Merger of BH.E.L. and IIEIL

3604. SHRI D. B, CHANDRA
GOWDA:  Will the Minister of HEAVY
INDUSTRY be pleased to state:

{a) whether it has been decided to
merge into one company the Bharat
Heavy Electricals Limited and Heavy

Electricals India Limited; and

(b) if so, the particulars thercol and the
salient features of th= new company?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) Heavy Electricals
(HEIL) and Bharat H2:avy Electricals
Limited (BHEL) with its units at Har-
dwar, Hyderabad and Tiruchi, are two
major public sector projects, set up for
the manufacture of heavy power gene-
rating equipment as also heavy electricals
equipment like transformers, switchgear,
etc. The performance of HEIL and two
units of BHEL, namely, the Hardwar and
Hyderabad units was gone into by a high
powered Action Committee appointed by
Government under the Chairmanship of
Shri M. S. Pathak, Member, Planning
Commission. The Committee observed,
inter alia, that the existence of two sepa-
rate companies in the heavy electricals
cquipment field, tended to prevent the
optimal use of scarce resources of plant,
material and people as also of the import-
ed technologies. They, therefore, re-
commended that HEIL and BHEL may be
amalgamated into a single Company. On
merger, the four constituent units will
have a single Chairman and Managing
‘Pirector who will be provided with a com-
plement of staff which will assist him in
making the best use of diverse foreign
technologies, in preparing a long term
programme for coordinated expansion of
the 4 units as also in developing an in-
tegrated management training and deve-
lopment programme. Each unit will be
enabled to specialise in certain lines of
production, the aim being the avoidance
of more than one unit producing similar
products, There will be one research and
development arganisation for the merged
undertaking having a sub-unit at each
locating which will specialise in eqiup-
ment that is predominantly manufactured
at that loration.

(India) Limited

Appointments of Heads of India
Supply Missions in London and
‘Washington

31606. SHRI CHANDRA SHEKHAR
SINGH: 'Will the Minister of SUPPLY
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AND REHABILITATION be pleased to
state:

(a) whether any officials of the rank
of Joint Secretary in the Department of
Supply have sought clearance of the Fin-
ance Ministry in order to seek postings
as Heads of the India Supply Missions in
London/Washington when they are on the
verge of retirement;

(b) if so, the reasons for recommernl-
ing their cases, especially when therc are
many adverse reports against the said
officials; and

(c) the stage at which the matter rests
and what are the names of the perions
selected for these two posts of Heads of
our Supply Missions abroad?

THE MINISTER OF SUPPLY
REHABILITATION (SHRI R. K.
KHADILKAR): (a) A Joint Secrztary
of this Department due to retire on [#th
September, 1975 has been posted as Di-

AND

rector General, India Supply Mission,
London with effect from 30th Nowv-
ember, 1973 (A.N) after obtaining
approval|clearance from all concern-
ed authorities including the Minis-
try of Finance. The officer appoint-
ed as  Director General, India

Supply Mission, Washington on 8th June,
1973 (AN.) belongs to India Supply Ser-
vice and is due to retire in 1978,

(b) The said officers’ confidential re-
ports have all along been good.

() (1) Shri S. C. Agarwal was ap-
pointed as Director General, India Supply
Mission, Washington on 8th June, 1973
(AN.)

(2) Shri S. S. Puri was appointed as
Director General, India Supply Mission,
London on 30th November, 1973 (A.N.).

Seniority and Promotion of Emergency
Commissioned Officers in Regular
Commission

3607. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of DEFENCE
be pleased to state:
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(a) whether there is a great resent.mc.nt
among the former Emergency Commis-
sioned Officers now grantel permanent
commissions in the Armed Forces, be-
cavse their seniority and promotions
vis-a-vis that of regular army officers, is
relegated from their anti-date, equivalent
to periods which fall short of nearly two
years vide Army Instruction No. 13{S[65
as the period of training under the 1962
National Emergency varied between 6 to
10 months only;

(b) whether the position was under cx-
amination vide AH.Q. letter No. A
28166/ AG'PS-2(a) dated 26th April,
1972; and

(c) if so, what steps are being tuken
to remove the anomalies in seniority amd
promotions between the former E.C.Os
and the regular service officers?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
During the 1962 emergency ECOs were
commissioned after shorter training pe-
riods ranging from 6 to 10 months, as
compared with the normal training period
of 2 years for the regular commissiored
officers at the IMA. It was decided that,
in fairness to the regular officers, on
grant of PC, and ECO should be given
the substantive rank on the date on which
he would have completed the full-fledged
training of 2 years given to a regular
officer.  There  were representations
apainst this decision and the matter was
under consideration in April, 1972. After
considering the matter from all its as-
pects, it has been decided in July, 1973
to allow the status-quo to continue n
this matter of relative substantive senior-
ity between the erstwhile ECOs who

have been granted P.C. and the resular
officers.

Grant of increments to Clvilian Em-
ployees in Defence Installations

3608. SHRT CHANDRA SHEKHAR
SINGH: Will the Minister of DEFENCE
be pleased to state:

(a) whether civilian non-gazetted em-
ployees in the Defence installations hold-
ing technical degrees/diplomas in engis

neering etc., were entitled to receive upto
five increments w.e.f. Ist December, 1960;

(b) whether through its letter dated
the 5th September. 1972, the Defence
Ministry have reversed the earlier stand
on the issue and a civil writ petition No.
4781 of 1972 went apainst the Defence
Ministry vide judgment of the Andhra
Pradesh High Court, dated the 17th
November, 1972;

(¢) if so, the facts of this case; and

(d) where the matter now rests and
what steps Government have taken to
remove the civilian  employees, difficul-
ties as a result of this judgment?

THE DEPUTY MINISTER [N THE
MINISTRY OF DEFENCE (SHRI 1. K.
PATNAIK): (a) Under orders issued on
4th February, 1969, a civilian employee
of the Defence Instailation on acquiring
a Degree in Engineering—or a qualifica-
tion recognised as equivalent thereto for
recruitment to the Central Engineering
Services Class 1 examination—while serv-
ing in a non-gazetted technical/scientific
grade was entitled 10 three advance in-
crements, with eflect from the date of his
acquiring the Degree or the said equivalent
qualification, or from the date of appoiat-
ment if the Degree or equivalent, qualifi-
cation had been acquired earlier. The
financial benefit accriling to the aff>cted
employee consequent on such re-fixation
was, however, to be allowed only with
effect from 1s December, 1968 (nor
Ist December, 1960).

(b) to (d). In the orders issued on
Sth September, 1972, clarifying the origi-
nal orders of 4th February, 1969 re-
ferred to in the answer to part (a), it
was provided that the original orders (of
4th February, 1969) would not apply to
cases in which Degree in Engincering
or a qualification rccognised as equiviiznt
thereto for the Central Engincering Ser-
vicer Class | examination is a minimum
qualification  prescribed for appointment
to the non-gazetted post held by the em-
ployee. These orders of Sth September,
1972 were to have retrospective effect
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from Ist December, 1968, Ovearpay-
ments, if any, as a result of further re-
fixation of the emplovees affected by the
clurificatory orders of 5th September,
1972 were, however, to be treated as
waived, Despite this provision, 19 Senior
Scientific Assistants of Defence Research
and Development Laboratory, Hyderabud
filed a Writ petition against the orders
of 5th September, 1972 in the Andbra
Pradesh High Court having felt aggrieved
by their exclusion from the scope of the
benefit of advanced increments  which
accrued to them under the original order:
of 4th February, 1969. The cou?,
which comprised a single judge, in ils
judgment dated 17th November, 1972
allowed the Writ petition and dirsctel
that the orders of 5th September, 1972
should not be applied or implemented to
the detriment of the petitioners.

The advance increments have been re-
sorted to the pelitioners as a result  of
the judgment of the High Court but the
Government have gone in an appeal tu
the full Bench of the Andhra Pradesh
High Court against the decision of the
single judge. The judgment of the full
Bench is awaited.

Negotations with Foreign Covntries for
Import of Fertilizers

3609. PROF. MADHU
YATE:

SHRI SHRIKISHAN MODI:

Will the Minister of SUPPLY AND
REHABILITATION b pleased to state:

DANDA-

(a) whether India has sent a procure-
ment mission abroad to arrange for long-
term concentrated Fertiliser contracts so
as to be assured of a future supply;

(b) if so, the contracts made in this
connection with various countries; and

(c) the quantities and the prices of
fertilizers for which contracts have been
entered into?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) A Fertilizer Pur-
chase Delegution visited FEuiope, UK,
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USA. Canada, Kuwait and Japan in
August/September, 1973 to enter into con-
tracts for immediate requirements and also
explore the possibility of entering into
long term contracts.

(b) and (c). Some offers for long term
arrangements have been received pursuant
to the discussions held by the Delegation.
These are under consideration and no
‘agreement has been concluded so far in
respect of these offers.  How:ver, to
meet the immediate requirements, the
Delegation made some purchases details
of which are given in Statement—I laid
on the Table of the House. [Placed in
Library. See No. LT-5918/73]. Besides
some long-term arrangements have been
entered into with East European countries
through the Minerals and Metals Trading
Corporation as detailed in  Statement—II
laid on the Table of the House. [Placed
in Library. Sec No. LT-5918/73].

Alleged Nepotism and Corrupiion Charges
Against Engineer of Rourkela

Steel Plant
3610. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
STEEL AND MINES be pleased 1o

slate:

(a) whether one of the Chief Engineers
of Rourkela Steel Plant was removed from
service and later on posted as General
Manager, Bharat Coking and Coal Limit-
ed;

(b) if so, what were the grounds for his
removal from Rourkela Steel Plant; and

(c) whether Governmen; have checked
up certificates and cstmonials of  sbove
Officer on which a controversy was re-
ported?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No, Sir.
The Chief Engineer (Construction), of
Rourkela Steel Plant has recently |been
transferred as General Manager, Central
Coal Washeries Organisation, Dhanbad,
on the same scale of pay.

(b) Does not arise.
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(c) At the time of interviewing him
for appointment initially, the certificates
relating o his qualifications were varified.

Shortage of G, L Sheets

3611. SHRI P. R. SHENOY: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether thers is an acute shortage
of G. I, sheets in North East region of the
country and this shortage has hit hard
the construction activitics; ani

(b) the steps being
the shortage?

taken to remove

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). There is a gap between demand and
availability of Galvanised Sheet in the
country. With regard to supplies to North
East Region there are some transport
difficultics. Constant efforts are made by
the Steel Plants with the assistance of
Railway Authorities to expedite supplies
to the Worth East Region.

Soviet Assistance for Search of Mineral
and Oil Resources

3612, SHRI ARJUN SETHI: Will
the Minister of STEEL AND MINFS be
pleased to state:

(a) whether Government sought the
help and co-operation of the Soviet ex-
perts for accelerated search for minerals
and oil and ground water resources and
an aero-magnetic survey of the entire
country; and

(b)y if so,
ment?

the reaction of that Govern-

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHRI SUKHDEV PRASAD): () and
(b). There was a proposal to conduct
airborne mineral surveys over selected

areas in Andhra Pradesh, Madhya Pra-
desh and Orissa with Seviet collaboration

but in 1971, a decision was taken to drop
the same, mainly as a result of thz em-
ergence of indigenous capacity for carry-
ing out acro-magnetic surveys. It has also
been decided to make an assessment of
the results of the airborne mincral surveys
conducted so far before going in for more
surveys of this type. The proposal to get
Soviet equipment and expertisc for Geo-
logical Survey of India’'s progromme of
regional geochemical surveys is unde- ex-
amination. There is no proposal as yet
for seeking Soviet assistance for scarch of
ground water resources in the country.

Regarding Soviet assistance for oil ex-
ploration a statement is laid on the
Table of the House,

Statement

Soviet assistance to ONGC for OH Ex-
ploration Development and Production

The history of Soviet assistance {o the
ONGC goes right back to the time of
inception of the latter. During the intsr-
vening years, this assisstance, which has
been of considerable magnitude, has taken
the form of extension of credits, supply of
equipment, deputation of Soviet specialists,
training of Indian Specialists and tr
of technology. In recent years, when the
Government decided that the future acti-
vities of the ONGC should be planned
out on a proper scientific and techon-
economic basis, it commissioned a feasi-
bility study to be jointly conducted by a
team ot ONGC and Soviet experts, for
development of hydro-carbon reserves in
the public sector in the country. The Re-
port of this Study Team was received in
September, 1971, and is being implemented
upon with Soviet assistance. Mectings ate
periodically held with the Soviet authori-
ties to review the progress in this regard
and the last such meeting took place in
Moscow between October 16—19, 1973,
during the visit of an Indian Delegation.
The main decisions that were tuken dur.
ing this meeting were as follows:—

(1) Soviet experts would be deputed to
India in January, 1974 1o assist ONGC in
conducting the Basin Studies;
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(2) In fhe matter of equipment, the
ONGC would indaralia purchase three
.drilling rigs of 2000 metres drilling
capacity from the USSR. A Contract
worth Rs. 148.62 lakhs was also signed
between ONGC and V/O Technoexport
at Moscow during the visit of the Indian
Delegation, for import of other items of
.equipment, spares etc, from the USSR.

(3) The ONGC presented its long-term
requirements for the period 1975—78 for
various types of equipment from the
USSR and it was decided that the Soviet
side would study these and for the itmes
which are needed in 1975, it was io pre-
-sent a draft contract to the ONGC in the
first quarter of 1974.

(4) The terms of the 4 existing Russian
experts were extended ‘and proposals for
deputation of additional Russian Experts
-were presented to the Soviet side. The
latter agreed in principle to depute these
and it was agreed that a draft contract
-would be presented to the ONGC in
December 1973.

(5) In response to a request from the
.ONGC, the Soviet side agreed in principle
to receive the ONGC's technicans in
certain disciplines for on-the-job training
and a draft contract was to be submit-
ted by it to the ONGC in Jaouary 1974.

(6) In order to enable ONGC to get
.over its problems connected with  wax
.deposits in the Production tubings, the
Soviet side agreed in principle, to deliver
certain  quantities of enamel-coated tub-
ings for trial by ONGC.

.Lomittee for Transportation and distribu-
tion of Coal to Steel Plants

3613, SHRI RAMKANWAR: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether a high-powered Committee
‘headed by the Deputy Minister of Steel
and Mines was recently appointed to co-
ordinate the transportation and distribu-
tion of coal to the steel plants;

(b) whether the Committee has finalis-
«d its repnrt; and
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(c) the salient features of the recom-
mendations and observations madc by the
Committee and whether a copy of the
Report would be laid on the Table of the
House?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(€). A High Level Standing Committee
headed by Deputy Minister of Stsel and
Mines was comstituted in August, 1973 to
look into the problems of coal transporta-
tion and distribution and to make recom-
mendations to the Government from time
to time. In its two meetings held so far
the Committee has made the following
main recommendations;—

availability of
for steel

(i) Increase in the
wagons for Joading
plants and washeries.

(i) Setting up of Joint Monitoring
Cell to ensure that the diffi-
culties faced from day to day in

. the movement of wagons in the
mines, the washeries and the steel
plants are solved as expeditiously
as possible and an increased level
of loading is achieved quickly
and maintained.

(iii) Steeel Plants and mines to make
an all out effort to reduce the
detention of wagons within the
steel plants, washerics and mines.

should be made to
meet the requirement of power
stations, cement, railways and
other major industries.

(iv) Every effort

(v) Efforts should be made to increase
the production of soft coke.

(vi) Movement of soft coke by road
to destinations in West Bengal
and Bihar to be encouraged.

(vii) Increase in the wagon available
for movement of various types of
coke.

(viii) Establishment of coal dumps at
important  locations in different
States.
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(ix) Ministry of Shipping and Trans-
port to study in depth a scheme
for the transport of coal by in-
land waterways.

(x) Ministry of Shipping and Trans-

port to take steps for increasing
coastal movement of coal.

Expenditure on Army deployed in States
to Maintain Law and Order

3614, SHRI P. M, MEHTA:

SHRI D. B. CHANDRA
GOWDA:
Will the Minister of DEFENCE be

pleased to state:

(a) whether Union Govzinment have
decided to ask the State Governmienis to
bear the expenditure of army sent to the
States to maintain law and order situa-
tion; and

(b) if so, the main points of the pro-
posal and how many States hav: agreed
to this proposal .

MINISTER OF DEFENCE
RAM): (1) No, Sir.

THE
(SHRI JAGJIIVAN

(b) Does not arise,

Allocation of Iron and Steel Materials fo

States

3615. SHRI RAGHUNANDAN LAL
BHATIA:  Will the Minister of STEEL
AND MINES be pleased to stite:

(a) whether his Ministry has revised the
percentage  allocations  of iron and steel
materials to the various States;

(b) if so, whether under the revised
sysiem there has not been any appreciable
increase in the allocation of materials to

Punjab; and
(c) if so, the rcasons therefor?

IN THE
MINES
(a) 10

THE DEPUTY MINISTER
MINISTRY OF STEEL AND
(SHRI SUBODH HANSDA):

(c). There is no fixed percentage basis of
allocation of steel to the vuarious Statey
and as such, the question of revision of
the percentages ‘does not arise. Supplies
of steel from the main stecl planis are
regulated by the Steel Priority Committee,
after taking into account the end-uses for
which the steel materials are required,
availability in a particular quarter and
the competing demands.

Stat:ments by Defence Minister Regarding:
Defence of the Couniry

3616, SHRI SAMAR GUHA:
SHRI PHOOL CHAND VERMA:

Will the Minister of DEFENCE be
pleased 1o state:

(a) the background reasons for his rec-
cent repeated warnings to the effect that
‘we have to be always alert and keep our
powder dry’, and

(b) whether there are any note-worthy
changes in the dispositions of Pakistan
and China armies along the Western and
Northern borders?

THE  MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a) The House
has been kept informed from time to time
that  Pakistan has raised a number of
formations and units since the 1971 war.
Pakistan has not pnly made up her defi-
cicncies but  has also augmented her
armed forces. She is known to be acquir-
ing military hardware from wvitious coun-
tries. In these vcircumstances and for
safeguarding our national security it is
cssential  that our armed forces exercise
constant vigilance.

(b) There' are no note-worthy changes
in the the dispositions of the Pakistani or
Chinese armies along the Western and
Northern borders.

.Quantity of steel demanded by Kerala.

3617. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the total quantity of steel demand-
ed by the State Governmen: of Kerala:
during the current year;

54



Written Answers

55

(b) the total quantity supplied so far:
and

(¢) the reasons for the short supply, if
any?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): +a) to (c).
The information is being collected and
will be laid on the Table of the House.

Allotment of Cars and Scooters by Delhi
Administration

3618. SHRI SHYAM SUNDIUR MOHA-
PATRA: ‘Nill the Minister of HEAVY
INDUSTRY be pleased to state:

(a) the 1ules, regulations and authority
empowered for allotment of cars/scovters
by the Delhi Administration and cate-
gories of persons entitled for allotmeni
out of Delhi Administration Juota;

(b) the number of cars/scooters alloted
by the Delhi Administration category-wise
and year-wise, during the last three yeurs:

(c) whether employees working in
the Ministries/Public Undertakings, have
been alloted cars/scooters by Delhi Ad-
ministration who are otherwise also en-
titled out of Central Government quota;
and

td) if so, in how many cas:s
allotment has been made and on
-grounds?

such
what

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) A copy of
Delhi Administration, Delhi  Office
‘Memorandem No. F.13(3)/73-Tpt./, dated
‘the 24th August, 1973 on the subject is
laid on the Table of the House. [Placed
in Library. Seec No. LT-5919/731.

(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-5919/].

(c) Yes, Sir.
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(d) Nine cars and fifteen scooters have
been allotted by Delhi Administration 1o
cmployees other than those of Delhi Ad-
ministration on grounds of urgency,
health, compassion and hardship during
the last five ycars,

Representation  from  United Iron
Steel Work:rs' Union

and

3619, SHRI BIRENDFR SINGH RAO:
SHRI 5. N. MISRA:

Will the Minister of STEEL
MINES be pleased (o state:

AND

(a) whether Government have reccived
any representation from the United
Iron and Steel Workers” Union regard-
ing the corruption amorg the high officer
of the Indian Tron and Steel Company at
Burnpur;

(b) if so, the nature of allegations re-
ceived; and

(c) whether the inquiry has since been
instituted by Government and il not, the
reasons therefor?

-

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). A rcpresentation was received in
April, 1973 from this Umon containing
general allegations of corruption,

(c) The Custodian of the Company,
in the course of his review of its working.
has been taking such action as he decmed
necessary in regard to personnel, In view

of this, no separate action was considered
necessary.

Ruosslan SAM Missiles

3620. SHRI MADHU LIMAYE:

SHRT SHANKERRAO
SAVANT:

Will the Minister of DEFENCE be
pleased to state:

(a) whether in view of the effective
role played by Russian built SAM-6 -ul
other SAM missiles in the West Asiam
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Wur_" Government intend to request the
USSR 1o supply India with the latest ver-
sion of these missiles; and

(b) whether SAMS are considered to be
a substitute for the deep strike aircraft?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): Tt will not be
in the public interest to disclose info-ma-
tion on the subject.

(b) SAM is a defensive weapoa where-
as the deep penetration strike aircraft is
an offensive weapon. One cannot there-
fore be a substitute for the other,

New residence for Second Secretary in
Indiam Misssion at Stockholm

3621. SHRI N. K. SANGHI Will the
Minister of EXTERNAL AFFAIRS bc
pleased to state:

(a) whether a Second Secrctary in  the
Stockholm  Mission recently changed his
residence  involving increased hire
charges;

(b) if so, the reasons for permitting such
changes; and

{c) whether Government propose 1o
impose a ban on such changes of accom-
modation?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b} The officer had to change the house
because the approved doctor of the Em-
bassy considered the earlier residence of
the officer harmful to the health of the
officer's wife. This was also the view of
the Karolinska Institute of Doctors.

(c) Normally changes is accommoda-
tion involving additional expenditure
during the tenure of an officer are not
permitted, The powers of the Mission to
lease residences are clearly defined and
whenever any change is warraoted due to
wnforeseen factors, e.g. medical reasons,
landlord’s demands for inflated rents etc.,
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prior approval of Government has to be
obtained,

Mining Companies with 500 sharcholdors
on dates of mnationalisation of non-coking
Coal Mises

SHYAMNANDAN
STEEL

622, SHRI
MISHRA: Will the Minister of
AND MINES be pleased to state:

{4) the names of the Mining Compinies

having more than five hundred share-
holders on the date of nationalisation of
the non-coking coal mines;

(b) which of them have filed Writs

before the Courts:

(c) their subscribed share capital, paid
up capital. and the market value of their
shares on 1st April, 1968 1st April, 1970,
1st April, 1972, 11th March, 1973, and
1st October, 1973; and

(d) the quantum of compensation share-
holders would get as per last available
break-up with Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF STFFL AND MINES
(SHRI SUBODH HANSDA): (a) to (d).
A total of 155 Writ Petitions have been
filed by different coal companies challeng-
ing the Coal Mines {Nationalisation)
Act, 1973, The rest of the information i8
neither readily available nor would its
disclosure be in the public interest.

Hydrographer Sarvey at Azhikkal Port
Kerala

3624, SHRI C. K. CHANDRAPPAN:
SHRI C. JANARDHANAN:

Will the Minister of DEFENCE be

pleased to state:

(a) whether a Hydrographic survey is
now being conducted ar Azhikkal port
in Kerala; and

(b if so, the facts regarding this survey?

"
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THE MINISTER OF DEFENCE (SHRI
JAGJI\:AN RAM): (a) No hydrographic
survey is now being conducted uat Azhikkal
in Kerala by the Central Government.

(b) Does not arise.

Amount allotted for roads in Ladakh
duoring Fifth Plan

3625. SHRI KUSHOK BAKULA: Will
the Minister of DEFENCE be pleased to
State:

(a) the funds allocated for the develop-
ment and construction of roads in Ladakh
during the Fifth Five Year Plan;

(b) the roads to be undertaken during
this period; and

(c) whether the proposed programme
will provide all villages in Ladakh with
road facilities?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): (a) to (c). 1t will
not be in poblic interest to disclose de-
tailed information regardinz road com-
munications in this sensitiv: area,

Agreement regarding take over of Arthur

and Butler Wagon Manufactuting Unit,

Muzaffarpur and Britannia’s Units at
Calcutty and Mokameh

3627. SHRI M. S. PURTY: Will the
Minister of HEAVY  INDUSTRY be
pleased to state:

(a) whether any agreemznt has been
reached hetween the Ministries of  Rail-
ways and Heavy Industry on pricing re-
garding taking over of the Arthur and
Butler Wagon Mauanufacturing  Unit  at
Muzaffarpur  (Bihar)  and Britannia's
two units near Calcutta and Mokameh by
Government, and

(b) if so, the gist thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
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These is no aspect of pricing involved and,
as such, there could be no question of an
inter-ministerial agreement thereon.

Ban en sirikes in Public Undertakings

3628. SHRIMATI SAVITRI SHYAM:
Will the Minister of LABOUR be pleased
to state:

(a) whether Government propose (o
ban strikes in all the public undertakings
for three years ag a measure to increase

production; and
(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF 1LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). Gov-
ernment do not in general intend to im-
posc a blanket ban on strikes.

H.M.T. Consultancy Services

3629, SHRI K. MALLANNA: Wwill
the Minister of HEAVY INDUSTRY be
pleased to slate:

(a) the particulars regarding the chain
of agents created in foreizn countrics by

the Hindustan Machine Tools; and

(b) whether foreign countries have also
HMT's

setting  up machine tools industries?

sought consultancy services in

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR1 DALBIR SINGH): «2) For the
purpose of organising the sale of its pro-
ducts, Hindustan Machine Tools Limited
have appointed agent in U.K., Holland,
Denmark, West Germany, B:lgium, Cey-
South Korea, Nepal and

lon, Japan,

Malayasia.

(b) Yes, Sir.
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Statutory protection to Newsmen

3630. SHRI R. V. SWAMINATHAN:
‘Will the Minister of LABOUR be pleas-
ed to stats:

() whether Government have exa-
mined the suggestion to give statutory pro-
tection to the mewsmen;

(b) whether his Ministry have consulted
the concerned Ministries on the question
-of providing statutory protection to the
journalists; and

(c) if so, the outcome thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). The
"Working Journalists (Conditions of
Service) and Miscellaneous Provisions
Act, 1955 regulates the conditions of
service of working journalists and Gov-
ernment propose to set up a Wage Board
for them. WNo decision has yet been
taken to constitute a Wage Board for the
non-journalists.

Tractor Factory in U.P.

3631. SHRI DINESH SINGH: Wil
the Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether the proposal to set up the
tractor factory in Pratapgarh District
(U.P.) has been finalised; and

(b) if so, when the work will begin and
.the factory be ready?

THE DEPUTY MINISTER JN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b)
The intending manufacturers have sub-
mitted " a plan for location of production
and assembly facilities. It is under com-
sideration of Government,

2572 15—3.

Bauxite discovered In Gujarat

3632, SHRI P, G. MAVALANKAR:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether high quality bauxite has
been discovered in Gujarat; and

(b) if so, whether Government pro-
pose to utilise this bauxite by setting up
an aluminium plant in Gujarat and if
so, when?

THE DEPLTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes,
Sir.

(b) The State Government of Gujarat
have proposed to use the bauxite for
setting up an export-oriented Aluminum
Plant. The proposal is under considera-
tion,

T 4 Q% FEETHICAA #t
AT S TAT
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Diveision of funds earmarked for Ratna-
giri Aluminium Project to Korba
Aluminium Project

S. L. PEIE: Will ihe
MINES be

3635. SHRI
Minister of STEEL AND
pleased to state:

(a) whether there wag a proposal from
the Bharat Aluminium Company to
divert the funds provided for the Ratna-
giri Aluminium  Project towards the
Korba Aluminium Project; and

(b) the reaction of Government to

this proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
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(SHRI SUKHDEV PRASAD): (a) No,

Sir.

(b) Does not arise.

Proposals presented by India at Non-
Aligned Nations Conferencz in  Algiers

3636. SHRI SHRIKISHAN MODI:
SHRI K. LAKKAPPA:

Will the Minister o»f EXTERNAL
AFFAIRS be pleased to state:

(a) whether India presenicd some pro-
posals at the meeting of Non-aligned
Nations Conference in Algiers; and

(b) if so, the salient fealures thercof?

THE MINISTER OF STATE iN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The Fourth Conference of
Heads of States and Governments of
Non-aligned countries held at Algiers in
September, 1973, adopted a General Poli-
tical Declaration, an Economic Declara-
tion and an  Action Programme for
Economic Cooperation. A number of
resolutions on specific political and eco-
nomic subjects were also adopted, These
documents contain the decisions reached
at the Conference and were zdopted by
consensus by the Confersnce in  keeping
with the traditions of non-aligned meet-
ings.

India took an active part in the dis-
cussions and consuliations for the pre-
paration of these declarations. On the
various subjects covered by them, India
put forward its views as also proposals.
for consensus where necessary.

As the Conference documents were
adopted by consensus in keeping with the
spirit of non-alignment, it would not be
proper to specify proposals made by
individual countries which contributed to
the evolution of the consensus.

Copies of the declarations and resolu-
tions adopted by the Fourth Summit
Conference are available in the Library
of the House.
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Manufacture of Transition Relay for
Metre Gauge Diesel/Electric Locomotives

by HEILL.
L J

3637. SHRI SHRIKISHAN MODI:
SHRI K. LAKKAPPA:

Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether transition relay for metre
gauge diesel/electric locomotives are now
being manufactured in the country for
the first time at Heavy Electricals [ndia
Limited;

(b) if so, the salient features thercof;
and

(c) the foreign exchange savings like-
ly by such manufacture?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) This electromagnetic relay s
essentially used for changing the field so
that desired performance of the loco-
molive is obtained at various speeds. The
relay also enables satisfuctory operation
at variable current and voltags,

(c) Foreign exchange savings will be
to the tune of Rs, 50,000 during 1973-74.

Sponge Iron Plants

3638. SHRI SHRIKISHAN MODI:
SHRI K. LAKKAPPA:

Will the Minister of STEEL AND

MINES be pleased to state:

(a) whether the State Sector Enter-
prises are to set up sponge iron plants;
and

(b) if so, whether Government propose
to help them financially and, to what
extent?
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THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):
(a) Letters of Intent have been grantsd
to the State Industrial Development Cor-
porations of Tamil WNadu, Rajasthan,
Mnaharashtra. Harvana, Orissa, Andhra
Pradesh and Gujaray {or setting up
sponge iron plants.

(b) There is no special scheme for
financial assistance for these projects.

Employment of Service Officers in Cen-
tral Government, State Governments,
Public/Private Sectors

3639, SHRI R. N. BARMAN: Will the
Minister of DEFENCE be pleased to
stale:

(a) the up to date number of service
officers given employment in Central
Government, State Governments, Public
Sector and Private Sector; and

(b) thg steps Government propose to
take to provide jobs for the remaining
jobless service officers?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) and (b). Since 1956,
1,362 regular retived service officers and
since 1967, 1,118 rclecased Emergency
Commissioned Officers and 136 released
Short Service Commissioned Officers have
been found employment. Reservations
extending from 20 per cent to 27 per cent
have becen made for released Emergency
Commissioned Officers and Short Service
Commissioned Officers in wvarious class 1
and class II posts under the Central Gov-
ernment. Similarly, most of the State
Governments have also reserved a certain
percentage of class I and class II posts
under them for Emergency Commission-
ed and Short Service Commissioned Offi-
cers, In the context of the genmeral situ-
tion of un-employment in the country,
the scope for providing direct employ-
ment to all retired or released service
officers is somewhat limited, More em-
phasis is therefore being laid on schemes
of self-employment. A number of train-
ing courses for re-orientation of ex-service
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officers have been arranged to improve
their chances of self-employment.

Survey of Establithments around Barauni
Oil Refinery by P.P.F.C., Patna

3640. SHRI R. P, YADAYV: Will the
Minister of LABOUR be pleased 1o
state:

(a) whether any extensive survey has
been conducted by the Regional Provi-
dent Fund Commissioner, Patna in the
establishments  situated around Barauni
Oil Refinery in the district of Begusarai;

(b) if so, what are the establishments
covered and under what schedule head;
and

establishments
the Infant and

(c) how many such
have been enlisted in
Marginal Registers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI 3AL-
GOVIND VERMA): (a) o (c). The
information is not readily available and
is being collected. It will be laid on the
Table of the Sabha in due course,

wages (o
District

Non-payment of minimum
Mica-Miners in Jhumritilniya,
Hazaribagh

3641. SHRI R. P. YADAV: Will the
Minister of LABOUR be pleased 10
state:

(a) whether Government are awarc
that the mica-miners in Jhumritilaiya in
the District of Hazaribagh are not pgett-
ing the minimum wages as stipulated in
the Minimum Wages Act; and

(b) whether the enforcement of the
law by the Regional Labour Commis-
sioner, Dhanbad is very remote and En-
forcement Officers are not carrying out
inspections strictly?

THE DEPUTY MINISTER IN THE

MINISTRY, OF LABOUR (SHRI BAL-
GOVIND' RMA): (a) According to
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information received from the field offi-
cers, the mica miners are paid more than
the grescribed minimum rates.

(b) The office of the Regional Labour
Commissioner  (Central) is located at
Dhanbad, but a Labour Enforcement
Officer is posted at Kodarma in the heart
of mica mines, for the purpose of ins-
pections and enforcement.

Enforcement of Safety Measores by

Mipes at Jhumritilaiya, Ramgarh
and Asansol
3642. SHRI R. P. YADAV: Will the
Minister of LABOUR bg pleased 1o
state:

(a) whether Governoment are aware
that the Directors of Mines at Jhumri-
tilaiya, Ramgarh and Asansol are not
strictly enforcing the Indian Mining .Act
inasmuch as adequate safely measures are
not adopted in the mines;

(b) whether several accidents huve
taken place in these mines; and

{c) whether the owners have escaped
even from the liability of paying com-
pensation to the nominees of the deccas-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) The Director
General of Mines Safety has reported that
the allegation that the Directors of Mines
Safety at Jhumritilaiya, Ramgarh and
Asansol are not strictly enforcing the
Mines Act is incorrect, The Jurisdiction
of Director of Mines Safety, South-East-
ern  Zone with head-quarters at Ranchi
covers Jhumritilaiya and Ramgarh and
that of the Dircctor of Mines Saferv,
Eastern Zone with  head-quarters  at
Sitarampur covers Asansol.

(b) The number of fatal accidents in
all mines in the South Eastern Zone are
40,38 and 41, in 1971, 1972 and 1973
till date’ respectively. Similar figures for
the Eastern Zone are 47, 55 and 43.
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(c) Compensation is payable by the
managements under the provisions of the
Workmen’s Compensation Act, the admi-
nistration of which falls within the State
sphere. '

Strike by Employees of M/s. Bokaro
Steel Limited

3643. SHRI R. P. YADAV:
SHRI RAMAVATAR SHASTRI:

Will the Minister of LABOUR be

pleased to state:

(a) whether the employces of M/s.
Bokaro  Steel Limited, P.O. Bokaro,
Dhanbad were on strike and if so, the
demands of the employees and  the
Unions:

{b) whether all the Unions are recog-
nised and if so, the particulars thercof;
and

(c) the loss due to the strike and the
steps taken to end the strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). The
matter  falls essentially in the  State
sphere. According to available informa-
tion, jhe workers of Bokaro Steel Limt-
ed had gone on strike from November 8
in support of their demands concerning
conveyance allowance, production bonus,
etc. The strike is reported to have becn
called off on November, 16, 1973 follow-
ing a settlement at the intervention of
the State Industrial Relations Machinery.
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Cultural Exchanges with China and

Pakistan
3645, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister ot

EXTERNAL AFFAIRS be pleased 1o
state:

(a) whether Government propose to
have some  Cultural Exchanges  with
China before entering into full diplomatic
exchanges; and

(b) whether some cultural exchanges
are anticipated with Pakistan also 1n
pursuance of Simla Spirit?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) India and China continue to inain-
tain diplomatic relations with each other,
though at the level of Charge d' Affairs
Cultural exchanges are not necessarily



71 Written Answers

linked with diplomatic relations but they
requirg mutual agreement, Government
are in favour of increased contacts in the
fields of culture and sports. We scnt a
Table Tennis Team to China to parti-
cipate in the Afro-Asian Invilational
Tournament held in  Peking in October-
November 1971, whilc another such team
participated in  Asia-Africa-Lalin Ame-
rica Friendship Invitational Tournament
held in Peking in August 1973, We in-
vited a Chinese Table Tennis Team 1o
visit India but there huas been no response
1o this invitation so far.

(b) Cultural exchanges with Pakistan
were envisaged in the Simla Agreement.
These exchanges were to be part of mnor-
malisation measures which ware v he
implemented by the two countries “sicp
by step”.

Pakistan has not so far responded
positively to initiatives which were taken
by us to discuss normalisation measures
as provided in the Simla Agreement.
Pakistan’s plea is that implementation of
these items will have to await the repatri-
ation of the POWs and civilian internees
from India to Pakistan, If Pakistan
sincerely  desires normalisation of rela-
tions with India, cultural exchanges bet-
ween the two countries can casily be
resumed in terms of the Simla Agreement.

Production in Rourkela Steel Plant

3646. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) the additional measures Govern-
ment consider necessary to boost produc-
tion in Rourkela Steel Plant in view of
continuous unrest among employees; and

(b) whether Government propose to
bring in some more deputationists from
Orissa Government to the steel plant at
Rourkela to establish better relation with
State Government?
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THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):
(a) While there have been some indus-
trial relation problem there is no conti-
nuous unrest among the employees, As
far as encouragement to employees Lo
step up  production is  concerned, the
management of Rourkela Steel Plant and
the recognised union consult with each
other from time {o time to consider steps
that are essentiul for strengthening em-
ployec’s involvement in production  and
betterment of industrial relations.  Pro-
duction incentive schemes have  been
workedd out by the Steel Plant manage-
ment together with the rccognised union.

(b) No, Sir.
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Principles of India's suppurt to Arab

Countries

3648, SHRI P. G. MAVALANKAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Prime Minister, while
addressing a ‘Kisan Mela’ in Khera in
Aligarh District, U.P. on the 20th Octo-
ber, 1973 said that India's support to
Arab was based in principles;

(b) if so, the broad features of the
principles, which apparently prompted the
Prime Minister to reiterate India’s total
Sympathies with the Arab World; and

(c) the instances mnd specific events,
in which the Arab countries supported
India and Indian cases and the causes
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir,

(b) As was made clear by the Prime
Minister in the same speech, the principle
involved is that of the non-admissibility
of the acquisition of territory by force.

countrics have  supported
India and the Indian standpoint on a
number of issues. However, Government
of India do not consider it necessary to
draw up balance sheets of acts of mutual
support beiween India and each of the
Arab countries.
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Production of Ingots at Durgapur Steel

Plant
3651, SHRI SUKHDEOD PRASAD
VERMA: Will the Minister of STEEL

AND MINES be pleased to state:

(a) the total production of ingots
during the yecar 1972-73 at the Durgapur
Steel Plant;

(b) and c¢). The possibility of oxpun-
ing expansion of the Plant's present
capacity for ingot production in the near
future; and

(c) if so, the extent to which it is
likely to be expanded?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):
(a) 7,22,777 tonnes.

(b) and (c) The possibility of expan-
sion of the capacity of the plant is under
examination.

Tractor manufacturing units

31652. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) the total number of tractor manu-
facturing units in the public and the
private sector in the country at present
and the total annual production therect;
and

(b) the pumber of tractor units likely
to be set up in the next three years and
their location and the estimated produc-
tion likely to -increase as a result there-
of?
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THE DEPUTY MINISTER IN
THE MINISTRY OF HEAVY IN-
DUSTRY (SHRI DALBIR SINGH):
(a) At present seven lractor manufgc-
turing units are in production, of which
one is in the Public Sector. The total
production was 20,802 in the year 1972-
73 and 12,062 in the year 1973-74
(April to October, 1973).

(b) Six more units are likely to come
into production during the next three
years. Two of thesc will be located in
Maharashtra, two in the Punjab and one
each in Andhra Pradesh and Uttar Pra-
desh. When all these unmits go into pro-
duction, the total production is likely to
exceed 50,000 tractors per annum.

Supreme Court Judge as Chairman of
Wage Board for Journalists

3653, SHRI MUHAMMED SHERIFF-
SHRI VASANT SATHE:

Will the Minister
pleased to state:

of LABOUR be

(a) whether LF.W.J. had urged for
the appointment of a Supreme Court
Judge as Chairman of the proposed wage
board for journalists; and

(b) if so, the reaction of Government
thereto”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) Yes.

(b) The suggestion is receiving consi-
deration.

Memorandum from Burp Sramik Union
Howrah

3654, SHRI SAMAR MUKHER-
JEE: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Government have received
any memorandum on the ?Nth Sepi~m-

ber, 1973 from the Burn Sramik Uniom
Howrah;

(b) if so, the main points of the:
Memorandum; and

(c) the reaction of Govermment.
thereto?

THE DEPUTY  MINISTER N
THE MINISTRY OF HEAVY IN-
DUSTRY (SHRI DALBIR SINGH):

(a) to (c). A Bill has since been intro-
duced to take over management.

Confirmation of economy/statistical in-
vestigators in Ministry of Labour

3655. SHRI VASANT SATHE: Will
the Minister of LABOUR be pleased to
state:

(a) the number of Junior/Senior Eco-
nomic/Statistical Investigators working u.n
the Ministry including attached offices as
on the 31st October, 1973;

(b) the number of those are declared
permanem;

(c) whether there is any immediate
proposal to declare more persons as
permanent; and

(d) if so, the period by which final
decision in the matter is likely to be
taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (d). The
required information is being collected
and will be laid on the Table of the
Sabha in due course,

Representation from Computors in
Labour Bureau

3656. SHRI VASANT SATHE: Wil
the Minister of LABOUR be pleased to
state:

(a) whether Government have received
representation from the Computors in the
Labour Burcau  regarding discrimination
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‘meted out to them in promotion to the
post of Investigator Grade II;

(b) if so, the salient points thereof and
the decision taken thercon;

(c) whether large number of promotions
have be:n effected fromr clerical cadre to
technical cadre much in coniravention of
the provisions and spirit of the Recruit-
ment Rules; and

(d) if so, whether Government are con-
sidering the whole question and rulionali-
sing the Recruitment Rules to avoid frus-
tration in the technical cadre?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR SHRI BAL-
GOVIND VERMA): (a) Yes, from the
Technical Staff Association, Labour Bu-
reau, Simla.

(b) The main point in the representa-
tion is that the non-graduate Computors
who are not at present eligible for pro-
motion to the post of Investigator Grade
1l in accordance with the exisling Re-
cruitment Rules, should also be made eli-
gible for promotion to this post. The
matter is being looked into,

(c) No.

(d) The representation submitted by the
Technical Staff Association is being look-
ed into.

Memorandum received from Ichapur Ord-
nance Factory Mazdoor Union regarding
Viewers Grade ‘B’

3657. SHRI MOHAMMAD ISMAIL:
Will the Minister of DEFENCE be pleas-
ed to state:

(a) whether his Ministry received any
memorandum from the Ichapur Ordpnance
Factory's Mazdoor Union about the de-
lay in pay fixation of 21 Viewers grade
‘B’ of Metal and Steel factory, Ichapur;

(b) if so, a gist thereof; and

(c) the steps taken by Government in
this regard?
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THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). Yes, Sir, 1n their
Memorandum dated 2nd August, 1973 the
Union have requested for carly fixation
of pay of 21 Viewers Grads (B) ¢n their
re-designation/promotion as Eazminers,

i The matter has been tahen up by
the DGOF with the concerned Accounts
Auihorities and iy expected to be decided
shortly.

Payment of Arrcars of Woikers of Gow-
repore Containers and (losures Ltd.,
Naihati

3658, SHEI MOHAMMAD  1SMAIL:
Will the Minister of LABOUR be pleased
10 state:

(u) whether the arrears due to the work-
men of Gowrepore Containers an Closurcs
Limited (Naihati, 24 Parganas) which was
taken over by Government, huve not been
puid so far;

(b) if so, the particulars thereof; and

(c) the steps taken by Government to
expedile the payments?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) It is understood
from the Government of West Bengal that
after take over of the Gowrepore Contain-
ers and Closures Ltd. by the Government
of India on the 29th Novemver, 1972, all
the legal dues of the workers since that
date have been paid.

(b) and (c). Do not arise.

Report of Commiitee on Fixation of
Wages of Dock Workers under Calcutta
Labour Board

3659, SHRI MOHAMMAD ISMAIL:
Will the Minister of LABOUR be pleased

to state:
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(a) whether Government have received
the Report of the N. N. Chatterjee Com-
mittee to enquire into the wage fixation of
certain categories of Dock workers regis-
tered under the Calcutta i.abour Board;

(b) if so. the salient points of the Re-
port; and

(c) the reaction of Government thereto?

THE DEPUILY MINISTER IN  THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a). Yes, Sir.

(h) and (). A statement is Jaid on the
Table of the House. [Placed in Jibrary.
See No. LT-5921/73].

Value of Assets left over im Uganda by
Indian Notionals

3660, SHRI N. K. SANGHIL:

DR. H. I SHARMA:

Will the Minister of EXTERNAL AF-
FAIRS be pleused to stale:

{a) whether negotiations have since tak-
en pluce with Government of Uganda in
regard 1o the disposal of asscts left over
by the Indian Nationals;

(b) if so, the total value of the assets
as claimed by the Indian Nationals and
those accepted by Government of Uganda;
and

(c) the nature of decision takem as a
result ;of the above discussion and by
what time the disposal of the assets is
likely to take place?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (c). As the House is aware, the Gov-
ernment are in constant touch with the
Uganda authorities for evaluation and
payment of fair and equitable compensa-
tion for the assets left behind by Indian
nationals. The Government of Uganda
have given general assurances against con-
fiscation but have not yet enunciated their
policy regarding compensation.  The

Uganda Government have informed us
that a Committee to go into the evalua-
tion of the assets has been appointed and
that they would invite a high-level team
of oliicials from India. No invitalion
has yet arrived, though our High Com-
missioner in Kampala is in touch with
the Uganda Government.

(b). Some claims have been preferred
directly to the Uganda ‘authorities, others
have also been registered with our High
Commission and some others may still be
outstanding for which requesls over radio
and news media have been made for their
carliest submission. It would, therefore,
not be helpful or realistic to give any
firm figures at this stage of their fotal
value.

Living Conditions ef Refugees from Sind

3661. SHRI N. K. SANGHI: Will the
Ministry of SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the refugees who had cros-
sed over to the Indian side during the
Indo-Pak conflict from Sind are leading
a very difficult life in open weather and
are not given adequate ration; and

(b) if so, the quantum of ration being
given to these refugees and the reasons
for not keeping them under properly co-
vered tents or hutments?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHABI-
LITATION (SHRI G. VENKATSWAMY):
(a). No, Sir.

(b) The quantum of rations and other
relief assistance given to these perspns is
as indicated in the Statement laid on the
Table of the House. [Placed in Library.
Sec No. LT-5922/73]. They sre being
given adequate rations. The question of
inadequate shelter does not arise as in
Rajasthan a subsidy of Rs. 100 per family
was sanctioned for the construction of their
jhonpas, and in Gujarat the grass huts
for these refugees were got covered with
tarpaulins during the rainy season.
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Memorandom from Chipping and Paint-
ing Workers of Calcuita Port

3662. DR. SARADISH ROY: Will the
Minister of LABOUR be pleased to state:

(a) whether he has received any mem-
randum from the chipping and painting
workers of Calcutta Part;

(b) if so, the main points thereof; and

(c) the steps taken by Government 10
redress their grievances?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). In Decem-
ber, 1972, an industrial dispute was rais-
ed on behalf of the Chipping, Painting
and Boiler Cleaning workers and their
Tindals, Serangs and ex-supervisory staff
employed under the Chief Mechanical En-
gineer and Marine Department of the Cal-
cutta Port Commissioners, Calcutta in res-
pect of the following demands:—

(1) Employment of Chipping  and
Painting workers on monthly ba-
B8is;

(2) Roster off day with pay;

(3) Payment of wages as Pper the re-

commendations of the Central
Wage Board for Port and Dock
Workers;

(4) Kachra and Gear Allowance;

(5) Applicability of Employees Pro-
videny Fund Scheme to workers;

(6) Hospital facilities;

(7) Grant of earned, sick and casual
leave;

(8) Graluity as per Gratuity Rules;

(9) Fixed weekly off with pay;

(10) Minimum guaranteed ~wages at
20 days a month.

The dispute was taken by the Assistant
Labour Commissioner (Central), Calcutta
in conciliation which ended in failure.
While the Failure of Conciliation Report
was being exumined, 296 casunl chipning.
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painting pool workers of Calcutla Port
went on strike with effect from 24th March,
1973. The strike was called off following
a bipartite settlement arrived at between
the Calcutta Port Commissioners and
Dock Shramik Association (CITU) on st
June, 1973. However, no agreement could
be arrived at regarding increments in the
scales of pay, higher scale of pay of Tin-
dals and facilities of provident fund or
pension. : !

2. Memoranda were received on behalf
of the Chipping 'and Painting workers of
Calcutta Port Commissioners for referring
the above-mentioned outstanding demands
for adjudication. On receipt of the me-
morandum on 12th June, 1973, the matter
was taken up with the Port authorities.
As a result mutual discussions were held
between the Port authorities and the Union
concerned. The matter is still under the
consideration of the Calcutta Port Com-
missioners. |

Allegations against Officials of Ordnance
Depot Alipore, Calcutta

3663. SHRI S. A. MURUGANAN-

THAM:
DR. RANEN SEN:

Will the Minister of DEFENCE be
pleased to refer the reply given to Starred
Question No. 414 on the 23rd August,
1973. regarding the allegations levelled
against Officers of Ordnance Deport Ali-
pore, Calcutta and to stats:

(a) whether the inquiry has been com-
pleted; and

(b) if so, the outcome thereof?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (b). The in-
quiry into the allegations has not yet been

completed. N
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Employment of Welfare Officers in Planta-
tions by State GoOvernments

3664. SHRI C. K. CHANDRAPPAN:
SHRI C. JANARDHANAN;

Will the Minister of LABOUR be pleas-
ed to refer to the reply given to Unstarred
Question No. 3978 on the 23rd Augusi,
1973 regarding employmznt of Welfare
Officers in plantations by State Govern-
ments and slate:

(a) whether Central Government have
taken the decision ‘about framing of rules
for guidance of the State Governments;
and

(b) if sp, the broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a). Not yet.

(b). Does not arisc.

Pelletisation Scheme of Bailala Mines

3665. SHRI E. V. VIKHE PATIL; Will
the Minister of STEEL AND MINES be
pleased to stale;

(a) whether the Pelletisation Scheme of
Bailadila mines has been finalised, if not,
the reasons therefor; and

(b) the total amount paid 10 M/s. Dastur
& Co. for preparing the techno-econpmic
feasibility report on the above Scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a). Studies
regarding the pelletisation of the Bailadila
iron ore fines including the method of
transportation are in progress.

(b). Rs. 1.10 lakhs.

Pelletisation Scheme of Dorimalai Mines

3666, SHRI E. V. VIKE PATIL: Wil
the Minister of STEEL AND MINES be
pleased to state:

(a) whether the pelletisation Scheme of
Dorimalai mines has been finalised, if not,
the reasons therefor; and
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(b) the total amount paid to M/s. Das-
tur & Company for preparing the techno-
economic fcasibility report for the above
Scheme and the amount spent on up-dating
the report by the National Mineral Deve-
lopment Corporation?

THE DEPUTY MINISTER IN T[HE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a). No, Sir.
The Scheme is now being processed for
an investment dJecision by the Public In-
vestment Board.

(b). Rs. 1.10 lakhs. The Report was
up-dated by the National Mineral Develop-
ment Corporation with its own engineer-
ing staff. Separate record of expenditure
on this account is not available.

Expansion of Kiriburu Mine
3667. SHRI E. V. VIKHE PATIL: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) when the scheme for expansion and
modification of the Kiriburu mine for sup-
ply of ore to Bokaro Steel Plant was ap-
proved by Government and the date when
its execution commenced;

(b) whether the first line of the plant has
been completed; if not, the reasons there-
for; ’

(c) the names of the consultants who
were associated with the scheme for the
expansion and modification of the said
mines and the total amount paid to them
so far; and

(d) whether the entire plant will be ready
and start working by January, 1974; if
not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a). Appro-
val of the Government to the cxpansion
and modification of the Kiriburu iron ore
mine was accorded in August, 1969. The
execution of the work on the project how-
ever, commenced in June, 1970, after Gov-
ernment had accorded sanction to the ap-
pointment of Consultants for the project
on 29th May, 1970.
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(b). Yes, Sir.

(c). M/s. W. §. Atkins Ltd., Calcutta,
in association with M/s. Nittetsu Mining
Consultznts of Japan, are the consultants
for the project. The amount paid, to the
Consultants, so far is Rs. 21.82 lakhs ap-

proximately.

(d). No, Sir.
delay in the completion of the plant is
delay in the supply of the mobile equip-
ment by the H.E.C. Runchi,

The main reason for the

Progress of Bailadila Iron Ore Project
Deposit No. 5 (M.P)

3668. SHRI E. V. VIKHE PATIL:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) the progress made so far in the exe-

cution of Bailadila iron orc project De--
posit No. 5 (M.P.);

(b) the name of the consuliants asso-
ciated with the project and the total
amount paid so far;

(c) whether erection work in the said

project has commenced; und

(d) the progress made i driving the

tunnel through which the coaveyor sys-
tem of the project will pass and when it

is likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Pro-
gress upto the end of September, 1973 on
various items is given helow:—

1. Civil & Structu-ral works Between
including Town Ships ,
oads and water supply 50%=—60%,
2. VL. T, Power D stribution 60%,
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3. Procurement and Erection
of equipmert

(i) Mining equipment 809%,.
(il  Ore dressing and

loading equiprent 25",

4. Tucnelling 1%

(b) The prime consultants for the ore
processing plant are M/s Naiional Indus-
triul Development Corporation and the
fareign  consultants arc M/s Nittetsu
Mining Consultants of Japan. Amount
paid so far to National Industrial Deve-
lopment Corporation is about Rs, 67
lukhs,

(c) Structural erection  work has
alrcady commenced. FEquipment crection
is likely to siart from Febroacy, 1974,

(d) Upto ¢nd of November, 1973, about
1600 metres out of a total of 2025 metres
of the tunnel boring involved hud been
completed. The entire lenzth is expected
to be completed by sccond quarter of
1974,

Cumulative Loss to H.S.L.

3669. SHRI F. V. VIKIE PATIL: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the total cumulative loss so far
sustained by the Hindustan Stecl Limited;

(b) whether it is proposed to recons-
truct the capital structure of the Hindus-
tan Steel Limited and its units; and

(c) if so, the financial
thereof?

implications

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) As on
31st March, 1973, the cumulative loss
of Hindustan Steel Limited was
Rs, 250.83 crores; after making full
provision for depreciation.
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(b) and (c). The question of restructur-
ing Hindustan Steel Limited is under
consideration.

Heavy Industries in Andhea Pradesh

3670. SHRI K. KODANDA RAMI
REDDY: Will the Minister of HEAVY
INDUSTRY be pleased to statz:

(a) the number and names of indus-
tries situated in Andhra Pradesh which
come under his department as at present,
district-wise; and

(b) the investment, production capacity
and the employment potential of the
respective  umits?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b). A
statement  containing the information
readily available in the Ministry is laid
on the Table of the House. [Placed in
Library.  Se¢ No. LT-5923/73].

Mine workers thrown out of emplovient
in Srikakulam District of Andhra Pradesh

3671. SHRI K. KODANDA RAMI
REDDY: Will the Minister of LABOUR
be pleased to state:

(a) whether a large number of mine
workers have been thrown out of jobs in
Srikakulam District of Andhra Pradesh;

(b) if so, the reasons therefor; and

(c) the steps Government are contem-
plating to provide employmeat for them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). The in-
formation is being collected and will be
laid on the Table of the Lok Sabha,

_ Diversification  Programme of Bharat
U Gold Mines

3672, SHRI K. KODANDA RAMI
REDDY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Bharat Gold Mines has
started its diversification programme; and

(b) if so, the nature of works under-

taken under this programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes,
Sir,

(b) Proposed diversification programme
includes:—

(i) a Contract Division to under-
take the contract work rclauting
to installation of mining equip-
ment and  machinery, shaft
sinking etc. A beginning has
already been made in thig direc-
tion and Bharat Gold Mincs
Ltd, are cxecuting shaft sinking
contracts at Khetri mines of the
Hindustan Copper Limited,

(i) a Manufacturing Division which
fabricates lighter ramge of
machincry and  equipment  and
undertakes repairs thereof at the
existing mechanizcal and electri-
cal workshops and  supplies
equipment to  public seclor
undertakings and private  par-
ties. Already some eguipment
have heen supplied to the Hin-
dustan  Copper Limited, Hindus-
tan Zinc Limited, and Chitra-
durga Copper Limited.

(iii) Mining Activities  outside Kolar
Gold Fields: Work has already
started in Ramagir Gold Mines,

' Andhra Pradesh, and cxplora-

: tion work is proposed to be
started at  Mamandur, Tamil.
Nadu, (Multi-metal deposit). In-
vestigations for graphite are
also being carried out in and
around Kolar Gold Mines, At-
tempts are also being made 10
re-open gpmec of the abandoned:
Gold Mines in and around!
Kolar,

(iv) Consultancy Division is being
organised with a view to advise
public  sector undertakings/
private parties on various prob-
lems in the field of deep under-
ground mining,
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Ferrous Scrap based Electric Arc
Furnaces

3673. SHRI R. V. SWAMINATHAN:
' SHRI SWARAN SINGH SOKHI:

Will the Minister of STEEL
MINES be pleased to state:

(a) whether Government bad decided
to freeze with immediate cffect the capa-
city in the de-licensed sector of ferrous
scrap-based electric arc furnaces, steel

Te-rolling  units and  steel wire drawing
anits; and

AND

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUBODH HANSDA): {a) and
(b). Government have issued orders on

31st  October, 1973 excluding:
(i) all qualities of steel munufactured
from electric furnaces based
on scrap;

(ii) wires of mild steel,
and alloy
uncoated; and

special steel
steel—coated  and

(iii) re-rolling of steel

from the purview of the Liberalised In-
dustrial Licensing—making it obligatory
to obtain industrial Jicences before set-
tng up units for the above-mentioned
items of manufacture;

Even for the electric furnace units set
up/being set up, adequate quantities of
ferrous scrap may not be casily available.
Further, there is shortage of power in
most of the States. Hence, it has been
considered nmnecessary to regulate the
growth of this industry in keeping with
the availability of essential inputs such as
ferrous scrap, electric power, refractories
and graphite electrodes. As for wire
withdrawing units and steel re-rolling mills,
considerable capacity has already been
created and it has, therefore, been de-
cided to regulate the further growth of
these industries on the basis of demand
forecasts, capacity already crcated, and
availability of raw materials.
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Expansion of Naval Plans for Self-
reliance
3674. SHRI NAWAL KISHORE

SHARMA:

SHRI P. M. MEHTA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether there is a proposal under
the consideration of the Government of
India to review expansion of naval plans;
and

(b) if so, the extent to which the need
for self-sufficiency and self-reliance would
be met for the naval forces during the
Fifth Plan period?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (b). Naval
Plans are kept under constant reviw and
are up-dated as necessary. It is the policy
of the Government to achieve maximum
self-reliance in respect of defence require-
ments, within the constraints of the avail-
able resources/industrial base in the
country. A mnumber of types of naval
vessels, including the highly sophisticated
Leander Frigates are being built in India.
The Hon'ble Members would appreciate
that it will not be in public interest to
disclose further information in the
matter.

Import of Steel on Bartar System

3675. SHRI NAWAL KISHORE
SHARMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the proposed import of steel
from foreign countries will be on a barter
system or against cash payment;

(b) the projects for which the steel
will be utilized; and

(c) the quantity of the steel Lo be sup-
plied to Rajasthan?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) to
(c). Import of Steel at present is on cash
basis and there is no barter arrangement.
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Amported steel is supplied ‘against releaso
onders issued by Chief Coantroller of
Imports and Exports under Import Trade
*Control Policy for actual users and Re-
‘gistered Exporters and is not specifically
carmarked for any project or State. In
the case of a few calegories, actual users
are given import licences in terms of the
Tmport Trade Control Policy for direct
\imports,

Coal Shortuge in Punjuh

3676. SHR1I RAGHUNANDAN LAL
BHATIA: Will the Minister of STEEL
-AND MINES be pleased 10 stote:

(a) whether the Union Governmert  arc
.aware that there has been an acnte short-
age of coal in Punjab:

(b) if so. whether Punjab  Government
‘have been representing for the supply of
-adeguate  quantities of coal to meet the
“State's reguirements: and

(e) if so, Government's decision there-
«on?!

THE DEPUTY MINISTER IN THE
MINISTEY OF STEEL. AND  MINES
(SHRI SURODM  HANSDA):  (a) 1w

-{c). There have been 1epurts of shortage
of coal in many parts of the country,
including  Punjab. The Punjab Govern-
ment had also been expressing difficuluies
regarding the availability of slack coal to
‘brick kilns in that State, Inspite  of the
‘fact that low priority consumers like  the
“brick kilus industry have had 1o face
-shortage of coal in the recent months all
over the country, the Coal Mines' Authority
‘1ad., in vo-ordination with the Ministry of
‘Railways, is making efforts to increase
supply of coal for the brick Xilns in the
State of Punjah.

Aow T ature Carbonisatl Plant in
Andhra Pradesh
3677. SHRI R. V. SWAMINATHAN:

“Will the Minister of STEEL. AND MINEY
b pleased to stute:

{u) whether u low-temperalure carbon-
sation plant based on Singareni voal for
2572 1.5—4.

the production of domestic fuel (saft
coke), is proposed to bo set up at Rama-
Whl\dﬂlm District of Andhrs-

() if so, whether Government have
approved the proposal; and

(¢} if so, the time by which production
will commence?

THE DEPUTY MINISTER IN THE

MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
th). Yes, Sir,

(¢) The Production is likely 10 com-
mence within about 30 months.

Production of Iron Ore

3678. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of YTEEL
AND MINES be pleased to state:

(a) the
iron ore;

current  annual production of

(b) whether India's iron ore export s
likely to register soon w sharp rise; and

e} if so, the extent thercof?

THE- DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA). (a) The

current production of iron ore hay been
as under:
1972 — 35.2 million tonnes
1973 ~- 25.6 million tonnes;

(Junuary---Sept. eslimated)

(b) and (c). Exprots of iron ore from
India are estimated to reach during 1973-
74 and 1974-75 about 23.5 million toanes
and 27.0 million tonnes respectively.
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Linking of Wages and Profits with

; Productivity
3679. SHRI BIRENDER SINGt -
RAO:
SHRI MUKHTIAR -SINGH
MALIK:

Will the Minister of Labour be pleased
to state:

(a) whether any proposal to link wages
and profits with productivity is under con-
sideration; and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and ‘b) There
is no such proposal at present.

New Coal Deposits

3680. SHRI
RAO:

SHRT MUKHTIAR SINGH
MALIK:

BIRENDER  SINGH

Will the Minister of STEEL
MINES be pleased to state:

(a) whether large coal deposits have
been found during the recent sufvey con-
ducted by the Geological Survey of India;

AND

(by if so, the locations where these
deposits have been found during the last
oue vear; and

(c) the time by which their exploitation
is likely to commence?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEY PRASAD): (a) Yes,
Sir.

(b) Reserves of 874 million tonnes of
coal in Rajmahal coal field, Bihar and 34
million tonnes of coal in Pathakhera coal
field of Madhya Pradesh respectively have
been cstimated by the Geological Survey
of India during the Jast one year. The
coal from both the above localities is
generally of inferior grade.
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(c) Pathakera coalfield is alrcady under
exploitation. During the Fifth Plan, the
production will be increased further. No-
definite project has been formulated for
Rajmahal coalfield so far, but the exploi~-
tation of this field will be commenced
soon after adequate detailed geological:
data become available. This is a pew
coalfield. Its development will involve:
major Railway line construction,

Converting of Jabalpur Ordnance Depot
into a Public Sector Firm

3681. SHRI BANAMALI PATNAIK:
SHRI PILOO MODY:
Will the Minister of DEFENCE be

pleased to state:

(a) whether Government proposs te
convert the Jabalpur Ordnance Depoy inte-
a public sector firm to produce, in colla-
boration with a West German Company,.
heavy motor vehicles;

(b) if so, the total outlines of the pro-
posal; and

(c) the stage at which the maiter
stands at present with reasons for tuking
the decision?

THE MINISTER OF STATE (DE~
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI:
VIDYA CHARAN SHUKLA): (a) te-
(c). Presumably, the Honourable \Membes
has in mind the Vehicle Factory, Jubalpus

and not Jabalpur Ordnance Depot.

Government have under consideration s
scheme for expanding the capacity of
Vehicle Factory, Jabalpur for meeting im-
creased requirements of higher pay-load:
vehicles during the Fifth Plan, A feasi
bilty study has been commssioned for this-
purpose,
course after examining all aspects of the:

A decision will bs taken in dus

matter.




«+ Written Answers AGRAHAYANA 15, 1895 (SAKA) Written Answers g8

Facilities offered by Directorate of Ke-
settlement to War Widows for S:if-reliance

3682. SHRI BANAMALI PATNAIK:
Will the Minister of DEFENCE be pleased
to state:

(a) the number of war widows during
the 1971 War who have availed of the
facilitics offered by the Directorate of
Resettlerment to  make the war widows
self-reliant and benefited from the same;
and

(b} how [far it has helped them to
settle in life and make their both ends
meet?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI 1. B.
PATNAIK): (a) and (b) There are 2570
war widows of 1971 conflict. Liberalised
pensionary  benefits were announced im-
mediately.  after the 1971 conflict as a
measure of rehabilitation of war widows.
These benefits are by themselves expected
to make war widows self-reliant. In
addition, frec educational concessions up-
to 1st degree level has been extended to
children of these war widows. 1,396
children have been benefited by these con-
cessions.  Further, 251 war widows of
1971 operation have been allotted agencies
of Indian Oil Corporation and 36 war
widows have been given training in tailor-
ing, cutting, stitching and cmbroidery as a
measure of self-employment,

Visit by Mr. Leonid Brezlin:v to

New Delhi
3683, DR. H. P. SHARMA: Will the
Minister of EXTERNAL. ATFFAIRS he

pleased to state:

(a) whether Mr. Leonid Brechnev paid
an official friendly visit to New Delhi to-
wards the end of November, 1973;

(b) if so, the matters relating to Indo-
Soviet relations in different fields discussed
during his visit; and

() the conclusions arrived at?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL
(a) Yes, Sir.

SINGH):

(b) The discussions covered a wide
range of subjects concerning Indo-Soviet
bilateral relations and perspectives of their
further all-round development as well as
topical international problems of common
interest. However, such discussions are
necessarily of a confidential pature Wnd it
is not customary for Government to dis-
close details thereof.

(¢} The outcome of the discussions ure
reflected in the following documents which
have been placed on the Table of the
House on November 30, 1973:--

(i) Joint Indo-Soviet Declaration.

(ii) Agreement on further development
of Economic and Trade Coopcra-
tion between India and TJSSR.

(iii) Consular Convention between the
Government of India and the
Government of the USSR,

(iv) Agrecment on Cooperation  bet-
ween the Planning Commission
of India and the State Planning
Committee of the USSR,

Property Claims tilled by Indian
Nationals Repatriated from Upanda

3684, DR. H P. SHARMA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state the total number of pro-
perty claims filed by the Indian ritionals
who had to leave Uganda [ollowing the
decree in August 1972, upto Novemnber
20, 1973, the last date for the claims?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT SURENDRA PAIL  SINGH):
Indian nationals were required to sub-
mit declarations of their assets and liabi-
lities in Uganda in the prescribed forms
beforc leaving the country. As the
declaratons were submitted dJirectly to the
Uganda authorities, their number is not
known. However, on the basis of infor-
mation furnished by the departing Indian
nationals, our High Commission in Kam-
pala has prepared a register of clalms.
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1o order to easurc thaut this register is
compiete in all respects, our High Com-
mission has been advising the eligitle
indian pationals through the press. radio
and letters to prefer their claim, if sot
already done or supply any missing parti-
culars. The number of claims registered
with the High Commission so far is 1340,
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Low output of Mincrals

3687. SHRI K. M. MADHUKAR:

SHRI CHANDRA SHEKHAR

SINGH:
Will the Minister of STEEL AND
MINES be pleased 10 stie:
(a) whether a low output  was  regis-

tered in cuss of minerals during the Jast
three veurs;

(b) if so, the reasons therefor; and

(c) how fur this has affected the export
of mica?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV PRASAD): (a) and
(b). A statement-1 showing the mincral
production during 1970, 1971 and 1972
is laid on the Table of the House. [Placed

in Library. Sec No. 1.T-5924/73]. Out
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production of 12 re-
in the year 197! as
, compared to 1970, In case of Apatite,
Chromite, Coal. Magnesite, Kyunite.
Mica and Zinc concentrates. which have
shown decline in production. the reasons
mineralwise are given in Slatemeni-11
laid on the Table of the Ho'wse. [Pliced
in Library. Se¢ No. LT-5924/73]. Durinz
1972, the production of minerals record-
ed an increase, except in the case of Gold,

of the 19 minerals,
corded an increase

- Magnesite, Manganese Ore, Mica and
decline are given in Statement-IfI [aid
Phosphorite and the reasons [or their

decline are given in Statement T1I laid
“on the Table of the House. [Placed in
Library. See No. LT-5924/73].

(c) The wvalue of export of amica and
mica prodycts hag registered an increase
from Rs. 17.16 «crores in 1970-71 to
Rs. 19.83 crores in 1972-73.

+  Expansion of Durgapur Stecl Plant

3688. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of STEEL
AND MINES be pleased to staie:

(a) whether the Hindustan Stecl has
sent proposals to Government for the ex-
pansion of Durgapur Steel Plani: and

(b) if so, the expenditure involved and
the decision of Government thereon?

THE DEPUTY MINISTER N THE
MINISTRY OF STEEL AND MINES
(SHRT SUBODH HANSDA): (a) No, Sir.

(b) Does not arise.

Reorganisation of Coal Mines

3689. SHRI ARVIND M. PATEL:
SHRI VEKARTA:

Will the Minister of STEEL AND
MINES be pleased to state the salient
features of the proposed scheme for the
reorganisation and reconstruction of the
taken-over coal mines?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF STEEL. AND MINES
(SHRT SUBODH HANSDA): The fol-

are -the salient features of ths
scheme for the reorganisaiion
ot the taken-over

lowing
proposed
and reconstruction
coal mines:—

(i) Amalgamation/reorganisation of
the small units into bigger units
to increas: the production poten-
tial from existing working:

feasibitity/pro-
and

(ii) Preparation of
ject reports for new mines
expansion schemes;

(iii) Application of improved methods
and techniques in the existing
mines and timely procurement
of plant and cquipment;

(iv) Prospecting the areas ndjacent
to the working mines and de-
tailed prospecting of th: virgin
Areas;

(v} Training of existing personnel

for more skilled jobs;

(vi) Realistic assessment and initiat-
ing action for timely procure-
ment of critical stores; and

(vii) Proper coordination cf the re-
organisation programme  with
programme of expension of rail-
way facilities and capacity,

Racruitment of Defence Personnel State-

wise on basis of Population

3690. SHRI B. K. DASCHOWDHURY:
Will the Minister of DEFENCE be pleas-
ed to refer to the reply given to Unstarred
Question No, 8970 dated 3rd May, 1973
regarding defence personnel  State-wise
on basis of population and state:

(a) whether the proposal for re-organis-
ing the policy of recruitment of defence
personnel in order to give coverage of re-
cruitment in the areas in which it, is now
sparse has becn finalised; and

(b) if so, the outlines thercof?

THE MINISTER OF DEFENCE (SHR1
JAGJIVAN RAM): (a) Not yat.

(b) Does not arise. - '
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Polish Machinery for Nationalised Coal
Industry
3691. SHRT  JYOTIRMOY BOSU:

Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether his attention bas been
drawn to the fact that one Shri Saila Bose,
a former employee of C. C. Weakficld
and Company Limited has floated &
company called “Tvripati Traders” in
collaboration with another gentleman;

(b) whether the Company has been or
is being wallowed 1o import Polish
ninchinery for the nationalised coal indus-
try through Kapex, the Polish nationalis-
ed exporters; and

(c) if so, the broad outlines thercof, in-
cluding names and particulars of the
partners of the said Company?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) to (c).
The information is being collected and
will be laid on the Table of the House.

Rise and full in Sieel Prodoclion

3692. SHRI JYOTIRMOY  BOSU:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether Steel production in the coun-
try has fallen by 40 per cent below the
tolal rated capacity;

(b) if so, the quantity and percentage of
increasc or decrease of production in each
steel plant, year-wise, during the last (wo
years: and

(c) the factors responsible for increuse
or decrease of production in each plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
aggregate production from the five main
producers (Bhilaui, Durgapur and Rourkela

Steel Plants and TISCO and NISCO)
during the period, April-October, 1973,
represented 64.7 per cent of total rated
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capacity in terms of ingot steel and 625
per cent in terms of saleable steel.

(h) The statement laid on the Table of
the Housz indicates the production of
ingoy steel and saleable steel in cach of
the integrated steel plants of Bhilai,

Durgapur, Rourkela TISCO and 11SCO
during the years 1970-71, 1971-72 and
1972-73 and the percentage increase/

decrease in production in 1971-72 as com-
pared to production in 1970-71 and in
1972-73  as compared to that in 1971-72.
[Placed in Library. See No. LT-5925/73].

(¢) The decline in production in the
Rourkela Steel Plant in  1971-72 was
mainly due to the collapse of the roof
structure  of the L.D. Scction of the Steel
Melting Shop on 11th July, 1971, which
affected the operation of the entirc Plant
for a number of months, An additional
constraint was the poor performance of
the coke oven batteries in general re-
sulting in reduction in the supply of coke
and gas.

The fall in ingot production in TISCO
wag marginal, Shortage of coke and
furnace oil and operational troubles at
the coke ovens uffected production in
1971-72. In 1972-73, production was
adversely affecied on account of short-
age of coke, inadequate supply of wagons
for the movement of coal and oil and
power interruptions/shortages.

The fall in production at IISCO was
mainly due to considerable deterioration
in the condition of plant and ejuipment
as a direct resuly of neglect of rcpair and
maintenance and replacement/rehaollita-
tion programmes.

The improvement in production was
the result of the measures taken by the
managements to overcome (he various
shortcomings and impediments standing
in the way of maximising production.

Stores purchased by Minlsiry of Defence

3693. SHR1 JYOTIRMOY BOSU:
Will the Minister of DEFENCE be pleased
to state: L]

(a) the value of stores purchased by his
Ministry and the organisations under the
control of the Ministry from (i) foreign
countries, (i) large-scale industries,
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emall-scale industries in India, year-wise

.during the last three years;

(b) a brief outline of the store pur-
ghase policy of the Government for de-
-fence purpose and army personnel; and

{c) whether the policy has bzen strict-
4y adhered to during the last three ycars?

THE MINISTER OF STATE (DE-

‘FENCE  PRODUCTION) 1IN THE
‘MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) to

A4¢c). The information asked for is being
vollected and would be placed on the
Table of the House as early as possible.

“Wewly registered unemployed in States im
1972-73 and their Placements

3694. SHRI JOYTIRMOY BOSU:
Will the Minister of LABOUR be pleas-
«d to state:

{a) the State-wise number
@mewly registered in Employment
<hanges during 1972-73; and

of persons
Ex-

{b) the proportion of new entrants pro-
wided with jobs?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): .(a) The available
information is contained in the statement
laid on the Table of the House. [Placed
dn Library. See No. LT-5926/73].

(b) No information is available as data
concerning placements are not collected
according to dates of registration.

‘Benefit fo Steel consumers by New Stecl
. Pricing Policy

‘3695, SHRI  JYOTIRMOY  BOSU:
Will the Minister of STEEL AND MINES
be pleased to state the benefit; if any,
Bikely to accrue to the steel consumers
through the new steel pricing policy?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUBODH HANSDA): The new
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pricing policy will ensure that additional
resources generated by the Steel Industry
are used for plant modernisation and
development of steel production instead
of being frettered away as piofits of
middlemen.

Steel for Irrigation and Power Depurtmant
of Maharashéra

3696. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the quantity in metric tonnes of
steel indented for by the Irrigation and
Power Department of Maharashtra on
Joint Plant Committee for the 3rd and
4th quarters of the year 1973;

(b) the quantity of steel allotted for the
said quarters;

(c) whether stezl is not made available
to State Government whenever it is re-
quired;

(d) if not, whether the works have beea
hampered thereby; and

(e) whether State Government would
be permitted to import the requisite quan-
tity of steel?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to (e).
So far as irrigation and power projects
are concerned, these are generally spom-
sored by the Central Water and Power
Commission and every quarter, the Steel
Priority Committee makes a bulk alloca-
tion to the Central Water and Power
Commission. They then sub-allocate to
the various projects all over the coun-
try, taking into consideration the urgency
of particular projects, the stages of com-
pletion, working season etc, In addi-
tion, the Central Water and Power Com-
mission has been allowed substantial ima-
ports. The current import policy is also
fairly liberal for actual users, particular-
ly in respect of requirements of QGovern-
ment Departments and Public Secter
Undertakings.
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Steel allotment to Mabarashtra for
Bridges and Buildings

3697. SHRI ANNASAHEB. GOT-
KHINDE: Will the Minister of STEEL
AND MINES be pleased to staie:

(a) whether Government of Maharash-
tra has been asking for additional quan-
tity of steel for bridges and buildings;

(b) whether the works have been ham-
pered due to meagre allotment of stecl
as compared to the requirement; and

(¢) if so, what steps are being taken to
meet the demand in fuli?

THE DEPUTY MINISTER TN THE
MINISTRY OF STEEL AND MINES
(SHRI SU'BODH HANSDA): (2) Yes.
Sir.

(b) The availability has been short of

the demand in respect of several cata-
gories of steel and threfore the prob-
lem of inadequucy in supply may have

been faced by the State Government like
other consuming sector,

(c} Steps  taken to improve the sjtu-
ation include stepping up of production
by technoligical improvements; beiter
industrial  relations; improved mainten-
ance of plant and machinery: provision
of balancing facilities; programmes of
renovation and capital repair; better
equipment availability, a liberal import
policy particularly in respect of cate-
gories in short supply; regulation of ex-
port and streamlining the system cf dis-
tribution,

Lock-out in Coal Mines of Dalmia Group
in Wast Bengal

3698. DR, RANEN SEN: Will the
Minister of LABOUR be pleased to state:

(a) whether the coal mines owned by
Dalmia Group in West Bengal had de-
clared a lock-out since the 29ih Septem-
ber, 1973;

(b) if so, the number of workers affect-
ed thereby; and

(c) whether Government have  taken
any sizps (o have the lock-out lifted?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRiI BAL-

GOVIND VERMA): (a) The coal mines
owned by Dalmia Group in West Bengal
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were nationalised. There wag no  lexi-
out in these collieries since the *9(h Sop-
tember, 1973,

(b) and (¢). Do not asjse.
Consultancy contract with Hungarizir ffres
for Ratnagiri Aluminium Plani

3699. SHRI SHANKERRA() SAVANE-
Will the Minister of STEEL AND MINESR
be pleased to state:

(a) whether there was consultancy seae-
tract  with an Hungarian firm  in respect.
of the Aluminium plant at Ratmagici aed
the period of this contract has. since em-
pired; and

(b) if not, whether it is because of tfe
fact that Government propose io  shifg
this plant elsewhere?

THE DEPUTY MINISTER IN ¥H&.
MINISTRY OF STEEL AND MINES .
(SHRI SUKHDEV PRASAD): (af Blhereat
Aluminium Company Limited has z teofe
nical ‘consultancy  agreement with ¥i/s..
Chemokomplex of Hungary for the setz-.
ing up of an integrated Aluminiunt [luasst
at Ratnagiri. The period of this agree-
ment has not expired.

(b) There is no proposal (o change -
location of the proposed plant fram Rad-
nagiri.

help to Arab Countries
Arab-Israel conflict

3700. SHRI SHANKFERRAQ SAVANE:
Will  the Minister of EXTERNAY.
AFFAIRS be pleased to state:

(a) whether India has given any hef:
on humanitarian grounds to any Auei-
country  during the recent Arab-Israeds.
conflict;

India’s dorngs

(b} if so, to whom and to what exrengr-
and

(c) whether similar help was extendeid
to  India by those countries during tfee-
Indo-Pak conflicts of 1965 or (9717

"THE MINISTER OF STATE IN THE-
MINISTRY OF EXTERNAL AFFAIRS. .
(SHR1 SURENDRA PAL SINGHr  fa3-
and (b).  During the recent confliet #3-
West Asia Government of India sent =,
medical team and some 20 tons of muedi--
cines and medical equipment to hekS-
Syria and Egypt.
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(c) Both the above-mentioned countries,
Syria and Egypt, sent relief supplies
through WUN agencies in aid of Bangla-
desh refugces during the crisis of O71.

India’s with other

Diplomatic Relations
Countries
3701. SHRI SHANKERRAQ SAVANT:
SHRI SHANKAR DAYAI
SINGH:

Will the Minister of LEXTERNAL
AFFAIRS be pleased 1o slate:

(a) the norms fixed for establishing
diplomatic  relations  with forcign  coun-
tries;

(b} the names of countries with  which

Indin has no diplomatic relations: and

(c) the cfiorts being made 1o eatablish
diplomatic  relations with such countries!

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL  AFFAIRS
(SHRI SURENDRA  PAL SINGH): (a)
Diplomatic relations are establisned  with
a State  or Government tuking intw
account  Iedia’s onerall national interests,

(h) Central
Dominican
People’s

African Repubiic,  Chad.
Republic, Demoer: he
Remublic of Keren, I &

EEH AL

Equatorial  Guinc,  Repullic of Guine-
Bissau,  Honduras, Haiti,  Tseael,  Niper.
Pukisinn,  Portugal, Repallic  of Foren
Repeblic of Vietanms aad  Pepatlic of
South Africa.

(¢) Since the reasoms for aol haise
diplomatic  reliiions with the sbhove men
tioncd  coun differ from evse (o cose,

Gonernment are keepirn each ¢use under
review and will tuke appronringe weasnrss
a3 are required at piven time,

Distribution of Zicc-coatzd Tin Sheels

3702. SHRI SHANKERRAQ SAVANT:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) the procedure
zinc-coated in sheets;

for distribution of

(b) whether Government are aware:
that delay tin distribution of these sheets
helped its blackmarket sale; and

(¢) whether quotas of tin sheets are
given to specified Districts in each State?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) to (c).
Presumably  the Hon'ble Member is  re-
ferring to the procedure for distribution-
of Galvanised Corrugated Sheets (GC
Sheews). Despatches of GC Sheets, as also
of other steel materials, from the
steel plants are regulated by the
Prioritv  Committee. after taking
account the end uses for which the sleel
materials  are required.  availability in a
particular  quarter and the competing de-
mands.  Complaints  are sometimes  re-
ceived  that steel materinls  allotted  for
specitic purposes are finding their  way
ta the open market,  Such cases are in-
vestigaled  into amd necessary action s
tithen,

main
Steel”
into

Algiers Resolution about Recognition  to

Palestinian  Liberation Organisation

AT03. SHRI PRIYA  RANJIAN  DAS

MUNSE Wil the Minister of EXTER-
NAL AFFAIRS  he pleased 1o sta'e

wiether in view of the Resslntion adopted
By the Non-Alpasd  Summn g Aleiers:

Clovornmen!  prapose (o reconnise the

Pedestinion Tiberstion Orpanisation™

T AMINISTER OF STATLE N ThHE?
SNISTRY OF YN TERNAL ATTAIRS
(SHRT SURENTIRA PAY. SINGHYE
The Fourth Conference of Heads  of
Stute or  Government
held

Yth Sepieniber,

of Non-Aligned

Countriecs at Algiers  from Sth o
1973, had declared  ite
recognition  of the Palestinion iberation
Organisation  as the legilimate represcn-
tative of the Palestinian pcople and  of
their jusy struggle. The Government of

India is in agreement with this declaration.
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'Export of Rectifier manufacturing equip-
ment and know-how

3705. SHRI RANABAHADUR
"SINGH: Will the Minister of HEAVY
JINDUSTRY be pleased to state:

(a) whether India is now in a positioa
-to export know-how and equipment for

the manufacture of rectifiers to help
-developing countries;
(b) if so, the countries to whom

India is supplying rectifier for industries
like chemicals, metallurgical and also for
truction; and

(c) the amount
-earned by India
years?

of foreign exchange
during the last two

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
«(SHRI DALBIR SINGH): (a) No, Sir.

{b) and (c). Do mot arise.
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aunneandum from Mazdoor Ekta Unioan,
s woigir, Himachal Pradesh

3706. SHRI DASARATHA DEB: Will
the Minister of LABOUR be pleased to
state:

(a) whether Goveroment had received
any memorandum from the Mazdoor
Ekta Union, Sundernagar, Himachal
Pradesh in the month of August;

(b) if so. the main particulars thereof;
and

(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR

(SHRI
No, Sir,

BALGOVIND VERMA): (a)
() and (c). Do not anse.

Representation regarding income wx and
retrenchment compemsation payable to
workers and other matters

3707. SHRI P. M. MEHTA: Wil
the Minister of LABOUR be pleased tc
state:

(a) whether a representation was made
to him in September, 1973 regarding the
Income-tax, retrenchment compensation
payable to the workers under the Indus-
trial Disputes Act in lieu of loss of job
and certain other points;

(b) if s0, whether he has enquired
into the whole matter; and

(c) whether the Ministry has suggested
any changes in the Industrial Disputes
Act and if so, the changes proposed?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI BALGOVIND VERMA): .(a)
to (c). The Textile Labour Association,
Ahmedabad had made a representation
in February, 1973 that compensation pay-
able to workmen consequeat on re!rendl-
ment should be exempted from income
tax. The matter was examined and it
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it observed that under the Income Tux
Act, 1961, such compensation cannot be
exempted from the purview of the Act.
There is, at present, no proposal to
amend the Industrial Disputes Act, 1947
for this purpose.

Liberalisation of Rules for withdrawals
from Provident Fund Accounts

3708. SHRI P. M. MEHTA: Wil
the Minister of LABOUR be pleassd to
slate:

(a) whether national labour organisa-
tions have demanded liberalisation of
rules for withdrawals from Provident
Fund Accounts;

(b) the rules at present for withdrawal;

(c) the steps
the demand; and

being taken to accepl

(d) the time by which a final decision
in this regard is likely to be taken?

THE DEPUTY  MINISTER IN
THE MINISTRY OF LABOUR
(SHRI BALGOVIND VERMA): The

Provident Fund Authorities have intimat-
ed as under:—

(a) A proposal to allow a member to
withdraw his provident fund accumula-
tions after 20 years of membership was
received from Textile Labour Associa-
tion, Ahmedabad,

(b) Non-refundable advance is given
from the Employees' Provident Fund in
ithe following cases:—

1. for financing of member's Life
Insurance Policy;

2. for the purchase of a dwelling
bouss or dwelling site or for
construction of a dwelling
house;

3. for allotment of a tencment cons-
tructed or to be constructed
under Subsidised Housing Sche-
mes for Industrial workers;

4. for construction of houses under
the Low-Income Group Housing
Scheme;

5. factory or other establishment lias
been locked up or closed down
for more than fifteen days for
reasons other than a strike and
its employees are rendered un-
employed without any compen-
sation;

6. for purchasing share[shares of
Consumers' Co-operative lous-
ing and Credit Socicties;

7. for illness in certain cases;

8. for daughters’
matriculation
children;

9. when members' property movable
or immovable has been damaged
by a calamity of exceptional
nature such as floods, ~arth-
quakes or riots; and

marriage or post-
education of

10. when members’ wages are affected
as & result of cut in the supply
of electricity.

(c) and (d). The propusal at (a)
abovy was considered in the 58th meet-
ing of the Central Board of Trustees of
the Employees' Provident Fund held on
5th May, 1973 at New Delhi but was notl
accepted by the Board.

Servicing and Overhauling of Sakhoi-7
Fighter Bomber Aircraft

3709. SHRI P, M. MEHTA;
SHRI P. A. SAMINATHAN:

Will thy Minister of DEFENCE be
pleased to state:

(a) whether the Soviet built Sukhoi-7
Fighter Bomber Aircraft in service with
the Indian Air Forca are to be serviced
and overhauled henceforth in Todia
itself;

(b) whether any agreement has been
reached with the Soviet Union; and

(c) if so, the outlines thereof?



115 Written Answers

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM): (a) to (c).
Facilities for the overhaul of Sukhoi-7
aircraft are being set up in Indig - with
Soviet  assistance.  These facilities are
expected to be ready by the middle of
1974,

Enquiry Report about explosion in
Kirkes Ammunition Factory

3710. GHRI P. M. MEHTA:
SHRI V. MAYAVAN:

Will the Minister of DEFENCE  be
pleased to state:

(a) whether Government have re-
ceived the report from the enquiry tot-
mittee about an explosion in the ammu-
hition factory at Kirkee on the idth
August, 1973;

(b) it so, the findings of the enquiry
reporf; &nd

(c)*whether Government have accept-
ed the wvecommendations?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) [IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) An
explosion had taken place in Ammuni-

tion Factory, Kirkee on August 11, 1973
The repert of the Enquiry has just been
received,

(b) and (¢). The report is under
examination.
Uniformity in Wage Structure of Sugar

Workers

3711. SHRI MADHU LIMAYE: Wiil
the Miunister of LABOUR be pleased to
state:

{a) whether Government propose to
take aity decision on bringing uniformity
in the wage structure of, sugar workers
in the Cooperative, Private and Public
sectors;

(b) whether the employces and the
employers are being consulted: znd
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(¢) the outcome

tions?

THE DEPUTY  MINISTER IN
THE MINISTRY OF LABOUR
(SHRI BALGOVIND VERMA): (1)

to (c). Under the recommendations of
the Second Sugar Wage Bouid, separate
wages were fixed for different zones but
within each zone the wages recommended
for workers in the Cooperative, Private and
Public sectors are uniform. Demands
have been made for revision of the
existing wage structure and payment of
retaining allowance. These matters were
discussed in a meeting with the represen-
tatives of employers and workers on the
27th November, 1973 and are to be dis-
cussed further on the 6th December,
1973.

Refugees from Indian Territory held by
Pakistan in 1971 in Jammur and
Kashmir

3712. SHRI MADHU LIMAYE: Will
the Minister of SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the number of refugees who came
in the wake of hostilities between Indiz.
and Pakistan in 1971 from the Indian
held territory captured by Pakistan in
Jammu and Kashmir;

(b) what help was given to them in.
1972-73; and '

(c) the arrangements made for their

permanent rehabilitation?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) 18,422 persons.

(b) These persons are accommodated
in the camps at Kishanpur and Manwal
in Jammu and Kashmir where necessary
relief facilities in the form of tented
accommodation, cash doles, clothing,
utensils, educational and medical facilities
etc. and fodder allowance for their ~attle
are being provided to them, The entire
expenditure incurred on provision of
these facilities is borne by the Central.
Government,
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{c) As regards their expeditions mad
offectiva rchabilitation, a Joimt Team
appointed by the Central Goveroment
‘has stodied the problem and made a
report. This report was received towanls

the cod of Scptember, 1973 and 4 s
under the actlve cossideration of i
4Boverament.
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aowre ¥ fgel gfx g€ 3 7



121 Written Answers AGRAHAYANA
oy sat (ot ot Tw )
(%) =t af, =fmm@

(@) " #1 wATfad 14,03,000
wad 7t aifa g% 1 WT AEAL

15, 1895 (SAKA) Writtezr Answers 3122
af@m frwdtasw 1,800 w7 Frmfas
gt &Y 7 | T AEAT FT ALY
aedt  famifea R mgrmar @
FOUT E -

(1) wrdafre fafirat s amE |
AIE-GEF HTT 42,000 §99
sfsAt 71 Fora AT ar fiAT #®1 wfuTas 96§54 wf,

R FHT WTG HIAT 36,00 594 Xfa aF 2
(zwr dartaw gl far mam §)

qfafw 39 1,000 #54

weq-wg-Aan faafer 39 4,390 7T

(2) sy fafeai RAGAL LK
3,000 ®iT

7 AT
iF! T HHT

gaata sAaTA

UEATH 97 100 ®w 97 WA A ¢ A

q wfgx wgf g
FfTait agrEar A FAr (w%IT) F w47
GIAFAT 10 7% 150 774 Ffaqm

wortta 21w fafwdy, ol §
g ¥famat w1 famfor

3718. Y g% A ¥TNT :
ol #Hto Fo MEL AW
F1 T AAY a7 FATH F FT 00 A
(%) ;v wwia 7w fAfads,
asad ¥ wafas myfiasr T
FrAar qvwe & faaroda §; w7

(=) afz zr 41 358 g9taT F1 7
a® fmfaa femr s str ga97
feaar sam gA FTwAmEA Z ?

W WerEw (T 3eqEA)
Fusy wat (ot ey aow e ) :
(%) s (a) wasfeami #1 =30 &
X ¥ wrara (199 §© wwa ® wowT
¥ faarmnf= @@ & 1 agrfa, mit aw w1

ufew faoim agt faar mar ¢

I gAFYT H, 39 ¢ H 45 FATAL
arag 7@l & fw gaw ferar ama gar
qGAT TAFT AAAT(AT 577 FAT 147 |

Maintenance of Accounts of Providest
Fund in Bihar Electricity Board and Pntna
Rajya Transport Corporation

3720. SHRI YOGESH CHANDRA
MURMU: Will the Minister of LABOUR
be pleased to state:

(a) whether the maintenance of accounts
of Provident Fund in Bikar Electricity
Board, Patna Rajya Transport Corpora-
tion is unsatisfactory as therc is no Board
of Trustec and investments are not made
properly;

(b) whether any inspection has been
carried out by the Regional Provident
Fund Commissioner or Assistant Commis-
siomer, and if so, on what dates and the
action taken to improve the situation;
and

(c) the number of employees and sub-
scribers for the last two years month-wise
and whether the cases of temporary and’
picce-rated employees have been examiwed
in the past?
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THE DEPUTY MINISTER IN THF
MINISTRY OF LABOUR (SHRI BAL-
~O0OVIND VERMA): (a) 1o (c). The Pro-
‘vident Fund Authorities have intimated
-that the requisite information is not readi-
ly available and is being collected. It will
be laid on the Table of the Subha in due
. course.

Feading cases of Levy of Penul Damages
under E.P.F. Act with R.P.F.C, Bihar.

3721. SHRI YOGESH CHANDRA
MURMU: Will the Minister of ! ABOUR
"be pleased 1o state:

ta) whether Government are aware that
a large number of cases ure pending with
the Regional Provident Fund Commission-
er, Bihar for levy of penul damages undo
the Emplovees Provident Fund Act. 1952:

(b)y il so. their number and broad feu-
tures and since when these are pending:

te)r whether any doubts have arisen ro-
garding rate of levy of penal dumages in
the light of the latest amendment of the
Employees Provident Funds Aot o

(d) if so. the instructions being given to
the Regiona! Provident Fund Commission-
er, Bihar?

THE DEPUTY MINISTER IN THE
MINITRSY OF ILABOUR (SHR1 BAL-
GOVIND VERMA): (1) tw (d) The re-
quisite information is being oollected. It
will be laid on the Table of the Sabha
in due course.

Coveruge of Cement Factories and Private
Electric Companies under E.PF. Azt in
Bihar and gther Stater

1722, SHRI  YOGESH  CHANDRA
MURMU: Will the Minister of LABOUR
‘be pleased to staie:

{a) whether Goverament are aware that
a lurge numher of contractors, employees
of stone quarics of cement factories in
Bihar and other States have not been cov-
ered under the Employees Provident Tunid
Act;

(b} whether private electric comnanies,
viz.. Patna  Flectric Supply Co. Tad,
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Chaibasa Eleciric Supply Company Ltd.,
Jugsalaj Electric Supply Company Limited
have also not been covered so far; und

(c) the steps being taken to bring all
the eligible employees under the Employees
Provident Fund scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF LLABOUR (SHRI BAL-
GOVIND VERMA): (a) to (¢). The Pro-
vident Fund Authorities have intimated
that the requisite information is not readily
available and is being collected. It will
be luid on the Table of the Sabha in due
course.

Paymcat of Pensions Lo Reservist of Armed
Forces

1723 SHRI JHARKHANDE RAIL Wwill
the Minister of DEFENCE be pleased to
State:

() whether the Reservist of the Armed
Forces discharged in 1940 and 1962 on-
wards are in receipt of pension amounting
1o Rs. 40 per month;

th) whether the  Reservist ol Armed
Forces discharged in between 1953  to
1961 are geting only Rs. 25 per month
as pension: and

teh if so. the reasons for the discrimina-
tion und CGovernment reaction thereto?

THE MINISTER OF DEFENCE (SHRI
JTAGJIVAN RAM): (a) to (c). Rescrvists
who were released from the military ser-
vice prior to 1st June, 1953 were granted
pension al the rate of Rs. 3 p.m. Indivi-
duals who were released from service on or
afer 1st June, 1953 but before 1st April,
1968 were granied reservist pension at
the rute of Rs. 10 pm. 1o Rs. 12 p.m.
according to the terms of their engage-
ment.  Those who were released on or
after 1st April, 1968 are getting a uniform
rute of reservist pension of Rs. 15 pm.

In addition. like other pensioners, re-
servists are also entitled to temnorary/ad
hoe increases in their pension st the rates
sunctioned from time to time.
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* Amendment of Factory Act

3'}'-'24, SHRI SOMCHAND SOLANKI;
Will the Minister of LABOUR be pleased
to state:

(a) whether Central Government are
considering any amendment in the Fac-
tories Act; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) Yes. Certain
proposals for the amendment of the Facto-
ries Act, 1948 are under examination,

(b). Does not arise.

fagd &al § W, Juv &) et

3725 1 uAmg S;mA - T4
A IO HAT 77 FAA & A
Fiq fF -

(%) ¥ Fg= 7 wqvaAT, 1973
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fre? &af & wrir sxavT warfaa fed
FET, 7T

(&) 7 g8 L & w1 Ay
T w7

wret Fov swrAw §F oAt
(sft zoeie fog ) @ (%) Y, 7@
(&) wwr @ 7é ssm 4

Disgulsed Unnplnyniem Proportion of
Labour Force

3726. SHRI RAJDEQ SINGH: Will the
Minister of LABOUR be pleased to state:

(a) whether the disguised unemployment
in proportion to totsl Labour Force in
the different age groups is rising year by
year; and

(b) the reasons therefor?

2572 L.S.—5,

126.

THE TY .MINISTER JN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (®) No in-
formation is available in this regard,

qifeeats gror Wit & ofeema
afrga wrr «Y uw sfea ® e

3727. St WiwWIT WE FOAT :
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Proposal to centralise Import of Fertilisers
through M.M.T.C.

3729. SHRI1 C. JANARDHANAN: Will
the Minister of SUPPLY AND REHABI-
LITATION be pleased to refer 10
the reply given to Starred Question No.
267 on the 9th August, 1973 rcgarding the
proposal to centralise import of fertilisers
through MMTC and state:

(a) whether the decision has since been
taken to centralise the procurement of
fertilisers in one agency; and

(b) if so, the outlines thereof?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) Yes, Sir.

(b). The necessary outlines are being
worked out.

Opposition to Nationalisation of 1.1S.C.0.
Co., Burmnpur

3730. SHRI BHOGENDPRA JHA: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether the West Bengal Government
have proposed to Central Government that
the TISCO Co. of Bumpur whose ma-
nagement has already been taken over
should not be nationalised; and
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(b) if so, Central Government's remc-
tion on the demand of the West Bengal
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No, Sir.

(b) Does not arise,

Unavthorised Ferrous Scrap-based Electric
Arc Fumaces

3731. SHRI JAGANNATH MISHRA:
Will the Minister of STEEL AND MINES
be pleased to stale:

(a) the number of unauthorised ferrous
scrap-based electric are furnaces in opera-
tion in different parts of the country; ‘and

(b) the aciion, if any. taken by Gov-
crnment against such furnaces?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (u) No such
cuse has come to the noiice of Govern-
ment so far.

(b). Does not arise.

Shortage of Copper and Brass in Kerala

3732. SHRIMATI BHARGAV] THAN-
KAPPAN: Will the Minister of STEEL
AND MINES be pleased to state;

(a) whether Government are aware that
there is a preat shortage of copper and
brass in the Stale of Kerala; and

(b) if so, the measures being taken to
supply copper and brass in adequate quan-
tity to that State?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Brass is an alloy of copper and zinc.
The major portion of the requircment of
these two metals in the country, is met
by imports. In the last one year, in the
international market, copper and zinc pri-
ces have more than doubled and further
metal is in short supply. With the limited
‘availability of foreign exchange, imports
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of these metals have to be restricted with
the result that it is pot possible to meet
in full demands from various industries
particularly in the non-priority sectors.
The shortage of non-ferrous metals has
affected industries all over the country.

Road Rollers for Kerala

3733. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of SUPPLY
AND REHABILITATION be pleased to
state:

(a) whether the State Government of
Kerala have sent their requirements of
road rollers; and

(b) if so, the action taken by Govern-
ment to meet their requirements in full?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (1) Yes, Sir. The Kerala Gov-
ernment placed two Indents on the DGS
&D for supply of 60 and 79 road rollers
during 1972-73 und 1973-74 respectively.

(b). In view of limited production in the
country, the demands for road rollers of
the States could not be met fully. The
following allocations were made in favour
of the Kerala Government giving due pri-
ority to their requirementsi—

Year Allocations made
1972-73 42 Nos.
1973-74 33 Nos.

(During the first

three quarters)

Non-Payment of Contributions to E.P.F.
by M/s. Kores India Limited

3734, DR. LAXMINARAIN PANDE-
YA: Will the Minister of LABOUR be
pleased to refer to the reply given to Un-
starred Question No. 768 on the 26th
July, 1973 regarding non-payment of the
contribution to E.P.F. by M/s. Kores In-
dia Limited and state:

(a) the last date of transferring provi-
dent fund contributions to the Board of
Trustees; and

(b) the number of violations made dur-
ing the last three years and the aclioh
taken in connection therewith?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The Pro-
vident Fund Authorities have intimated
that the information is not readily avail-
able and is being collected. KL will be
laid on the Table of the Sabha in due
course.

FAa A gty mw qsdsA
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Agreement between Representatives of

Bank of Bayoda and AN Tndia Banmk of
Baroda ‘Fmployees ‘Fideration

3736. PROF. MADHU' DANDAYATE:
Will thé Mihistsr of LABOUR ‘be pleased
to state: e

(a) whether agreement has been signed
by the representatives of the management
of the Bank of Baroda, the All India Bank
of Baroda Employees Federation and
the Bank of Baroda Employees Lo-ordina-
tion Committec regarding the negotiations
and consultations on various issues con-
cerning the banking industry;

(b) if so, what are the clauses of the
agreement regarding Consultations on is-
sues related to Bank of Baroda and other
nationalised Banks; and

(c) the steps taken to ensure the im-
plementation of these clauses?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BALGO-
VIND VERMA): (a) to (c). An extract
from the settlement dated the 1st Septem-
ber, 1973 is given in the statement attach-
ed.

A meeting of the representatives of the
nationalised banks and the concerned tra-
de union organisations is proposed to be
held shortly to discuss matters concerning
labour-management relations in the nation-
alised banks.

Statement

Without prejudice to the claim of the
Fedpration to be consulted on matters re-
lating to wages and service conditions in
Bank of Baroda, it is agreed that the letter
of recognition dated the 9th June, 1973
conferring recognition on All India Bank
of Baroda Employees Federation is mot in-
tended to include the settlement of matters
pertaining to wages and service conditions
which, according to the prevailing practice,
are settled at the national level in the
Banking Industry. With regard to other
All India issues, it is agreed that the All
India Bank of Baroda Employees Coordi-
nation Committee shall be consulted by
the management but the agreement on such
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issues will be reached by the Mamagoment
with All India Bank-of Baroda Employces
Federation which is the recognited body.
This -is agreed to “with the wunderstandiag
that this matter would be discussed with
the ‘representatives of mamagements of the
14 nationalised banks and the concerned
trade union organisations with a view to
evolving a unfform procedure in respect
of matters relating to consultation with
minority unions.

Strikes in States in Last Three Months

3737. SHRI SAROJ MUKHERIJEE:
Will the Minister of LABOUR be pleased
to state:

(a) the number of State-wise strikes
that took place in India in the last three
months, State-wise break-up of number
of man-days lost in each of such strikes
giving the dates of strikes in varions States;

(b) the issues involved in such strikes,
the main features of the characters of
demands put forward by the Parties and
the organisations who called for such
strikes in different States mentioning State-
wise break-up of such demands; and

(¢) whether Government of India con-
ceded any of the demands put forth by
the  strikes; if so, the main features
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). Infor-
mation is being collected and will be laid
on the Table of the House after it is re-
ceived.

(¢) Normally demands put forward by
the striking workers are resolved through
discussions between the parties, concilia-
Llion, etc,

Memorandom from Factory Workers of
Mackenzies Limited

3738. SHRI D. K. PANDA: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether Government have received
any memorandum dated the 25th October,
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1973 on behalf of 500 Factory Workers of
Mackenzies Limited, Bombay;

(b) if so, their main demands; and

(c) the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) The main demands arc to restart
the factory as a Government Undertaking
of a Cooperative venture.

(¢) The demands have been carefully
considered but not found feasible.

Chinese Reaction on Visit to European
Countries by Dalal Lama

3739. SHRI RAJDEO SINGH: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether China Jlodged a strong
protest with Government of India before
Dalia Lama left on a tour of European
countries; and

(b) whether anti-Indian propaganda and
noisy broadcasts are the special features
of Chinese displeasure since then?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL  SINGH):
(a) China expressed “profound regret”
about Dalai Lama's visit to Europe before
he left on his tour but did not describe it
as a protest.

(b) Yes, Sir; news items and comments
critical of India have increased in the past
few weeks.

12 hrs.

RE: CALLING ATTENTION
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drilling platform from Japan (C.A.) 2
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Has the Minister of Parliamentary
Affuirs got some information about the
call attention notice ‘on Nepal's policy
regarding restrictions on foreign itmport-ex-
port houses? It was postponed the other
day. Two days have already passed.
Members want that it should come to-
morrow. If he has got some informa-
tion, we will fixed it up tomorrow,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Yes.

12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED LOSS DUE TO DELAY IN DELI-
VERY OF OFF-SHORE DRILLING PLATFORM
‘SAGAR SAMRAT'

SHRI M. RAM GOPAL REDDY
(Nizamabad): 1 call the attention of the
Minister of Petroleum and Chemicals to
the following matter of urgent public
importance and request that he may make
a statement thereon:

“The reported loss of Rupees 18 lukhs
due to delay in delivering the Rupees
12.3 crores off-shore drilling platform
Sagar Samrat by Japanese firm.”

THE MINISTER OF PETROLEUM
AND CHEMICALS (Shri D. K.
BOROOAH): Mr. Speaker, Sir, ‘Sagar
Samrat' built by Mitsubishi Shoji Kaisha
Limited of Japan was to be delivered on
30th September, 1972. Allowing for a
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grace period and permissible delays as
per contract, it should have been deliver-
ed latest by 14th November, 1972, How-
ever, the vessel was delivered on 3lst
March, 1973 at Hiroshima and it arrived
in India on 25th May, 1973. As provid-
ed for in the contract, ‘liquidaicd
damages' amounting to Rs. 53 lakhs
(approximately) were recovered by
ONGC from the ship-builders.  This
amount adequately covered the expen-
diture incurred by ONGC on certain pre-
paratory steps taken anticipating that the
vessel would arrive in India at the end ol
December, 1972, Mainly, the prepara-
tory steps included charter hiring of two
supply boats from USA which required
60 days notice for mobilisation, The hire
charges on the two supply boats upto tac
date ‘Sagar Samrat’ arrived in India
amounted to Rs. 30 lakhs approximately.
It will mot, therefore, be correct (o =ay
that there was any loss to ONGC direcily
attributable to the delay in delivery of
the vessel by the ship-builders, But the
delay of 127 days in the declivery of the
vessel had a  sequential  effect which I
shall explain.

In the normal course, upon arrival of
the vessel in India on 25th May, 1973,
eight leg sections were to be fitted to it
after jacking it up at a preliminary
shallow water location. Thereafter, the
vessel was to be moved to the Bombay
High structure where the first well was
to be drilled. The drilling locations had
all been surveyed by a French firm,
C.G.G,, to obtain information on the
likely depths of penetration of Sagar
Samrat’s legs before striking firm grournd.
However, the penetration at the prelimi-
nary leg erection location was beyond the
limits predicted by the French firm., The
insurers had also imposed certain liraits
of penetration which had to be observerd.

Sagar Samrat was then jacked up at a
shallow location 15 miles West of Bom-
buy and the 8 leg sections were fittell,
But in thc meantime, cyclone and mon-
soon condition set in with the sea getting
rough. It may be mentioned here that
the requirement of the design as well as
the Insurance Company's stipulation,
based on technical considerations is that

DECEMBER 6, 1973 - drilling platform from 136

Japan (C.A.)

the mobile platform should not be jacked
up in sex conditions of swell more than
two meoires and wind speed exceeding 15
knots, Whether satisfactory weather con-
ditions were obluining or not had o be
determined in close consultation with the
Department,  The iough
weathcr continued till  19th September,
1973, wiien the vessel could be moved to
the planned location on the Bombay
High structure. However, at this loca-
tion ugain, the leg penetration was exces-
sive and jucking-up was not possibie.
After trving two more locations with
similar results, Sagar Samrat was ului-
mately jacked up at H-12/1 on the Tara-
pore structure and the first  well  was
spudded on 11th October, 1973,

Although the first location on Bombay
High structure presented the problem of
excessive penctration, there are a  few
locations on the Bombay High structure
itself which are free from this problem.
But Sagar Samrat could not be moved to
those locations because the water depth
at those locations is greater than 62
metres and according to the limitations
imposed at that time by the Tnsurers,
Sagar Samrat could not operate in walter
depths beyond 62 metres in the cyclone
season following monsoon.

Lest an impression should be created
that drilling at some of the locations in
Bombay High would not be possible, it
should be mentioned that the Insurers
had undertaken studies in depth for
relaxation in penetration limits as wall as
water depths. With the new limits now
being prescribed, Sagar Samrat  would
return to the Bombay High structure
after drilling the present wells,

Tt will. thus, be noticed that had rough
weather conditions not intervened, a suit-
able location for drilling would have
been availuble much earlier and the first
well would have been spudded by the
middle of June, 1973, In offshore drilling
the world owver, waiting on weather
(WOW) is not uncommon. Expemditure
which has necessarily to be incurred on
supply boats, crew boats etc., standing
by, becomes inevitable. It is all part of
the total efforts to drill wells in the sea.
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As 1 have mentioned earlier, Sagar
Samret is presently drilling on the Tara-
pore structure. The well is projected to
a depth of 4500 metres and has, so far,
becn drilled upto about 2700 metres.
Already, there have been gas shows at
depths of about 1600 metres and 2500
metres and the stratigraphy so far pene-
trated is encouraging.

SHRI M. RAM GOPAL REDDY:

The hon. Minister has  given a  very
detailed strtement. But there are  some
points on which I would like to scek

clarification.

When was  this  survey conducted?
When the forecast has indicated that the
sea will be rough during this period why
was this precaution not taken in advance?
Secondly, we understand that this Sagar
Samrat is equipped with second-hand
machinery and re-conditioned machinery.
1 want to know whether this was not
detected when it was being manufacturcd
in Japan, when everything was being
fitted there. When was this brought to
the notice of the Government? Now they
have asked for arbitration which means
s0 much loss of time. It looks the Gov-
ernment is  proceeding in a leisursly
fashion in this matter. Had it been vigi-
lant it would have started the work much
earlier,

Every year we are importing oil worth
crores of rupees from the Arabian coun-
tries. Those countries are restricting
their production because they are afraid
their reserves would be exhausted in less
than a century, and then they will have
only sand and no oil. So. apart from
playing politics with oil those countries
want to preserve their oil resources for
some more times. In those conditions,
we have to rely on our own wealth and
we have to-become self-sufficient. For
becoming self-sufficient we have to pro-
duce another 16 million tonnes, The
efforts we are making in that direction
are not adequate. The amount we are
paying to the Arab countries for the im-
port of oil is enormous. Tn 1971-72 we
paid Rs. 200 crores and this year we
have paid about Rs. 460 crores. When
we are paying to the foreign countries so
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much in foreign exchange, why couldi we
not invest a little more money for our
own off-shore drilling. If this project is
further delayed our shortage canmnot be
met even from imports. We have many
shortages, like foodgrains for instance.
But one pood monsoon can wipe out
that shortag: of foodgrains. But, in the
case of oil, the shortage cannot be made
up in a year or two. It would be recur-
ring.

I want to know from thc Minister by
what time this projec: will be complzted
and when the other schemes, which have
already been explored, will be taken up.
Unless and until the country is made self-
sufficient in the field of oil, we have no
future, Our war machinery will also be
badly hit by the shortage of oil. So, we
cannot depend on the sweet will and
pleasure of other countries, so far as
strategic materials are concerned. I hope
the Minister will enlighten the House on
these points.

SHRI D. K. BOROOAH: The hon.
Member asked a question about surveys.
In fact, there are two surveys. The first
survey was by the Soviet Seismic Survey
in 1964 and 1966. After that, another
seismic survey was made by the well-
known company CGG of France, Then,
yet another study was made by the
Geophysical Services International. The
sea bed survey was done in 1972 and on
the basis of that sea bed survey this
drilling was tried.

In the Bombay High in the sca hed
three locations were tried. It was found
that these locations had, what is known
as, slushy mud and not sand bank.
Because of the monsoon conditions in the
Arabian Sea the insurers and advisers in
the earlier stage advised against takine
any risk and did not allow us to go
beyond the permissible limit of 58 f..
When thcy went upto 58 ft. they could
not settle on sand bank. Secondly, the
depth to which we were allowed to go at
that time was only 200 ft. Now after a
lot of meteorological study and scrutiay
of the sand bed they have come to the
conclusion that the penetration permis-
sible would be 85 ft. instead of 58 ft.
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originally fixed. The water depth has
also been increased from 200 to 245 ft.
After a detailed study of the mecteorologi-
cal conditions they have also stated that
the work can go on in all conditions.

Until this clearance was given, we did
not want to take any risk. 1 thought it
would bg risky to go against the advice
given by the insurers, by the experts—I
must plead guilty to that—and start
drilling in the Bombay High straightway,
especially when they have given us a list
of the mishaps which have taken place
all over the world. They have given a
list of instances where major rigs have
foundered due to bad weather in different
parts of the world. In 1968 four rig
platforms foundered because of bad
weather. Burma had two rig platforms
out of which one foundered in the
Persian Gulf. BOC lost one expensive
rig. All these instances were brought to
our notice. Therefore, we thought that
until a proper study was made it will be
risky to go right into the Bombay High
at that time, especially when the insurers
had not permitted us to go beyond 58
ft. Now the insurers and experts have
permitted penetration to go upto B85 ft.
We can also operate upto a depth of 245
ft. of water in all weather.

This work will be completed by
January. If we struck oil by that time,
we will stick to that place, If oil is not
struck by then, we will shift to the Bom-
bay High, which is considered by the
Geological Survey and also by the
seismic survey to be more promising.

Coming to the machinery, the entire
machinery is not old. What is second-
hand or re-conditioned is only the elec-
tric installations, which form a small
part, whose total cost would have been
about Rs. 12 crores in terms of Indian
currency at that time. Now it would be
a little more because the Yen has been
revalued upwards. Perhaps, we should
have found this out earlier, but the ex-
planation that was given to us was that
it is not a rig where the electric installa-
tion would be working all the time; it
would be used only intermittently when
the rig is moved from one place to
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another. So, it was argued, the second-
hand machine will last as long as the rig.
Anyway, these are highly technical
matters. None the less, we did not
accept their contention. We argued with
them, I sent for the Japanese Ambassa-
dor and explained to him the position
and said that it was wrong on the part
of the company to have given us second
hand machinery, whatever the good con-
dition of the machinery might have been.
Then they agreed at his instance to give
us compensation of about Rs. four lakhs
dollars, in terms of foreign exchange,
which forms a substantial part of the
secondary equipment. Perhaps it could
be utilised for replacement of any parts
which may be necessary from time to
time,

SHRI VIKRAM MAHAJAN (Kan-
gra): Today India is facing great
shortage in oil. All over the world there
is shortage. The Minisiry of Petroleum
should have made a massive effort for
exploration of oil in our country but I
must regret that the Ministry has not
come up to the job. We are facing a
shortage of foreign exchange; we mneed
foreign exchange for fertiliser, steel
plants, even for feeding our people. The
treatment by the Petroleum Ministry of
this subject is extremely callous. It
gives a feeling to most people that there
is a deliberate attempt to sabotage the
Prime Minister's programme of self-
reliance. After all, there were three
surveys which were done to find out the
sea bed, what was the constitution and
so forth. The whole point is that the
survey was not correctly dope.  There
was defective machinery; there was defect
in the surveys. The defect arose in the
final data compiled by the persons.

MR. SPEAKER: May 1 invite your
attention to the subject matter of the call
attention?

SHRI VIKRAM MAHAJAN: There
was delay in the setting of Sagar Samrat
which had caused us so much loss and
so much time-lag in the exploration of
oil. Are you willing to have an enquiry
into the survey which was done to find
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out whether it was defective or not, whe-
ther the defective survey data was sup-
plied to the Japanese and then we had
defective machinery? Is it a fact that
because of the defective survey and de-
fective machinery, at present when there
is no trouble in the sea, no tide or mon-
soon, this particular rig is being used in
the periphery of Tarapur instead of
Bombay High for which it was originally
meant? Are you willing to have 2
parliamentary enquiry commiltee to look
into the whole affair and fix the respomsi-
bility on the officers concerned? Fourthly,
have you on your own made an enquiry
and fixed the responsibility on the officers
who brought this defective machinery?

SHRI D. K. BOROOAH: I cannot
belp the fecling of the hon. Member that
there has been sabotage of the policy of
the Prime Minister by the Petroleum
Ministry. ..  (Interruptions)  He said:
Ministry; perhaps it includes the Minis-
ter also. All I can say is that he is frec
to hold his opinion as all hon. Members
are; but certainly there is no basis for
that opinion. All the surveys were made
by well-known people.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): French company CGG for
seismic survey and Dharm Teja's old
friend Mitsuibushi,

SHRI D. K. BOROOAH: The first
Teconnaissance survey was made by the
Soviet seismic party; then the survey was
done by the CGG; it is a well-known
company.

SHRI JYOTIRMOY BOSU: All their
friends in the Petroleum Ministry recom-
mended them very strongly.

SHRI D. K. BOROOAH: It was done
in 1972, ‘There was a further detailed
study by the GSI early 1973. What was
called the reflection study; it was done by
the Geophysical Industrial Surveys of
the United States of America. The sea
bed survey in 1970 was domg by the
CGG. We are making another study of
the sea bed survey by Offshore Dynamics.
Mr. Bosu may be happy to know it is an
English company.
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SHRI JYOTIRMOY BOSU: They are
very great friend of yours; they gave you
freedom, .

SHRI D. K. BOROOAH: They gave
you job.

So far as these surveys are concerned,
I have no reason to believe that there
was any dishonesty about them. There
might be difference of opinon about the
surveys; maybe there was some inade-
quacy. So we are making another
interpretation of the surveys Offshore

Dynamics Limited of the United King-
dom.

ot wa feowd (aiFT) @ weaw wRRT
U @TET wE WET & 1 A feet B
TTTE FTA FT AZT 7T, AfwT H
FAY F1E S TELT P oArar g

MR. SPEAKER: There is no point of
order. 1 am not allowing it.

N W fowd 397 W19 AT 9T
T FY waufa I | ¥ At ww
e g1 & agd ez ormardy
F@1 g, afFT @Er are wET =
FIAFT #M Aa9q ¢ | 7T H FhAMT
oET W WrET IITE g
SHRI JYOTIRMOY BOSU: Have you

suspended that rule? Have you made an
announcement?

st Ry fomd : #1 q@ 7Y sz
AT WTET TBA F1 wfaEr A6 2 ?
1T TAT Y g 9% & ? frq sTFT
AT W7 F) AT Fga 1 wfgwr faan
gar g ?

MR. SPEAKER: We
when it is finished,

will see to it

oft wy Ferd® : ag WA AT ¥
fa? &, ifew wuw & fod Qe aw
& g
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MR. SPEAKER: Every thing does not
go by rule. We have certain practices and
conventions in this House. We have a
convention that no point of order will be
raised during the question hour and the
call attention motion.

mzA fagift sy (anfere) ¢
T n3nm & 73 7= A= =9 am
& 8 5F maar g oy wg faad T
Fgd T &, #fwT a7 gt wfEa
WEWA ¥ ANY TAT TAAT T AT MG F¥
AT ME MET ANI F7a NfaF |

WU AERD : TF HFTS ard g AT
= -~ =~ - .
8 98 T fam @3 g1 sna €

ot wa foRd : & F9 199 @ar
&Y 210

PROF. MADHU DANDAVATE (Raj-
pur): You can listen to the point of order
and give a ruling, Mr. Limaye never raises
a point of order unless there is substance.

st ®T femt - § 4@y wzafx
¥ g7 7 wfgs wamfas azeq g, afgq
A 7 sava1 gAmfae azeq g7 Adi &)

MR. SPEAKER: There will be no limit
if you allow points of order during the

call atiention and question hour. You will
have to discontinue it.
PROF. MADHU DANDAVATE:

Generally during the call attention, no-
body gets up unless there is a particular
poing that he wants to raise; even Mr.
Madhu Limaye does not get up during the
call attention unnecessarily.

@qF RO - w7 A A [E)
Jae AN E aft oz @ AT aA 2

PROF. MADHU DANDAVATE: Un-
less a strong point is there, he will not
normally get up during the Call Attentjon.
Please listen to his point of order....
(Interruptions)
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MR. SPEAKER: Even during the Call
Attention, the Members get up on points
of order. Then, you may discontinue
this practice. This practice was set up by
your House. If you do not want it, it will
not be operative in future,

SHRI VASANT SATHE (Akola): We
cannot allow a Member to creat disorder
in the House. There is a healthy practice
and convention established in the House.
We cannot be bullied like this. (Interrup-
tions)

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I make a submission?
There is no doubt that the Chair has bzen
trying to impose this practice that there
will be no point of order raised during
the Call Attention. But our difficulty is
this. The Call Attention becomes @ dia-
logue between those who give notice of the
Call Attention and come in the balloy and
the Minister and not a dialogue between
the House and the Minister. We have to
only look on...

MR, SPEAKER: We have to go by the
rules.

SHRI SHYAMNANDAN MISHRA: 1f
we are not satisfied with the answers, what
is the remedy open to the House to see
that such answers are not given? (Infer-
ruptions)

MR. SPEAKER: Order, please.

May 1 explain it to you? During the
Question Hour, we have accepted the
practice that there will be no point of
order raised. That has been the practice
and convention established. We have
accepted it since long that during the
Question Hour there will be no point of
order.

During the Ca]l Attention, the Members
whose names come in the ballot ask ques-
tions and the Minister replies to them. If
a certain Member tries to intervene, I have
been telling him that only the Members
whose names have been balloted are to
ask questions. Then, he comes with a
point of order, a submission and all that.
We have discouraged it. 1 have always



145 Delay in delivery of AGRAHAYANA 15, 1895 (SAKA) drilling platform 146

been saying that in case of such interven-
tion, the whole object of the Call Atten-
tion is lost. Here, the Minister and those
five Members have been given a chance.
If everybody comes through this source of
a point of order, then there is no meaning
of balloting the name of this or that
Member. If any  Member is
dissatisfied, he can ask for a debate or
a discussion on it. It is for your conve-
nicnce. T am not there to benefit by it.
It is. your time; it is not my time.

SHRI SHYAMNANDAN MISHRA:
And the entire House has just to listen to
it,

MR. SPEAKER: We have to listen
sometiines 1o many speeches as passive
observers, We do have to have patience
to listen to all, whether we like it or not.
I would simply request you that in case
you are dJissatisfied, in case something
goes wrong, you can ask for a discussion.

=t wg famd:  frwi & fardm
FITT TET &1 Awar | Fraai w7 e
w7 arr, faaar 7 faear w4 qmEn
FIUA E1 FFAT § | WAL AT FY 79
§fraw & 57 § & crawqr &1 A
vare, A1 & 3% o o) Gane g 1wl
& 330 F1 ¥7T A1 wmHz AF & | sy
FIT HE A F 17 7 AT sqIEAT FI
Fv1 &, afFA e w7 5 @
aW I F A1TH IIHT IS, Al qF
F1E QI 70§ | 7 1@ 97 feamreT
FTAFT A1 STTATAGT 2 1
PROF, MADHU DANDAVATE: Mr.
Limaye has been insisting that even at the
t‘l?se of the call attention he may be per-
mitted to raise a procedural point as nor-

mally he Jdoes not get a chance during
call attention motions.

MR. SPEAKER: I tell you that this will
introduce another element in this. We dis-
cuss the call-attention motion for half an
hour, sometimes for 45 minutes and even
one hour and we even go into the lunch.
hour. If I permit this then there will be
no limit. Let us try this also and you
will see.
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SHRI D. K. BOROOAH: As I was re-
plying to the points raised by Mr.
Mahajan, this platform was made by well-
known companies and it has becn check-
ed and re-checked ang there is another
check going on. So, 1 do not think that
any investigation as to the mala fides is
requierd.

So far as the delay is concerned, the
delay was due to the fact, as 1 explained
carlier, that the insurers advised against
precipitoriously going into the Bombay
High if we could not do it without taking
grave risk, which, I thought, we would not
be justified in taking because it is a very
expensive platform costing about Rs. 15
crores and we could not take risk in the
matter.  Sir, off-shore drilling is a very
serious matter. It takes time. It is time-
consuming, it is resources-consuming and
it is bound to take a little more time than
some of us anticipate,

MR. SPEAKER: Shri R.V. Swaminathan
not here.

Shri Sat Pal Kapur

Wt KA FqT (afzamr) - were
R, T2 A1 & 3 19 97 S aEur
few svar g fx wv zw fafaed) ar
Hlo TF0 o Hro & el awery &
are § #1€ ara v, A 78 a1 forar w0y
& fafaeez 7 oY oy frar g 1 At
grerma #1 dwd 0. w7 54 fafeedt &
HI7 dlo 7T Fo o %ﬁm‘fﬁ
FY AT nfszfadre 1 2@7 gn, aw zA
FAFA A 97 g 994 § ¥ onF 3w
AT F9C AT §, S e ag w7
Fre , a1 ag 7A faar oy, fe d9a
faferafem g Mag @I d ) @
AT 7 et AT & ATt § oY F0f forfa
ar aa7 ®r§ faare, wifAariz ar @@
Haft g1 (vvaam) fafaes & w1q
#1 &z foay mar §, a8 & w17 qwar

g1
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7 9ATE, 1971 &I fafa=y om%
e #1 femige o feamma & St
#r g@r sd = ¥ frgr 91 ST a6
# 37 foo %Y svonde & fag warEs
FTowin, a1 FrE FEAT qOT TG 9L )
wv fafaeex mga & wod w@aWz &
w37 & fr gAwRE Tt ¥ 39 ferga-
WA FrE § | 4 AT F AT E THTTE
wea faar mar |, sad At vy man fr ow
TR T gAMRa ¥ fag dae
oY 5T IAT FIAT FEIEA 47 |

ardr wreew gt Hqargdy fw gaeT
fesmea fedfoea § | ave A gz feame
K FY OF FIOAT § I FEA AR
us fafew sro & I9F1 TUEF HAT |
afF7 70 70 Mo & TF AT TFAIE
o A0 nmo Fafd, 1966 ¥ g
AT & 5t g Arifr ga faega
e 4F | Iqar fooe fafaegt & ot
g R rfftefrmafrE
Fewrt #1 feargy fedfes & o9
FIH TN AT TG &, T §F fEATEA
¥ yafas <ewe aqmn ardm, @t
AHR AT AT TEY g grd W AW
gt farer aram

IH FRT T THTEE W3 A FgT AT
T foreit ared #3 #1 &, F 59 9T &)
AT T "I & a12 & fRT FgAT Avgar
g o foaet arar &7 99 a9 #¢r 1, 7
= 79 91, ¥R 7o fafaeet aga W
Aty § e & aet & 1 qafg e 9
FEA. FT F1E g G § 5 gF wr
Aqfaue 7Y a1 | 9T &) forw w9
ag TR FAET, IGT G ¥ g8 WIHT
S ot i w1g gwd Fowe g fgfam &
ard 1 ¥ ag s wgan g fr wa A
4t f& a@R & TR 7@ F q@n
7g Y ey g, o fesfes
g1 9@ fafeer  wmE ¥
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T ¥ g araamr T | 98 =T,
st fafees arga & femddiz 7 qame
forar &, facge arweas § 1 349 1T
gTemiea A1 ag ©LIHT &, 7 4 arQa
F! Tro Ao TRTEAH! &) 7% ¥ AT
foar mar &

TAH wg T g iR A wEw
qge oAt Fv v 97 fF 9% qwe §
mmdfez Rt | mawErRATE
THTEANE AT FI FH F1 &I 4T, IEY
3T IAA AUAT O gt gfae
agt w1 f7ar ar | 4T TAena ",
Y Flo FHT, =T FAF9 17 78 /T TMo
e B feqrEde & gt Avr &
JIT AN 7 | qF T17 § 7F7 H
e A w7 fafaew agi o1 FE 0
I gfae At 431 & 1 @3 9mAT
wrgat § fa wr fee o fafasgt o1
#o TAo Hlo Ho & WEgWT F1 73
qqr Agl A7 9ar fF 39 Arem ov
dFsge A A v ¢ 1 39 T F
S g9 EAH1 A0 A Fa, A1 fufawz
q1gT &9 &I feamad & & #91¢ 7t 7%
Far 3

dar fF §5 Fig1 @, AT WA
gfaz agr d21 1 A7 {FAT KT A F7e7-
S fag & Ao faat A gz ad &)
gAY &% gAL HHAT A AT A Fraat ax
Pt g & | FT A G { ITH I 947
gt & qrar & ST 7oAy fsz 27 6
%, ag @vedz § 7 A AHAL A gH
o a6 57 FHg § drede
qHE o 5 &, AfwT 99 avw w2
&7 7Y f2ar 74T | 97 agT 7€ A
£ | $TRI AT 9T % 9d &, 7fEa
N gy gaF fAg 9029 & &9 FE
SeTiECil

Hlo TTo o do WX Fifeaw
fafa=t & mfers 7 g8 FevAwaw
TOH FEcT & 779 (AT T FAH ot
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farar § ot gy wereramd BT wnfam
~ oAt e digrork A g ar? ¥ enfere
T ) Friie WY & T TR
feniz § fr o &) Sfewet qrwnad
gt wifzd | 3 T o f e
7 AT fwar &

az OF woAa am g fa oft Fmea
faz #IT A1 q@dAl aivg fra awad
97 98 79 T AiaT 2. {39 #1 3@raq
W FT TR0 FTTATAT AT E, IAHA
g fodt &1 oF g7 ¥ fafaqq s
T FI78T 791 fomr g, famr #
qF T Rz F 9w e aarfaar g
aam! fa=et & farer 7 aefaes afaw
9T TETAT IR | ST H F aF FY
FqTAT T AT @R E R R

ag a3 #ifww dzw g 1 W
1971 # qf7ariz & Mf=a & 12 7190
g g 1 39 g fafast & o dw
T, I F1 A} AFT009E A3 T I AE
a7t 9 faar 41 1 SRA FE aga
HEAT FEH IH ATAA FT AT FE AT
Fiforwr 727 ¥ 1 & o q@HT F1 F@wv
srgat g i mr g fafeest ar mrogao
dto do F mifewy & art ¥ # aw
Fgd § a1 T AFAc 9g @ § fF
g AT awar o F1E reArw wR )
WER WENRA, Ig AT AT X § |
& wigm fe o o gew & feaww
frar smir | Y aEE & ¥ durc R
EInaragi ey w1 oW oW g
% 7 wE e vy A ¢ o
agi daw X @ | & fafree awa
#t A g fr ag feddet o 91 2w
& garw A @ fafre qwnr &
faem #r smm § A ew frr & wamm
73 § fr ag gfeddzlt s 7 5@
&1 Afww gw # dwEETr wer gt
ey sk afefmas e
|reg o
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MR. SPEAKER: Please do not repeat
it. "

SHRI RAJA. KULKARNL  (Bombay-
North-East): ir, this shbuld Be 'képt for
disgussipn. h s

SHRI D.'K. BOROOAH: Gir, the
genesis of the Sagar Samrat and all the
details, I do not have. But, I shall cer-
tainly look into them and find out
whether there is a correct decision taken
or whether there is anything mala fide.

The hon, Member raised a point that so
far as Sagar Samrat is concerned, large
quantities of second-hand components were
used. That is a fact. So fur as electric
motors and installations are concerned, the
value is not very much. Tt would not be
more than Rs, 2 crores. So flar as electric
installations are concerned, they used
secondhand machinery which were re-con-
ditioned. 1 have already said that,

SHRI VASANT SATHE: The charge
is that this was done with the knowledge
of your officers,

SHRI D. K. BOROOAH: 1 would look
into it if there is anything mala fide or in-
correct decision taken. (Interruptions)

MR. SPEAKER: Shri Sat Pal Kapur, I
am not calling you. Are you interested in
‘the Minister’s reply or only in the inter-
ryptions? 1 am really very sorry that
everytime you do this. Shri Sathe and
Shri Unni Krishnan also do this every-
time. Can't you sit down?

:BHRI VASANT SATHE: Sir, we are
agitated and so, we want full information.

MR. SPEAKER: Let him give out the
facts. 1f he has not got the information,
there are many other means availabls to
you.

SHRI D. K. BOROOAH: As 1
said, T shal] look into this question very
carefully and find out if there is anything
mala fide or incorrect decision taken ana
whether there is any justification for an
inquiry. 1 shall look into this very care-
fully.
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SHRI JYOTIRMOY BOSU: You are

1hinking of considering it.

SHRI D. K. BOROOAH: Certainly.
As 1 mid, so far as my information goes,
‘that is based on facta. Only in electric
installations d-hand comp ts were
ased.

As regards the other poinis raised by
the hon, Member, I shall go into them.
The genesis of the information is not
available at the moment. I shall give you
all the facts after I look into it.

SHRI VASANT SATHE: Will you
qmake an inquiry—this ig the question?

stwy frml - weow wgey, &
AT qg =qrzAT 91 wfwa w518 fang
FTO0 gUT gAfAU § AT g 1 7 6T
FT €79 39 F 1 I1F90 A1 A7 fzAmar
AT E ) T 4F A g
“fz g’ (TrAY 8 AW AFITT AMA
#F am )

“Thereafter, the wvessel was to be
moved to the Bombay High structure
where the: first well was to be drilled. The
drilling locations had all been surveyed
by a French firm, CGG, to obtain infor-
mation on the likely depths of Sagar
Samrat's legs before striking firm ground.
However, the penetration at the prelimi-
nary leg erection location was beyond the
limits predicted by the French firm.”.

o 1 7% grm fE A oA age
9 OF AU T sl & o
F FgH & wrare 9T HY 95T @ F g9
qe1 a1 % Fa1 o 37 ¥ ageor fenfre
i smamg AT 1 H T B
FE AN 2@ & w7 A qg

Japan (C.A.)
g o wwd | Ay W Tgi AR
oweEshig i awmas @
%Y QTE AT A G FHT AT W16 |
Tt a<g Fowngadr Aoy w1 W g &
¥ JomaT At 3w § qEer A4 vy, Afw
T # i w F g7 w5 w0 7A@
w6 & | & ST T fea & FATAl
F) gW g7 IB1 § | WT HAT AET FY
Iq FT AFT ATF ATATE G AT TH
#1 a12 ¥ 4 HEqw #74 & A F2AT
aifeg ? ghom zrrvae 115 Arfafa-
AT A F ATz AT FIT )

ot IT whex TORT: AGT ALT, AT
TWE

MR. SPEAKER: It is not a
of order. He only wanted to speak.

point

Wt aq fomd © d7 qur &, A
Wt g8 71 2 5 93 qat wgz T
Sarq &9 & A FI0 739 I FGITAT
AgT ATl 7 F47 YT STAEAT 115
& Afea ¥ F qr7 F7 7

MR. SPEAKER: He said that he wanted
to get up on a point of order. But he
hag spoken like other Members.

Wt vy fowd: &3 g8 39 F A
Hagfqer g 1 Fa g dr qer g o
HHl qF T IATIT ITH AR AN
115 F7 Ffeq 913 79 IF F7ET 7L
a1 HAT AEET ®1 TG TAAT FT CEATT
g1 €Y a8 99 #7 gEedl ean w30 ?

SHRI JYOTIRMOY BESU: Sir, Sir...,

MR. SPEAKER: Let the hon. Member
please sit down After all, I am also a
human being. Let him please sit down.
He should not flare up on everything in
this manner. He does not allow me to
listen, nor does he allow me to address
him. He is saying loudly, ‘Sir, Sir* all the
time. It is very difficult for me....
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WTT A T ITET W Wi § fee
W9 ¥ Q% wraor Y I 93 %< famr )

ot oy fesrdt : w7 WOy farr ?
oW e qaT § | K7 7 qarw et
& T war g wratew 115 ® Afew
ST =fee av AT w3 wERT # R
T fir 97 e w9 FAT I qERA
F faq meT % gIRA W@ 7

MR. SPEAKER: What is the point of
irder in this? This is no point of order.

At ay forad@ : 797 a7 3 F A
I F1 #3957 A3 FCAT AT0RT P AN
o 115 Jzfar afm...

. RETE WEIIA [ Ag AT AT TAT §
1AW IEgazg I EAR®ETAZE
7 foa dvat & amw & wrar ¢ a@t
T TFA § | WY IT ATA 9T GF El
TR E

PROF. MADHU DANDAVATE: He
8 seeking your guidelines for the future,

Vv fed KT A (B RIE
a gmEed difWg |

MR. SPEAKER: Why should I do it?
dow do I know that....

ot g femd ¢ FUT A 7 owT A
were § s wro 97 & 97 f 5t wgew
THE AEET FA ¥ 17 @F A F
W =IQ |

wsaw wgww - § 7§ s fw g

=Y wg fodd : a1 gT i F fag
difeq % mmr 7 g7 fav gw Aifew
A AT W1q N EF 25w Trgfae
§ifog 98 & fag ood @« o2

from Japan (C.A.)
MR. SPEAKER: Let him come out with
& written notice,

SHRI JYOTIRMOY BOSU: May I
seek a clarification on ome thing with
Your permission?

MR. SPEAKER: There will be no end
to this. I am not allowing it. Clarifica-
tions cannot be asked for on call atten-
tion-notices in this manner. May I tell
him that the rules are very clear about
it? Let him not try to go over and
above the rules.

SHRI JYOTIRMOY BOSU: I am a
very rule-abiding Member.

MR, SPEAKER: He is
Will he please sit down?
tion is only meant for
whose names are balloted. Why should
the others come in? If others come in,
there will be no end to it

to tell me?
Calling-atten-
those Members

SHRI JYOTIRMOY BOSU: When the
hon. Minister withholds somc informa-
tion from the Chair, it is my duty to
point it out and see that he does not do
it.

MR. SPEAKER: There are
means if he withholds; but let him
try to distort the procedures.

other
not

SHRI JYOTIRMOY BOSU: That is
what 1 never do,

MR. SPEAKER: You always do it
and say ‘I never do’.

SHRI JYOTIRMOY BOSU:
have a debate on this.

Let wus

MR. SPEAKER: I am not going to
allow it.

SHRI JYOTIRMOY BOSU: You won't
allow a debate also.

SHRI RAJA KULKARNI: You had
told me to wait till the Minister replied.
Now that he has replied, may I say some-
thing? I am demanding a discussion on
this motion.
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MR. SPEAKER: If bath , siles ure
doing’ it, T will go out of the picture.
Let them do it. ! o
T/ O g T e AREE WY
TH WG T AT w1

SHRI K. P. UNNIKRISHNAN
(Badagara): Let there b a discussion.

SHRI VASANT SATHE: You said I
could ask afterwards. Otherwise, let us
have a discussion. This is a fit subject
for it. The State has been defrauded of
crores of rupecs. This is prima facc v
clear case of sabotage by the officials.

st T At ((9zar ) ;o oEw

TH 9T ferorot 12T & 1

WO WERW : HTT wIe ferwew
wed & A1 Ay % feawwm w4
g, 37 ¥ far e iz siipo

SHRI JYOTIRMOY BOSU: Even 1

have to pay tax for this. The money
will not come from heaven,

MR. SPEAKER: Please sit down.

12.52 hrs.
PAPERS LAID ON THE TABLE

NotFicaTion Re. DELTMITATION OF
PARLIAMENTARY AND ASSEMBLY
CoNSTITUENCIES TN MANIPUR

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): 1 beg to lay on
the Table:—

A ceopy of Naotification No. 8. O.
667(E) (Hindi and English
versions) published in  Gazette
of India dated the 30th October,
1973 containing Order No. 7 of
the Delimitation Commission in
respect of the delimitation of
parliamentary  and assembiy
constituencics in the State of
Manipur, under sub-section (3)
of section 10 of the Delimita-
tion Act, 1972. [Placed in
Library. See No. LT-5914/73].

—_—
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MimneEraL Cowcession  (FourTH AND
FrerTH AMENDMENTS) RuULEs, 1973  anD

Cokmng Coxl MmNes - (ENTIMATION RE.
MORTGAGE, CHARGE, LIEN, ETC,, RIC.)
RuLes, 1973,..

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I beg to lay
on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (1)
of section 28 of the Mines and
Minerals (Regulation and Deve-
lopment) Act, 1957:—

(i) The Mineral Concession
(Fourth Amendment) Rules,
1973 published in Notification
No. G.S.R. 1010 in Gazette
of TIndia dated the 15th
September, 1973.

(ii) The Mineral Concession (Fifth
Amcndment)  Rules, 1973,
published in Notification No.
G.S.R. 1011 in Gazette
of India dated the 15th Sep-
tember, 1973,

[Placed in Library.
5915/73].

(2) A copy of the Coking Coal
Mines  (Intimation regarding
Mortgage, Charge, Lien or other
interests) Rules, 1973 (Hindi
and Bnglish wversions) published
in Notification No. G:S.R. 480
in Gazette of India dated the
31st October, 1973, under sub-
section (3) of section 34 of the
Coking Coal Mines (Nationa-
lisation) Act, 1972. [Placed in
Library, See No. LT-5916/73].

st wew fagrdt madw : (sarfaav)
weae &1, oot wfrge & fefafoew &
AT H &S T 4T ¢, § qHAT =mgan
g f& g6 92w o gfar & are &
w7 T@r JE ¢

WU WEWY G 36 a@ ¥ I a9
A g

Sfe No. LT-
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oft wzw fagndt amondadt - F @@
TgH g1 F W@ g—H a1 3947 oA
g g 5 97 79 Tgl & T @
g §F & at e wfogz & 7= @
TAT, IAT 93T F oA I w4 g @
2?

WEqH WEWET © 7F OF Hegal a9
g, 98 TT A AAgET §F qAT A

ot szt fagt oy : ag A
R qfe@re &1 qmar 7@t § |

e AW A AT FTOFE
oA a41 § a1 & 99 fag w9
T FOA g, AfFT w3t am wEar
dar @ 7@ g1 g, IW # H7 WS
ahar g 1

ot szt Fagret vordedy : 7 Pfirfn-
29 FT FEATE |

werm WE1Ea : 9§ & far wegar
gfed |
SHRI S. M. BANERJEE (Kanpur): The

UP and Orissa elections are coming. What
about that?

weIw AT - W9 Igs feg
g fOY, TF ¥ 59 F1 A vorar
oY T |

EMPLOYEE® STATE INsurance Comr-
PORATION  (GENERAL ProviDENT Funp)
RuLEs, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1 BAL.-
GOVIND VERMA): I beg to lay on the
Table:—

A copy of the Employees’ State In-
surance Corporation  (General
Provident Fund) Rules, 1973
(Hindi and English version)
published in Notification No.
G.S.R. 1204 in Gazette of India
dated the 3rd November, 1973,
under sub-section (4) of section
95 of the Employees’ State In-
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surance Act, 1948, [Placed in
Library. See No, LT-5917/73].

NATIONAL LIBRARY BILL

APPOINTMENT OF MEMBER To JOINT
COMMITTEE

SHRI A, N. VIDYALANKAR
(Chandigarh): I beg to move:

“That this House do appoint Shri
A. K. Kotrashatti to the Joint Com-
mittee on the Bill to provide for the
administration of the National Library
and certain other connected matters in
the vacancy caused by the death of
Shri Dharamrao Sharanappa Afzalpur-
kar.l’

MR, SPEAKER: The question is;

“That this House do appoint Shri
A. K. Kotrashatti to the Joint Com-
mittee on the Bill to provide for the
administration of the National Library
and certain other concerned matters in
the vacancy caused by the death of
Shri Dharamrao Sharanappa Afzalpur-
kar.”

The motion was adopted.

12,55 hrs.

BUSINESS ADVISORY COMMITTEE
THIRTY-FOURTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Sir, I move:

“That this House do agree with the
Thirty-fourth Report of the Business
Advisory Committee presented to the
House on the 5th December, 1973.”

I would only like to mention that
there was a printer’s mistake and that has
been corrected by a correction slip issucd.

SHRI S. M. BANERJEE (Kanpur):

Sir, I want to submit. ...

MR. SPEAKER: We do not speak on
this. Only when the business of the
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[Mr. Speaker]

House for the coming week is announced,
I give opportunity to the Membcrs' to
speak. Not on this. Do pot try to inter-
vene in every matter.

SHRI S. M. BANERJEE: I am not
discussing this item. 1 am only remind-
ing you of your promise yesterday l!mt
the Minister of Civil Aviation was gOIDE
to make a statement....

MR. SPEAKER: Not at this stage. I
shall put the motion of Shri F{ng!m
Ramaiah to the House. The question is:

“That this House do agree with the
Thirty-fourth Report of the Business
Advisory Committee presented to the
House on the 5th December, 1973.”

The motion was adopted.

SHRI S. M. BANERIEE: The Minis-
ter of Civil Aviation should make &
statement. There is a dialogue gomng oo.

MR. SPEAKER: Do not avail of this
opportunity.

SHRI S. M. BANERJEE: 1 request
that an opportunity should be glven.

12.57 hra.

NATIONAL CO-OPERATIVE DEVE-
LOPMENT CORPORATION (SECOND
AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): 1 beg to move for leave to
introduce a Bill further to amend the
National Co-operative Development Cor-
poration Act, 1962,

MR. SPEAKER: The question is:

“That leave be granted to introduce
a Bill further to amend the National
Co-operative Development Corporation
Act, 1962."

The motion was adopted.
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{ PROF. SHER SINGH: I introduce

"the Bill.
I —
12,574 hrs.

| RE. QUESTION OF PRIVILEGE
] (QUERY)

SHRI S. M. BANERJEE (Kanpur):
Sir, I want to make a submission,

MR. SPEAKER: Not a submission at
every stage. You had better write to
me.

SHRI S M. BANERJEE: For the last
four days....

MR. SPEAKER: If I allow one person,
I will have to allow others also,

SHRI S. M. BANERJEE: Sir, ....

MR. SPEAKER: I am pot allowing
you please. Please do not get up every
time. I am not calling you, I am call-
ing Shri Unnikrishnan,

SHRI K. P. UNNIKRISHNAN (Bada-
gara) rose—

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have given a
privilege motion against Mr. Ganesh on
the 28th September, 1973, and becanse
he is a Minister it has been withheld,

whereas in my own case, a privilege
motion was admitted as a half-an-hour
discussion.

MR. SPEAKER: This happened
yesterday.

SHRI JYOTIRMOY BOSU: No, Sir.
It is a clear case that the Minister did
not..,.

MR. SPEAKER: He is not here

SHRI JYOTIRMOY BOSU: Why
should he be here? Was he here yester-
day when I raised this matter? (Inter
ruptions) I have given notice on the 28th

*Published in Gazette of
6th December, 1973,

India Extraordinary, Part IT, section 2, dated

t Introduced with the recommeidationof the President.
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Privilege
September, and I did not receive any
communication from the Secretariat and
you are not allowing him to be present

MR. SPEAKER: It was raised yester-
day.

SHRI JYOTIRMOY BOSU: It is ex-
tremely unfair, I have a clear case and
documentary evidence that Mr. Ganesh
has deliberately spoken an untruth on
the floor of the House and has misled
the House. Therefore it is a clear case
of breach of privilege. I must be allow-
ed to submit it before the House, You
cannot have two standards here.

MR. SPEAKER: Thg hon. Member
came with this yesterday. I made the
observation that first of all the Minister
was not here.

SHRI JYOTIRMOY BOSU: Does not
matter.

MR. SPEAKER: You are not to
decide about it. I should decide about
it. Secondly, Mr. Jyotirmoy Bosu is
Mr. Jyotirmoy Bosu and he is also the
Chairman of the Committee on Public
Accounts. Now, this thing was brought
before this House sometime back in his
capacity as Chairman of the Commiltee.

SHRI JYOTIRMOY BOSU: No, Sir.

MR. SPEAKER: He has called for the
file,

SHRI JYOTIRMOY BOSU: No, I
did not call for anything.

MR. SPEAKER: But that is what 1
am told by the Secretariat. Thg file is
with you, and you said yesterday that
you would send it to me,

SHRI JYOTIRMOY BOSU: That s
not correct. . .

MR, SPEAKER: Please sit down. He
has called for the file.

SHRI JYOTIRMOY BOSU: No; 1 did
not.

Privilege
MR. SPEAKER: Let me tell you quite
clearly that the file has not come to me
This file is for discussion by the PAC.
It is there.

SHRI JYOTIRMOY BOSU: No. Let
me make my submission. You hear me,
and then you can give your comment
after consulting your Secretariat. ([nter-
ruptions) The file was sent to the PAC
Secretariat, not to the Chairman. You
send for the file, and you will find there
is no marking for the Chairman; neither
you will find that I have passed any
comment because I am concerned with
this thing. (Interruptions) 1 cannot
make a submissien when you keep on
talking. The point is, because I am a
complainant in this case, as a Member
of the House, I decided not to sit in
judgment on the flle, The  Sec-
retariat wanted to consult me on
the file. I said, since T am the complai-
nant, it will not be desirable for me to sit
in judgement. The file was sent to the
hon. Speaker yesterday, the moment you
mentioned it to me.

13.hrs,

MR. SPEAKER: Till then it was with
you.

SHRI JYOTIRMOY BOSU: It is again
another serious matter. You have to see
the dates of movement of that file, My
privilege motion is dated 28 September,
1973. When was the file sent to the PAC
Secretariat, whether 1 had asked for the
file or not, are all matters to be consider-
ed. I am only functioning as a Member
of this House in this matter, because it is
a serious matter. We are anxious that the
ITO class II should be abolished and every-
body should be absorbed in Class I. In
reply to a question on a certain date the
hon. Minister stated: the hon. Member has
asked three questions; first he has ashed
whether the PAC had recommended aboli-
tion of class II officers ¢adre in the
income-tax department and he was inform-
ed that the PAC did recommend but the
department later had discussions with the
PAC and the PAC was pursuaded to with-
draw this decision.
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MR. SPEAKER: I am not allowing it
yet.

SHRI JOYTIRMOY BOSU: What the
Mumister has spoken in this House is
grossly untrue; he has misled the House;
it js a clear case of breach of privilege
and therefore the matter has to go to the
Privileges  Committee. You cannot
escapse it.

MR. SPEAKER: You brought this privi-
lege motion yesterday also and the same
observations  were made by me.
You have come to the House again
inspite of that. First of all, as you have
said, the file was with the PAC Secre-
tariat. You have said just now that after
listening to me yesterday, you had sent
it to me today.

SHRI JYOTIRMOY BOSU: Yesterday.

MR. SPEAKER: Yesterday. It means
you have the authority to send it; just
now you have sent it to me. How can
say that it was not under your authority
when you have sent it to me. Secondly,
the Minister is not here. 1 want to get
his explanation over it and then I will
make up my mind. He is outside the
country and when he comes back I shall
see into it.

oft wg A : (FieT) @ &1 W
@ #[ TE FL Q@ &, 9§ '
T TfEgd | A feames @t 7d) #¢
® & 1 W ¥ Frfafree A g &
A FH R H A7

SHR1I SHYAMNANDAN MISHRA
(Begusarai): I have to make one submis-
sion with regard to this. According to
the practice in the House of Commons,
a Member has to come before the House
at the earliest opportunity. 1In some
cases 8 Member may not have an oppor-
tunity of informing the Chair about it
So much urgency attaches to a motion of
privilege that the Member has to come to
the House at the earliest opportunity.
This matter has been pending cansidera-
tion for the last two months. The hon.
Minister had been here. Then we are
also confronted with another difficulty

8t the hands of the Chair. The House
is not allowed to knmow what kind of
offence has been committed, It is within
your powers to allow it or not to allow,
it, but pot being allowed to mention the
nature of the offence is something to which
I take objection. We must know what kind

of offence has been committed, and
whether urgency attaches to it or not.
MR. SPEAKER: You are entitled to

know because he has already made a re-
ference. I had said I was not allowing it
unless I had gone through it, He had not
sent it to me.

SHRI JYOTIRMOY BOSU: It was sent
to you on 28 September.

MR. SPEAKER: You have the file; you
are sending it today.

SHRI JYOTIRMOY BOSU: Yesterday.

MR. SPEAKER: Why should you say
that it was mot with you, if you had sent
it.

SHRI JYOTIRMOY BOSU: It is with
your Secretariat.

MR. SPEAKER: | cannot separate the
Chairman from the PAC Secretariat.
The Minister is outside the country.

SHRI SHYAMNANDAN MISHRA:
One Assam Minister is in Delhi and action
is going to be taken in the Assam Assem-
bly against him.

SHRI JYOTIRMOY BOSU: The privi-
lege motion was sent on 28th September.

The Minister had ample time to study
it. Your secretariat had ample time to
study it and get a reply.

weae wpew : Taw dwd @
mar § s fafreee &1 9@ o
¥ ATy qiT R E

st witfda *g : gw @ Ay
A § ag= & e W 5 aw wy
aga fewra dar F<ar
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WOR Wgww:  gg Jo A T
¥ 3aT & gt fow fav s v
TR §AT | @ g wEr fF gw Wt
AT " & )

13.06 hrs.

MATTERS UNDER RULE 377

(i) REPORTED PUBLICATION OF A NEW

EDITION OF THE ‘INDIAN EXPRESS’ FROM

COCHIN IN VIOLATION OF GOVERNMENT
PoLicy RE. NEWSPRINT

SHRI K, P. UNNIKRISHNAN (Bada-
gara): Sir, under rule 377, I wish to
invite the attention of the House to a
grave matter, a policy departure by the
Government of India and the Ministry
of Information and Broadcasting on the
question of diffusion and delinking of
the press, which has been repeatedly
reiterated in  both the Houses. I am
rcliably  informed that the Indian Ex-
press chain of newspapers, which has
alrcady 22 newspapers, which is very
well-known for its notorious mismanage-
ment, illtrcatment of journalists and
various other fraudulent practices, has
been allowed to start a new edition of
Indian Express from Cochin from today.
I am told it has come out today or is
coming out sometime during the week.
When there is acute shortage of news-
print and foreign exchange is hardly
available for importing it, I want to
know how this newspaper is being given
newsprint to start a new edition, when
language newspapers are closing down
their editions and journalists are being
retrenched. How was this paper per-
mitted to start a new edition? Is it not
a policy departure? Where did they get
the pewsprint for this new edition? I
would request you to direct the Minister
to make a statement about it at the
carliest opportunity.

MR. SPEAKER: This question has
been raised by many others also—Shri
Amrit Nahata, Shri Shashi Bhushan,
Shri Chandrakar and others. I am not
allowing all. I allowed one. I had a
lot of hesitation in my mind when allow-
ing it. Mr. Unnikrishnan wrote to the
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Rule 377

office ,_that it is a violation of law. If
there is amy violation, the Minister will
explain it.

st wzw fagrdt meddt (i) -
frm_qz’m, YA FTANAAT FT FGTT
aeﬁfﬁaﬁm@wmha@mr
@ & forw #v am cdfrme w5
T ag ft @@ ¥ fF oag am-
AT FT T & oA
(ii) REPORTED KIDNAPPING OF A WORKER

AT MobI NAGAR

st gew WA woAw (qAT) -
WETH WEITH, § AT F 4T OF AgeA-
3ﬁmﬁﬁmfemmmamg|

AR § gogd 1 7 qrareT
I R, 39 F grag ¥ ¥ FTEr
qAZL I g Agh & froef) s Amgw
4, dfFa o wifar ¥ Sww g
#1 SAIET #T foar f ot afardr
1 W o frvr q fzmr s,
ﬁ*&ﬁvfzﬁwmmrgam
9T A F oAt A% fem o F
AT SRt g 5 37 790 #1 A
I @y d 0 W At ¥ ag
#1 gfaas & srev, gum wmi, #@
et w= a%; frar 7% a9 #1 g9
F 9T ¥ g 50 7 Fifew A9 5
I F AF F AR FTwAmw T
T A F 73T foar omar @, afew
T F fawg #1f s @ o
21 21 AT & agh 9T wug<d &
mimwa wr=em 9w @r g, faw
¥ fodt ww< # W TzAw @ g
g | b IER 9@ Tl @ Er
ARG I IWT 144 97 & W@ FH-
ife@l ¥ qF wig §F 97 F qGAT ;T
1 gfew 7 57 %1 9 foar W 9w
& ATUNGRT | 99 (eiwe e
A W EY AT ¥ A B gEHT G
A% wfgamal & qra-fer mr ) qw
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[t gow wv= F@aTE]
afgar # wder @, forw & w2 gq
S T ¥ g4 gu FvE ¥ g99 ¥ A%
9T #&T F1 fr@rAr argar g

T A AR & X { FE gErER
felt Wt v ¥ 7Y waT & 1 W@ o
AW F 0F WA §, {9 F g ait
HTAT Sl #) gl g, afeT ag fedr
W §HTAT 9| ® §W AT F FHTE
g R § 1 ag W wrfeny #° afaw
FWE | T FIOT T FIA™HT & qTX
¥ wr§ g frar ot auraore §
gadr & |

dfF 7 Al F1 3@ F feFe @
fear mar, T8 fA7 900 safer &= TEt-
qT ¥ 9% 99 # faeat wrdr § 1 F
gz ©: N da7 w@1 § | A7 fadaw
gFam sER N @R ¥ ¢F
o 3 & fad 8 | TR F g
FFgr AT EFATE 5 7¢ feg Iw &
g AdY wrar § | v ¥ ag v
w fog 921 |r ¢ 5 We # W d,
S ¥ FER ¥ e §, I AW
#t fege ag) fadr w1

Tt feafa a8 & & gfm &w
FHRAT(l & g A § W] IT A
I ¥ AT &Y gufwar A g gfaw
gretaed fe &1 w9 § 99 g
A &1 I HIEr ATfAwT & g
gt

WU WEW : A godto
Fg

ot weEw fagdt ardy © e
wEYay, wv ag § i 7ar #ré faer fers
WE FY Fg g99 & 05 99 & wwgQd ¥
feeslt w¥ ¥ fewe faow #

far a7 ? W oA ¥ O @
IHA & AT W wER g 99
ot & ? W 3w A ¥ Her wgEw
Y 91 T F fAd & )

ut FeR 9@ weEAT  Fagdr
FI mfaa gEaw 9w @ 9, faw
# #rE rgag wg gf | qgi o0 T 144
e T, IW B QAN WG AR T
oI AFA F FI, HR AT T 7T
AT FATET 6T T & TG T FATAT
ag e smvad #Y ara § fF awr 144
wifast & g wrd ATt g, T
wfamifat & arr 78 o

AR # Arfasr g
T AT AT 9T §, AT Tt wnfas
I H TIfART G A [y F r
IEIN a@r ¥ WA W ogdE @
& | WY w@ A & {6 qg 77 At
# qlt o= T ¥ 7gi awey & fr Ay
1 W F fewe 7€l fad 74 | 9= |
w1 Agr dTT WAT T | T AT A
WX 9 FT TS & a1 T g7 TGN |

SHRI S, M. BANERJEE (Kanpur):
So far as the dispute in Indian Airlines
is concerned, even though the negotia-
tions are going on, there is a deadlock
now. Both the manamm and the
workers do not seem to want to change
their stand. The result is that hundreds
of workers, not to speak of passengers,
are put to a lot of difficulty. I want
the Minister to make a statemrent on this.
They are making statements on all sub-
jects except this.
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ot wew fagret moedy ;e
ARET, B9 7 W A A FIH-UIHA
afew fam g &1 Ffeaw qaw-
aE~ AR 39 & FHARET & i
8 areht AT § dzArE @ T
§ arfagl & o @ET /TG AW F
fog a7 o1 @ &) anfaat & g
Wt a2 & frar qar d 1 I
o8 it xgr mar g & T wwar AT
q A, FWIfE GIATE ISTH FT gASTH

=&

MR. SPEAKER: I will be conveyirg

this to the Minister,

13.15 hrs,

The Lok Sabha adjourned for Lunch
till fifteen minutes past Fourteen of the

Clock.

The Lok Sabha re-assembled after
Lunch at eighteen minutes past Fourfeen

of the C_l’ack.
[MR. DEPUTY-SPEAKER in the Chair]

BURN COMPANY AND INDIAN
COMPANY

STANDARD WAGON

(TAKING OVER OF MANAGE-
MENT) BILL—Contd.

MR. DEPUTY-SPEAKER: Shri

Damodar Pandey to continue his speech.

st we wi®  (grdarT)
e WEEd, AT § F9 Fg @ 97
W a® & wigagw 9« fFo om §,
wTeEEl # fogr amar g o oF A
B & 9 & 18 fr v & Sw A
BT =Ty & 1 T Ag gt g v 9w
N 08 T ¥ THAHT A, qogL A
Wfewsr & 37 #1 A avefid & 57 W
. frgr smg W) A A gAAT
¥ wC@@ & A IfTT FEEm A
wifg 91 99 & fAC 97 A q97 AT
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g WX g AT ¥ g9 A F Fr@En
fag o & 1 fF7 w foefe® ¥
A FrdAEr ot aF Y T g W ¥
T31 weary, 731 feageamgzie Ay
o ¥ 23§ GG 9« §feqT @
Gz & Frqr #1 2% WL faar mar
qr @ AER H OF @A A A8 A9
4t | @t arit #Y a8 famam qr fw
9 T T aETOH w1 fo@r |
, TCETX A T & a9 T 79 A9
& forar § o g § aromaar gar< g
e qaT< o g € geT o % w
& R 4%e 7 g1 6 IY s
H & OF TG HI A7 a4 dfve & fag
foedee 4, fog & a9g & |1 F1¢-
¥ A9 g1 1T I F ¥ OF qHAT
®1 fa® a1¥ a7 3 99 &1 FEferA
AT faar 7T | wrer € 9t & arg W
S¥erd wa1 a5 FTAW § | wAgA
g & o §9 fawie gure 7@ g
fom gume #1 f& aw anr wler #3¢
g | @ FTEH T@ ¥ EF AALFA T
€ I FTO GY gFAr 9T ? W
TE FAT 4T 6 I meE # ¥ & Ay
fad @ &1 mifas aw7 FT do7 BT 97
W 38 F1 w7 7g 7FT AR & 7 e
| T TE-TTHIY HHAL 1 T, 0T aY
€ W 39 F FqT aT X IW @A
qraT @ AE A g ag F Afuwgw
*1 741 w191 § 7 wfe 74t gw wfy-
TG FTTT A1 Y 7 A Fo AT gAe A A
a3 fr 2w wgx & fr oz s
g & oo, 2w fam avg, w1 s
@t 9 fr fem gmer gz &=
F¥ET FT 177 § AT g IF F weLw
SrEFwT g, g A &1 FT ¥ IT FT
far 7 fea grem o @0 e A
| 99 9T 20 Y QREATHT IgA &3 qAF
fad 2t § | 39§ N gW gE F
HYET TEA 4 qg A9 AT AT QT § W
g® FT ¥ gAY W AR At
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[#fr arareT wid]

# FTH FCF A AT A a7 AXAT @A
4 f5 aagd &t gre| & guve g,
I A F1§ gaR F FEmw @Y T
" § O 9% 3 FI YT WA grar
& & s g e A R g
fe @ ag oo Ry § wfrer F @@
T T FT qTGl 9T | FAAT GEAT F
TFEFCT GAT, HIET T FT g,
A-FIFT T F7 gan, gfeqm g
UE T FFET FT gAT §G F 9« g
FH FT ITT FW § A T T ¥ a7
AUAT A AR FY I A 9T a7 48
g1 f w9z ©F a9 faw &7 & @€
AL ¥ 9T w1 A9 IT A qIgd
¥ fou g oet ARy FW & Fw ag
&t ¥z 7Fa (% A3 T 39 F1 A9
&1 faar | Afe7 & w5 wERT & q@AT
wrgar g f& wogkd #roamg Y &
fam, 39 & semotw &1 aifae wr
F fau o= #19 @ sadaEr # 7
T OIRA THRE AT IT F Faowz H
grared fear 7 s SRR wogd #1
g & 7 g7 9w # I w7 IRy
& 7 g AT AT ARAT W5 T AR
FEAT G FT § TG AR @A F
e fF 90 a@ F A AR A Fgem
gzl @t gEAt ¥ e 4
I 8 ot 7 e Y oF faw w5y
FFATT FT A T AW FT YT FT AT
grlr ff 3w fox wd @1 SereT W
¥ g ¥ S9IRT AT | A1 T AE W Ag
Y aarar fF wogd ¥ T IR § 7
g IO FAT AR §, WY F FgEw
T wrgy § 1 Afew www B A
qATAT WAL 7 Y, W TEH [IEqT W
T 2 fF Y QU saeT § 99 ¥
W qzaT SEEqT § 7 @ @ -
wzw & sfr o S A wrewr o g,
w1 g% A d4 gwr g fE oo
1 €@ a7g ¥ yunfa fEe FaFTEm
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A WX qUF FAARY &, I A
TIHAAT FEAT TGN §, AWNF HT AT
AEA & a1 IT FT I8 F AT faww
ST WX 99 W YEIT FT T
¥ fq waw gra ¥ ¥ &4, ag o w9
oS! Aqq §, AW DHAT W 7\
frae § @ & wfa &l &1 wfaww
&1 S |

T AT WX F 7} FEAT TEAT 97 4
T T IANTIT AT T TT 84T THAT
www faar, SN wer fF agr W
AT & W WIE A T ¥ FEA A7
g @wr g& R | A I FEA
WAZ TF W€ FEAT a8 4T ¢ fF @
T # WIS I9 &7 #F § T 19 97
TgaE AR fawer @t e wT &
I/ FETH! T AT AET F HIT A q0EA
4 fF fat 7@ & a7 7@’ #1 w2ar
&3 wUAT WTST @A & 9T
TH A T 99 ¥ 97 H1E 4 g @r ar
f faeear o Mg fawr 72 gfezoy
o gT &9 FvE, fferm 2
F FETAY WX AMfET A F O qF
fer A geosFc T agr 9 1 99 &
fag gw= ¥ s war a<t fow &

T @ | ¥ ag W e T
ERfr @ wEET ) ¥w ag W g
& A | W F N A Ny g,
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3 ge fam #x @ F FT@R FAT
RS 9, TF FT T ATAT @Y &, W7
¥ gq B IAMAT §, Ig |G T FW
e A R g Fwm ¥ A2 ww W
AT ]ATE |

ot wrea feg @tz (ae) ;3@
fa=t & wraey ¥ oF wella @ s qa

WA T §F FEAT FT FAAR2 -

g gra # & )@ & viaww F am
9T AT F A(AG FIAT W@ E | IF
ag # OF T T FAT ATAA
at @ g-—3m ¥ afy w e FE
§ @ @ A qIFR I AAAA
AT TG F qF, 78 3T 7T T8,
g M F Afgg Frama § 1 FTER 9
&1 Fa9 AT & 78 F G § afew
T 9T G W FAT IEAr &, a9T &
dar g7 & faar waar--93 feawa
ATI-AY ag g 1 afe W F FA4v
arqd & 2w & fgq & g, 1 F1a F39-
Hez g agl, 3@ AT QU USHIHT
g wifgd, @fFe @@ awg & o
T STAAT 3 & oy agT grfasres
&1 R A g WY OF qga ¥ AF WA
g CHT B CAT FF(AGT H1 T
¥ frsirardr zr qRay dfww afs ag
T AT g TS AY 35 F A A
A 9 Fopaet ora &1@ Wt g o dw
¥ far agr sfgawe arfaq g )

Tl Fam d o s ag
29T STgAT §—ag o gam fear o
W@ ], T TOUT W HEA T W
a1 F ¢@ faer #7 wwa fady v g
% v § € a<g W A€ A9 g9 H
¥ ¥ qw 7 o fom gurd W axg A
TR qrA w7 wwdt § W S e
* gAR T T gETANT G awAT § |

ot gF gEedt & aaamn fF o
o e s A 0

AGRAHAYANA 15, 1895 (SAKA)

(Taking over 174
management) Bill

WA SAAEqT JYHY AT G §——F wvgaw
g 5 #dt mgma g7 ox miar &
o w3 fF g0 & war aform gy aa
& | W gwA OF A1 W sremfea
frar, saar a1 fedr @Y 2w #1 qaw
FME FAT0T Y T Y g, Py g
#f5gn firaae Fr oo | wawe
Y AT A FFAaT § forg e gy <
g, @ O @ faw # w12 ¥ A7 T
awdr § WE-TE FT wwFAr £ 4 3@
faa fore a1 & ag waww faar o1 <@

E——TSAgFIO ¥ AT7 ¥, & 3T F7 A59
faQy wwar g

st maaw wfgrae (feag)
IITETE AT, AHAT HAT AT ¥ Ay
fam weqa frar § & wa &1 awdT 7o
QAT FF AT THRT FEAT AT
g \ A aF 7 7 oy gqF woq
gra ¥ oY, 2#qzg9, wageT ar
fa 1 ot wfrawo frar &, wad
AT ATHTAATAY T IT FT AT T T90
T @ F A TToT O
IT FICMAT 7 SFAIFT Frafat #t
TET w@r | 7T fREy At FwreaE
# gw foeT A0 Qo wro w1 dar 3,
form &1 swT &1 N wra T A,
form #1 30 F@ & wFafET ¥
F1E Wt FE=T 7 3, o w7 agi F w1y
F ATl F g FE ATH-HA 7 @), T
sfed FAT A wFT @ T Fwar
¥ weafrai w4t w12 ¥ 1€, grenfs o2
qIRX AT § HATT-AATIRATS F12 o,
gafay i agr 9 9 & T ¥ 57
#Y vl B AG AT AT, I F fgay v
ST TgF W@ T W ST e &
WHTAT WTEA ¥, q FAAT—LHT FTCT
CE R rc ek R ol

& wat wgia ¥ q@AT IIgAr g——
o ¥ Feqet gaa et § w2 F o gy o,
7-8 AT H W2 ¥ I G 4, xR
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[ argow afpeaz] frast guT2 agi d91% & 97wy FT sy |-

E’Fﬁm%hﬂ'lfﬁ&m,?é'rmm
AT g T T 7 wE qor qwr
6§ & faer man, 917 ¥ arar e
W, TAITRNATIATRE ) g
25-50 ST §97T E IT F1 37 AT2A
& wry ¥ e v fr e o
# srafesdt Y ¥g F, Foamr sqqr 99
a:‘:%vrr&,wqﬁ%faeri’immg_
sfaez s Al gu fga &, o7 &
fod #1 F0T I®Y E--%7 Fw aray
w1 3GY F A% IW B ATY g W T A
AT 9 F7 1faeT 987 TH FF a4+
9T I |

WY OF WA G A qamy i
fow svom & 38 ¥ w71 fearn
fawre § wgraar #F §, w7 S &Y
b amcagidar fmrmr &1 s
£F TR 1 TA ¥ 97 Swfieer srefagy
F IE@ , T AR ¥ dIry ¥
FT@TAT TG T wHaAT, ¥ 97 Forgd
R T & feat w7 A @y g
W FTCAT BT WWT A T TAT qH,
W IGF JAW W|WACqT ) AT T,
JETRT FT AT G, IT H I F
1 qovg aeur & 9T | W Wy
Fgar ¢ & dvew T § W A Frw
# 7T § T FT IART ALl a7 @I
& eT " § Wr §, FA T g
@ &, 7 aum W9t & far a7 weoet
faeiErc § | a9 GF FT T8 Fieq g
atar g fF €8 W 9 OF WEH Y
Ja1a oY 59 H%FT F A T F wH
#1 ) fom ¥ faams 1§ T979 g 99
#Y agi &z Ifw 7@ § o # =fea
o AT &Y, afaw gy, ot qw & few
FTH HTAT ATEAT &Y, TG HIT FIETH
¥ fga & F9 w¢, A F amiww
eqrfaa w3, Q¥ safedl &1 agi dargd |
@ fd e = #r fad,
whfed v dad | wr g gl

MTgo Yo THo TAFRAU & S5aT F¥qT
ary fw oY §, 37 ¥ weh op-forw
FI 9T AoToqHo I FX frmary
@ ITF BT 7T @) # wH
foer omar &, o 3w & wfiy awwT A
&, goiefaat & gfy awe g &
% ford 7 worgt # figar o ot agt w1y
T § a F gl ¥ gre  agt
F1 a0 saEqr 3 Wifey |

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A, PAI): T have listened with
great interest to the various observations
made by hon. Members in supporting this-
Bill and criticising also Government action
for so many alleged lapses of either having:
not taken it over in time or taking it over
with all the defects, and advising me how
they should be run. I do not dispute many
of their observations, I know that they
are well-intentioned.

The discussions have also revealed
certaim aspects of the working of our jn-
dustries which I am sure the House would
be interested in taking into consideration.
After all, the private sector, in a mixed
economy, is a part of the Plan, and it has
a definite role to play. I it fails to play
the role or achieve the targets that are
set for it during every Plan, or if it helps
only to create assets with considerable
assistance from the public financial in-
stitutions and with a lot of foreign borrow-
ing which this country makes in order to
create that capacity, in respect of which
the coming generationg will be responsible
for payment of both interest as well as
principal, to create this capacity and not
to utilise it in any sector, whether it is
private or public, would be absolutely anti-
social and would be against the interests of
the country itself.

So, the role of the private sector mnust be
clearly appreciated and defined. The
private sector is mo longer private in the
sense in which we used to describe it five
or ten years ago.
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Even in 138 companies, the top
companies in  this country, which
are responsible for 60 per cent of the
equity capital, the Government interesi
through public financial institutions has
been growing very fast. We hold anything
between 22 to 48 per cent of the equity
capital. Therefore, the ownership of many
of these units belongs to the Government
indirectly. They may be in charge of a
few people who are controlling it. But
then it is our problem now to define the
ownership of the capital very clearly and
not find fault only with those who are in
charge because partly it is a definite policy
that we may have to evolve as to what role
this capital will play in the management
also.

Now, take the case of these two com-
panies themselves. In the case of one
company, we have a capital investment of
22 per cent and in another case also we
have an equal amount. But today, alone
with thousands of small shareholders,
though 40 or 45 per cent of the capital
may have been controlled by Martin Burn
and Co. and their associates, we holding
22 per cent, with a large number of share-
holders, are now completely reduced to a
state of helplessness, in spite of the fact
that our investment should have given us
the right to intervene in proper time and
to look ‘after it.

Therefore, if we have assigned a role to
the private sector, if there is any meaning
In providing the capital for building up of
these industries, we should be vitally in-
terested in their health, and to see that they
produce and to see that they fulfil the
target that we have meant for them.
Otherwise, the sufferer is the community.
If they do not produce, if they do mot
work probably, they will not give the
dividends, and financial organisations like
the IFC or the LIC or the Unit Trust will
not get the reward for those investments
and will not be able to pass on those
rewards to the millions of savers, the
?rdinary people who save through these
institutions and enable them to save more
because these investments become less
Productive as a result.

AGRAHAYANA 15, 1895 (SAKA)
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So, today, the picture of the private
sector is somethings different from what It
was a couple of years ago. We have to
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have a clear conception.  Should
we allow the industries to be
sick before we intervene? 1 was

very happy that many of my hon.
friends had observed that we bad kept
waiting for too long. My hon. friend
Shri Madhu Limaye observed that the
Company Law Administration did not in-
tervene, in spite of the fact that the com-
pany wag making a loss. The Company
Law Board only acts in cases of allega-
tions of mismanagement and so far as
irregularities in respect of the breach of
the company law are concerned. If a
balance sheet shows continuous loss, I am:
afraid the Company Law Board would
not be expected to intervene, because pro-
fits and losses are two faces of the same
coin. In one year, the company may.
make a profit and in another year it may
make a loss. But it is for the sharcholders.
to find out why exactly the losses have
been made.

SHRI SOMNATH CHATTERJEE:
(Burdwan): The Companies Act provides
that in the case of companies regulurly
suffering losses and their business cannot
be carried on profitably, the Registrar of
Companies can make an application to the
coury for winding up. Probably the hon.
Minister is not aware of it

SHRI T.A. PAI: If the idea is to wind:
up many of the companies, hon. members
opposite would not agree.

SHRI SOMNATH CHATTERIEE: It
can be brought to the notice of the court.

SHRI T.A. PAI: No company which
deserves to be wound up either because of
obsolescence of machinery or on account
of the fact that the industry cannot func-
tion properly has been allowed to be
wound up when it becomes sick and it is
invariable the case that Government is
asked to look after it.

SHRI SOMNATH CHATTERJEE: Not
that the company law department is not
able to do it; it can do something.
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SHRI T. A. PAIL The company law
.department, if it ultimately finds thag it is
not worth carrying on, would not ask us
-to imtervene, Under the  Industries
(Deveolpment and Regulation) Act, when
we go into the working of a company and
- find that it is not being managed properly
and the assets are being allowed Lo waste,
. or very often when an industry has been
licensed and it does not function, we have
- pre-empted also other capacity being creat-
ed on the belief that this capacity is
available for the country and the produc-
tion is being ensured. That is why they
intervene.

My hon. friends bhad suggested that we
should similarly take over the Britannia
Engineering Company or the other ome in
Bombay, Mackenzie. Both these units
were ecxamined and we found that the
machinery is 5o obsolete that it would not
be possible for the Government to take it
over and run it. Of course, the interest of
labour alone is to be provided for. But
1 would like the hon. House to consider
when we take over, these liabilities cannot
be converted into assets if taking over a
unit means adding further investment with-
out any hope, with the same machinery.
If it is a question of creating new assets,
it is a different question altogether. There-
fore, the Government has been very
reluctant to take over these units when-
ever they become extremely sick, Where
it is possible to intervene and take over,
certainly we have not hesitated to do so.
But at the same time a time has now
come when Government also should con-
sider whether their intervention through
the company law administration or through
the Industries (Development and Regula-
tion) Act is adequate to meet the demands
of the society or the situations that are
_developing. Personally, I believe that there
should be a policy of national interven-
tion on the part of the Government as a
major shareholder to see that production
is ensured and the management of the
institution is correct. It must intervene
also in the interest of labour because no-
body is hurt more than labour when they
have to lose jobs as a result of any closure
of any of these units if it could be pre-
. wanted.
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Thirdly, it has also the right to intervene
to see that the consumer interests are also
protected and this can be done—has to be
done—through a combination of measures,
As I have already pointed out, the public
financial institutions have considerable
stake now., So far they only believed in
investment without trying to find out what
exactly happens to it. As long as there
were dividends, they were happy. But
the ultimate utilisation of the ‘inances was
also of great importance.

Recently, the Government have made
up their mind to separate the Industrial
Development Bank of India from the RBI
and convert it into a holding company to
exercise the rights of the financial institu-
tions in voting right and also to sce that
they are not satisfied only with the invest-
ment but with the utilisation of the invest-
ment as  well, I welcome the  decision
and hope its implementation will go a
long way in rectifying mutlers.

Many members have pointed out that
there were cases when there were profits
and all of a suddcn there were losscs. We
must also find out why the losses arise.
Losses do not arise on account of ccono-
mic conditions. In a particular unit, whe-
ther the loss is on account of mismanage-
ment is another aspect to be looked into.
But as a country, we have not taken care of
our industries, whether the textile industry
or even the wagon industry as a whole.
The wagon industry was doing very well.
We have an installed capacity for wagon
making in the country of 40,869 per year,
that is the licensed capacity. We had 16
units capable of making these wagons.
The installed capacity is 33,869 wagons
per year—four wheelers. The maximum
number of wagons we produced at any
time was about 25,000, In 1968-69, when
the railway authorities decided as a result
of the observations of the Public Accounts
Committee that they should have a more
careful watch over the number of wagons
that they purchased, they suddenly stopped
the order and the entire wagon industry in
‘West Bengal, as hon. Members know, was
thrown out of gear, and most of these in-
dustries fell sick thereafter. And today,
one  after another—Arthur  Butler,
Braithewaite Bridge and Roo Co,
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Britunnia Engineering Co., Bird and Co.,
lndian Standard Wagon Co.,—almost all
the units have had to be taken over either
under the Industries (Devslopment and
Regulation), Act or allowed to get them-
selves liquidated, It is only when the
Ministry of Heavy Industry realised the
importance of reviving this industry, we
thought ultimately that we should consti-
tute a wagon auhority, organise and revive
all these industries, because this would give
a very great impetus to the revival of the
enginecring industry as such and negotiate
with the Railway Board for definite orders
and also about the pricing, and see that
the difficulties of these wagon indusiries arc
sorted out along with the Railway Board
also,

" When these wagon units were cut oll
from the only orders that were available
in this country from the railways, naturally
they had to think of exporting, but un-
fortunately, all the commitments that were
made for export to Poland and Yugo-
slavia have proved to be very costly be-
cause of the escalation in the costs of raw
material or the non-availubility, with the
result that further losses were also added
to these units. Though there have been
complaints, and pressure that we should
take over either the Indian Standard Wa-
gon Co., or the Burn & Co., we got them
inspected under the Industries (Develop-
ment and Regulation) Act and we came to
the conclusion that they deserve to be tak-
en over; but we also found under the same
management there were refractory units
which were making profits and as long as
there is 2 unit which is working well, we
have no powers to take it over under the
Industries (Development and Regulation)
Act. T could not cause even an inspection
to be done and get a report to say that
they are not working well. But if I had
burried through the take-over, as many
of my hon. friends have suggested, I would
have been compelled to take over the wa-
gon-making units, leaving the most pro-
fitable part of the business to Burn & Co.,
who were concerned with making refrac-
tories which were of paramount importance
to the steel industry in this country, So,
we had to think of taking over these items.

Now, you might ask, why did you not
natiomalise all this. There has not been
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a proposal to natiopalise the wagon in-
dustry. If my object could be served by
taking them over under the Industries (De-
velopment and Regulation) Act, we would
have taken it over under the Industiies
(Development and Regulation) Act, but
when we found that it was not possible to
fulfil the main objective of taking over
the good part of the concern also along
with the bad part, we found that we had
lo have recourse to bring up this measure
before the House.
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Now, I have to make it very clear also
that unlike in the case of the sick textile
mills or the other mck units, it is not our
inlention to take this over, nurse it and
hand it back to the managemcnt. We want
to make it clear that we tuke it over with
the object of nationalisation. Now, you
hrave asked, why did you not pationalise
it straightway? One hon. Member yester-
day said that I am nationalising fraud,
and therefore I did not come out with
the measure to natiomalise it straightway;
because I do not know what the running
institution contains. 1 have asked the
management only because 1 have received
also a large number of complaints and
these complaints will have to be verified.
The transferred assets, if there are, will
have to be looked into. If a large num-
ber of appointments have been made om
the apprehension that it is going to be
taken over, that also require to be looked
into. Therefore, today, all that I wanted
was the approval of the House to take
over these, with the object of nationalising
them.

You have asked me, how long will you
take. Not more than six months. I only
wanted to assess ull the assets in a proper
way. After a proper audit of the accounts,
I shall come before the House with a
definite amount to be paid for taking over
the assets and a formula also for taking
it over. So, I have come here for a limit-
ed exercise. If we have decided to give
them some amount for taking over ma-
nagement, we are not paying it to the
management now. In fact the ‘assets do
not now belong to the management. They
belong to the sharcholders. We are now
taking over the assets into our hands and
we are managing. Somebody asked: when
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‘you take it over, they should pay you for
managing it. If they had asked us to
manage, we are entitled to that, Since
we are taking over the management, we
are now providing a small once-for-all
Jpayment of Rs. 50,000 and 25,000 so that
it need not be illusory. I am only saying
that this will not be paid to anybody ex-
.cept that it will be credited to the account
-of the company. An hon. Member said:
you ‘are giving them money for emjoying.
They will not be able to draw the money;
account books, the bank accounts etc. are
all with us. We are passing a credit en-
iry. When the final compensation is to
.be paid at the time of acquisition this
-amount will be added and all the necessa-
ry deductions, arrears of gratuity, provi-
~dent fund, etc. due to the labour will have
to be deducted from that. So, they should
:not consider that there has been a coms-
piracy between the management and our-
-selves to pay big compensation. I do mot
consider it big. This has been calculated
under the provisions of the Companies Act
.and whenever we take over, we will have
‘to go by the same formula. We have
provided the minimum neceasary here.

SHRI C. M. STEPHEN (Muvathupu-
.zha): It is not clear to me, There is a
particular management, managing agency
.or whatever it is. It does not go to the
managing company; that manager is re-
moved. We are getting into the manage-
ment. What is the occasion for us to pay
to the company? [ can understand your
stepping into the shoes of the management
and the management being compensated,
which we are not doing. With the as-
sumption of management for the purpose
of discharging our function as manager,
-payment has got to be by the company to
the manager. What for and how is this
paid?

SHRI T. A. PAI: During the period
when the former managing agents were
managing, if there were profits, they would
go to the shareholders. Now we are
withholding profits from going to them, in
case you make it during the management.
Therefore you are paying them a nominal
amount in lieu of your exercising this pow-
er of management.
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An Hon. Member asked: it is u foreign
company. Martin Burn is a foreign com-
pany only in name. It is an Indian com-
pany. There is mo remittance abroad.
Bird and Company is also Indian. Some-
body told me that when Indian Iron was
taken over, why did you not take this over?
1 was not before the House at that time.
Evidently all these were being managed
by Martin Burn, 'as managing agents. At
that time the proposal to take over Indian
Iron and Steel came becauss jt was a steel-
making unit and the Government consi-
der steel as an important industry. Some-
body asked: ‘after taking it over, has it
come up to your cxpectation? Have you
managed it better? We have still three
or four months to give an account. I
will have to come before the House.
When the plant was taken over it was
in such a hopeless condition; it was so
much neglected that the Government had
decided to invest about Rs. 43 crores for
the renovation of the plant in order to
restore it lo the original production level
of one million tonnes. Primarily it has
been invelved in setting right small mat-
ters, even in administration. So far as
these companies are concerned, T have been
asked: how will you manage them? One
of the deficiencies of project management
in this country has been: we decided about
a project first and set it up and then look
for men to run it. That has created a
lot of problems and management deficien-
cies have crept in right from the begin-
ning. If it has taken a little more time
for us to come before you, it is primarily
because we wanted to settle the manage-
ment pattern and also tie up the finan-
ces so that the moment it is taken over
it is run seriously without deficiencies that
were observed in the past. If there had
been malafide transfers, what would hap-
pen? That was one of the questions ask-
ed. The Bill itself provides that we can
question any ‘aclion taken three years pl.-ior
to the take over. It has been brought to
my notice through a memorandum of the
employees and also by several hon. Mem-
bers that such transfers have taken place
and people have been reappointed on high-
er salaries. [ shall certainly sec that all
these points are taken into consideration
and the accounts are properly audited by
an independent company, other than the
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.companies suditors so that we may
have a clear picture of what we are going
to do.

People tell me, that we have given them
-scope for doing away with part of the ‘as-
sets, as this was not done by an Ordinance.

1 was anxious to come before the House
with an Ordinance and in fact I waited
for the last session to come to a close.
But hon. Members are chary about Ordi-
nances and they find fault with us and
so 1 was advised that I belter introduce
the Bill. I am aware of the problems that
you have been suggesting: what would you
do in the interim period? [ have taken
adequate care to see that our officers are
posted well in advance, even before the
Bill is introduced. Many people have ask-
ed me often: are you going to nationalise
it? 1 had to keep my mouth shut; If I
said: yes, it would mean more provocation
for wtilising part of the assets, In these
circumstances, I hope you will not find
fault with me for not brioging in an Or-
-dinance. If that is your desire that in
future such Bill should come in the form
-of Ordinances first, 1 shall convey it to
the Government that it should be done
0. ... (Interruptions)

Somebody asked me about the head
-office staff of Burn and Company. I have
g0t 10 see the other aspect of it also.
I think Burn and Company was engaged
in more activities than one. I would
certainly ask the Ministry to look into the
cases of those staff who were dealing with
Burn and Company and the Indian Stan-
dard Wagon so that they might be ab-
sorbed. If on the other hand they were
doing other functions for Martin Burn
Company, you will excuse me as the res-
ponsibility to look after them will be Mar-
tin Bun and Companies and not ours.

SHRT SOMNATH CHATTERJEE: They
were substantially of these two offices.

SHRI T. A. PAL: No question of sub-
stantially and this and that. You cannot
have it both ways.

SHRI RAMAVATAR SHASTRI (Pat-

na): They were doing half this and half
that,

(Taking over
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SHRI T. A. PAI: If you permit half
the number of them, I shall consider. In
any case 1 want to make it clear that I
shall see that those who were wholly look-
ing after this ‘are absorbed. You ask me
to see that this industry is revived. You
also do not want me to inflate the num-
ber of people by taking in those who have
nothing to do with the industry. With
these observations, 1 commend the Bill to
the House,
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MR. DEPUTY-SPEAKER: The question
is:

“That the Bill to provide for the tak-
ing over, in public interest, of
the management of the undertak-
ings of certain companies, pend-
ing nationalisation of such under-
takings, with a view to ensuring
rational and coordinated develop-
ment and production of rolling
stock, other products of iron and
steel industry and other goods
needed by such industry, and for
matters connected therewith or
incidental thercto, bc takem into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We take up
clause-by-clause consideration. There are
no amendments to clause 2. The question
is:

“That clause 2 stand part of the Bill".

The motion was adopted.
Clause 2 was added 1o the Bill.

-

Clause3—Management of undertakings
of the two companies of vest in Central
Government.

MR. DEPUTY-SPEAKER: There arc a
number of umendments, Shri B. R. Shu-
kla—not here. Shri Panda—not  here.
Shri Chatterjee.

SHRI SOMNATH CHATTERJEE: 1
beg to move:

Page 2, line 22, add at the
a period of five years” (15).

end “for
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The Minister has just now said that in-
stead of nationalising, he is taking uver the
management to find out the company's
position, to get its accouils audiled to see
how it functions. He has not said that he
will decide not to nationalise it if he finds
the company beyond redemption.

SHRI T. A. PAL: 1 have made it clear

that it will be nationalised within six
months.

SHR1 SOMNATH CHATTERJEE: In
that case, this moncy will have to be paid
to the company which will have no board
of directors, no managers, no managerial
personnel and no managing agents. Qur
Constitution requires that if the manage-
ment is taken over for an unlimited period,
some amount has to be paid, but if the
management is taken over for a limited
period, no compensation need be paid to
the former management or to the company.
I am not minimising the importance of
Burn & Company, but IISCO was much
more important and when IISCO was tak-
en over for a limited period, no amount
was specified in the Act for being paid to
the old management or to the company.
Therefore, 1 do not understand why we
are trying to make any payment to these
companies when the previous management
does not deserve any sympathy or encour-
agement or financial reward from the pub-
lic exchequer. Therefore, I have provid-
ed through my amendment that the ma-
nagement be taken over for a limited
period. In the meantime, if Government
does come to a decision to nationalise it,
they can do so without paying any amount
as compensation. In respect of the big-
gest unit of Martin Burns, namely IISCO,
this particular procedure was ‘adopted
without nationalising jt. Why was not
the same principle followed in this case
also? You will ind under clause 3(4),
this company will cease to have any board
of directors or managers or managerial
personnel. But the company's banking
account will remain which nobody can
operate. This money will be deposited
there. Ultimately after six months, this
amount will be accumulated to the extent
of Rs. 50,000 or whatever it {s and the
company will say, this should be taken in-
to consideration for fixing the ultimate
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~‘amount to be paid to the company. When

there are outstanding liabilities of this
company towards statutory debts, liabilities
to workmen etc., instead of utilising such
money as may be available for meeting
those liabilities, why should any amount
be paid to the company?
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I have moved another amendment seek-
ing the deletion of the entire clause 5,
which is not printed as an amendment.
This payment is not required by law. We
have amended the Constitution doing away
with the requirement of paying compensa-
tion in such cases. But we are
not following those amendments
which we have passed. Therefore,
1 would request the hon. Minister to
consider this amendment favourably.

SHRI T. A. PAL: I am extremely sorry,
1 am unable to accept this. The case of
Indian Iron and Steel is not comparable
with this. It was taken over for manage-
ment for a specific period of ‘wo years
without  declaring our intention to
nationalise it at that time. Here I come
forward with a definite announcement in
the House that I am taking over the
management with the object of mnation-
alising it. I have not specified any period
for the take over.

SHRI SOMNATH CHATTERJEE: In
the case of Iudian Iron also the late
Shri Mohan Kumaramangalam said that
the management of the company will
never be given back to the old manage-
ment.

SHRI T. A. PAIL: I do not know what
he said. He might have said in the House
that it should not be given back. But it
was taken over for a specific period of
two years. In this case also, if a specific
period is mentioned, then no amount
need be paid. But, instead of mentioning
any specific period, on the other hand 1}
have declared the intention of the
Govemnment to take it over now. There-
fore, a nominal and fair amount will
have to be paid. T have made it very
clear that it will not be credited to the
bank account to be operated by them.
A question was asked why we do mot
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give it to the workers. In fact, this will
be added to the compensation that is to
be paid at the time of take over, when
the liability of the workers will be settled
first.

MR. DEPUTY-SPEAKER: I will now
put amendment No. 15 to the vote of the
House.

Amendment No. 15 was puy and nega-
tived.

MR. DEPUTY-SPEAKER: The question
is:

“That clause 3 stand part of the Bill”

The motion was adopted.

Clause 3 was added to the Bill,
New Clause 3A4.

SHRI SOMNATH CHATTERJEE: 1
beg to move:

Page 3,—
after line 7, inserr—

“3A. All employees of Messrs. Mar-
tin Burn Limited, a company
within the meaning of the Com-
panies Act, 1956 and having its
registered office at 12, Mission
Row, Calcutta, who were employ-
ed wholly or parily for discharg-
ing dulies and functions in respect
of the work of the two companies
or any of them on the appoint-
ed day shall become cmployecs
of the Central Government on
their existing terms and condi-
tions of service:

Provided that this section shall not
apply to such employees who de-
sire to continue as employees of
Messrs. Martin Burp Ltd."(16)

So far as Martin Burn Limited is con-
cerned, it was formerly Managing Agents
for Indian Iron & Steel, Hooghly Docking,
Agra Electric Supply Company, Burn &
Company Ltd.. Indian Standard Wagon
Company Limited and several light rail-
Wways and electric supply companies.
After the abolition of the managing agency
2572 LS.—7.
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system, Martin Burn Limited had beea
Secretaries and Treasurers of these com-
panies. Subsequently, so far as Indian
Iron & Steel is concerned, its manage-
ment has been taken over by the Govern-
ment of India. Hooghly Docking has
gone into the hands of the IRCI. So far
as Agra Electric Supply is concerned,
there are 24 employees who work not
only for this Agra Electric Supply but
also for other electricity supply under-
takings. So far as the Howrah-Amta light
railways are concerned, they are no
longer functioning and in spite of the
promises made by the Prime Minister,
nothing has been dome about them. So,
there remained only Burn & Company
and Indian Standard Wagon, which are
now being taken over, apart from some
small agency business and building cons-
truction work that is being carried on by
Martin Burn, There are 500 employees
in the head office who have been now
substantially engaged in the work of
these two concerns and they are now in
the danger of losing their jobs. The hon.
Minister now says that if they are wholly
employed for the purpose of these two
companies, then only he is prepared to
consider their case favourably, even for
which there is no assurance. It is mno
fault of the employees that the Govern-
ment is nationalising the undertaking, or
taking over the management of the
undertaking. The victims of this will be
the employees for no fault of theirs. I
do not understand why this policy is being
adopted and you are throwing them to
the wolves. When unemployment in
the country is increasing, ther: is no
prospect of their getting alternative em-
ployment, if they are thrown out. Gov-
ernment should give an assurance that
they will take over those employees who
are going to lose their jobs, not for in-
efficiency or bad work, but because of
the take over by the Government of the
concern, Therefore, in my amendment T
have proposed that those employecs of
Martin Burn Limited, who are employed
wholly or partly for discharging the func-
tions of either of the two companies
should be taken over by the Government
excepting those employees who did not
wish to go to the Government and who
wish to continue under the old manage-
ment.

190
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‘This is 8 matter of grave concern for

508 persons that s, 500 families,
in these hard days. Their future is de-
pendent on this. Therefore, 1  would

earnestly request the hon .Minister to
accept jt. It is not a question of only
taking over the management of the Com-
pany for making profit. You cannot think
of undertakings like this without their
workmen. You have to consider the his-
tory of Martin & Burn Co. and the his-
tory of the Burn Company and Indian
Standard Wagon Company. They are
interlinked. You cannot keep it separate-
ly divorced from the Martin & Burn Co.,
and say, “They are different entities.
Therefore, 1 am not concerned about the
Martin & Burn Co. employees.”

You cannot take up a rigid attitude like
that. Therefore, 1 am pressing for the
amendment. I know he will not accept it.
I am requesting the hon. Minister to give
an assurance on the floor of the House.
T am surprised, before this amendment
came, the hon. Minister tried to make a
policy assurance, I would again request
him to kindly consider this. So far as
those employees who are wholly or subs-
tantially the employees for the purpose
of looking after the work of the Company

are concerned, the Government should
accept the amendment. They should
become the employees of ihe Central

Government. 1 am strongly pressing for
this amendment,

st gy fagrdy wdat (sarfaag) :
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SHRI T. A. PAI: Sir, I appreciate the
sentiments of the hon. Members, But I
would like the House to understand the
implications behjnd it also, The Martin
& Burn Co. were the Managing Agents
first and then they were appointed as the
Secretaries of the Indian Iron and Steel,
the Burn Company, the Indian Standard
Wagon Company and half a dozen other
companies  which function or Jdo not
function. Now, this point about a part
of the staff wholly or substantially eng-
aged in looking after the Indian  lron
and Steel was not pressed at that point.
S0, these employees have continued with
the Martin & Burn Co. As I have already
said, if it can be proved that they were
looking after the affuirs of the Burn
Company and the Indian Standard Wagon
Company, to that cxtent, 1 am prepared
to accept. Otherwise, what the hon,
Member is sugeesting to me is to take
over the responsibility of the Martin &
Burn Co. squarely on myself, io pay
them gratuity and all the arrears of pro-
vident fund and all that, which I am
sorry, because 1 am not taking over the
Martin & Burn Co. and their assets, [
will not be in a position to agree.
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MR. DEPUTY-SPEAKER: The ques-
tion is:

Page 3,—
after line 7, insert—

“3A. All employees of Messrs.
Martin Burn Limited, a company with-
in the meaning of the Companies Act,
1956 and having its registered office
at 12, Mission Row, Calcutta, who
were employed wholly or partly for
discharging duties and functions in
respect of the work of the two com-
panies or any of them on the appoint-
ed day, shall become employees of
the Central Government on their exist-
ing terms and conditions of service:

Provided that this section shall not
apply to such employees who desire to
continue as employees of Messrs, Mar-
tin Burn Ltd."(16)
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The Lok Sabha divided: Joshi, Shri Popatlal M.
Division No. 13] [15.19 hrs.  Kailas, Dr.

AYES
Bade, Shri R, V.
Banerjee, Shri S, M.
Bhattacharyya, Shri S, P.
Chatterjee, Shri Somnath
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu
Dutta, Shri Biren
Gupta, Shri Indrajit
Jourder, Shri Dinesh
Lalji Bhai, Shri
Limaye, Shri Madhu
Panda, Shri D. K.
Pandeya, Dr. Laxminaruin
Pradhan, Shri Dhan Shah
Roy, Dr. Saradish
Shastri, Shri Ramavalar

Shastri, Shri Shiv Kumar

Vajpayee, Shri Atal Bihari
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Ahirwar, Shri Nathu Ram

Ambesh, Shri

Arvind Netam, Shri
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barman, Shri R. N.
Barupal, Shri Panna Lal

Bhargava, Shri Basheshwar Nath

Bheeshmadev, Shri M.

Bist, Shri Narendra Singh
‘Chandra Gowda, Shri D. B.
Chandrakar, Shri Chandulal
‘Chhutten Lal, Shri

Dalbir Singh, Shri
Darbara Singh, Shri
Dwivedi, Shri Nageshwar
‘Engti, Shri Biren

‘Ganga Devi, Shrimati
Godara, Shri Mani Ram
Gogoi, Shri Tarun
Gomango, Shri Giridhar
‘Gotkhinde, Shri Annasaheb

Kasture, Shri A. S.
Kedar Nath Singh, Shri
Kinder Lal, Shri
Kulkarni, Shri Raja
Lakkappa, Shri K.

Lakshmikanthamma, Shrimati T.

Muhajan, Shri Y. S.
Maharaj Singh, Shri

Majhi, Shri Gajadhar
Ma:lnvi‘ya, Shri K. D.
Malhotra, Shri Inder J.
Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Maurya, Shri B, P.

Mirdha, Shri Nathu Ram
Murmu, Shri Yogesh Chandra
Negi, Shri Pratap Singh
Pandey, Shri Narsingh Narain
Pandcy, Shri Sudhakar
Panigrahi, Shri Chintamani
Partap Singh, Shri

Patil, Shri E .V. Vikhe
Patil, Shri Krishnarao
Raghu Ramaiah, Shri K.
Rajdeo Singh, Shri
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Sankata Prasad, Dr.
Shankaranand, Shri B.
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Shenoy, Shri P. R,
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Tiwary, Shri K. N.

Tula Ram, Shri
Unnikrishnan, Shri K. P.
Verma, Shri Ramsingh Bhai
Yadav, Shri Karan Singh

MR. DEPUTY-SPEAKER: The result*
of the division is: Ayes—I18; Noes—70.

The motion was negatived.

MR. DEPUTY-SPEAKER: Now, the
question is:

“That clause 4 stand part of the Bill.”
The motion was adopted.
Clause 4 was added to the Bill,

Clause 5—(Payment of amount.)

SHRI D. K. PANDA (Bhanjanagar):
I move:

Page 4, line 23,—
after “‘cash”™, insert—

-

“to be fixed by a Parliamentary Com-
mittee who shall consult the workers’
representatives of the two companies,”
(6)

?age 4, line 23,—

after “management” inserf—

]

, ownership and control” (7)
Page 4,—
omit lines 25 to 31. (8)

SHRT MADHU LIMAYE (Banka): 1
move:

Page 4, line 28,—

for “fifty thousand”
thousand™ (13)
Page 4, line 30,—

for ‘twenty-five thousand” subsiitute

“five thousand"(14)

MR. DEPUTY-SPEAKER: I will now
put all the amendments to the vote of the
House.

Amendmenis Nos, 6, 7, 8, 13 and 14
were put and negatived.

substitute “ten
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MR. DEPUTY-SPEAKER: Now,
question is:

the:

“That clause 5 stand part of the Bill."”
The motion was adopted.
Clause 5 was added to the Bill.
Clause 6 was added to the Bill. \
Clause 7—(Penalties)

SHRI D. K. PANDA: I move:

Page 5, line 14,—

afrer “control” inserf—

“or through the control of any other
person”. (9)

Page 5—

after line 25, inseri—

“(f) withheld, sold or diverted such
property within the period commencing
from the date of the public announce-
ment made by the Minister of Indus-
trial Development till the Act comes
into force,” (10)

MR. DEPUTY-SPEAKER: Now, I will
put amendments 9 and 10 to the vote of
the House,

Amendments Nos. 9 gnd 10 were put
and negatived.

MR. DEPUTY-SPEAKER: Now, the
question is:

“That clause
Bill.”

7 stand part of the:

The motion was adopted.
Cluuse 7 was added to the Bill.

MR. DEPUTY-SPEAKER: We go o
Clause 8, Mr. Shukla is not here. So,
that amendment is not moved. The ques-
tion is:

“That clause 8 stand part of the Bill."™
The motion was adopted.
Clause 8 was added to the Bill.
Clauses 9 ta 13 were added to the Bill.

.—‘Sarvashri Jagannath Mishra and B. V. Naik also recorded their votes for NOES.



197 Burn Co. etc,

Clause 14—(Power to terminate contracts
of employment)

MR. DEPUTY-SPEAKER: On Clause
d4, therg is an amendment by Shri Som-
mnath Chatterjee. Are you moving?

SHRI SOMNATH CHATTERIEE: Yes,
Sir, I am moving,
I beg to move:
Page 7, line 15—
after “employment” inseri—
“except that of a workman”(17)

Under Clause 14, power is sought to be
given to the Custodian to terminate the
employment of any person there. It has
not been specified whether the contract of
vinployment will be that of thc workman
or of any other category of employees
there. You will see that so fur as this
Bill is concerned the power has been taken
by the Central Government to appoint
even a company as a custodian for the
purpose of management of this busincss.
So far as Government company is con-
cerned, if it is to be appointed as custo-
dian, finding from the recent trends, what
will happen is this. The Government
company management, that is to say, the
corporate bureaucracy, will now decide
whether some individual employee will re-
main an employee or not. It is said that
if it is thought by the Custodian, if the
Custodian is of the opinion that any con-
tract of employment entered into by either
of the two companies or its ftnanaging
agents etc. is unduly onerous he may by
giving the employee one month’s notice
in writing, or the salary in lieu thercof,
terminate such contract of employment.
That is the provision. What I provide
here is this. I say ‘contract of employ-
ment' except that of a workman. The
workmen who are employed there should
not be at the mercy of the custodian, that
is to say, the Government company, for
the purpose of future employment under
the concern. There are no guidelines laid
down as to what they mean by onerous
terms and conditions. I have been saying
this and raising this question so far as
wther Bills too are concerned, but this
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is deliberately kept vague. I know it will
be said, nobody can visualise what the
situation would be, and all that. But, Sir,
this is to give too much of unguided and
unchecked power to the custodian of
these companies which will be Govern-
ment companies to take away the jobs of
the employees including a workman with-
out assigning any reason whatsoever. No
reason need be assigned. Therefore, I
say, so far as the workman is concerned,
he should be kept away from the purview
of Clause 14 and the Custodian should
not have such power.
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SHRI T. A. PAI: By no stretch of
imagination can we think of any workman
being terminated. Since large number of
complaints and objections have been raised
saying that the company has reappointed
people on contract on onerous terms and
conditions we have pot to take the power
to see that such instances are dealt with.
I assure the House that no workman will
be discharged under this.

MR. DEPUTY-SPEAKER: 1 will now
put the amendment of Shri Chatterjee 10
the vote of the House.

Amendment No. 17 was put and nega-
tived.

MR. DEPUTY-SPEAKER: Now the

question is:

“That Clause 14 stand part of the
BilL"

The motion was adopied.
Clause 14 was added to the Bill.

Clause 15, Clause 1, the Enacting For-
mula, the Preamble and the Title were
added to the Bill.

SHRI T. A. PAI: Sir, I beg to move:
“That the Bill be passed.”
MR. DEPUTY-SPEAKER:

moved:

Motion

“That the Bill be passed.”

SHRI INDRAJIT GUPTA (Alipore):
While supporting the fact of the take-over
which is incorporated in this Bill 1 must
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once again utilise this opportunity to raise
a very important question as to what is
the modus operandi or policy which the
Government is adopting in cases of such
ondertakings in the private sector which
have been reducéd to the verge of disaster,
to the verge of closure, to the verge of
ruin, by the management,

In this Bill, the fact of the takeover
cannot, but be supported. But, the whole
background and the whole set of circums-
tances in which it has been brought about
is something which cannot but cause an
extreme disquiet in our minds,

I have here the Inquiry Committee's
report on the Indian Standard Wagon
Company. A similar report is also there
regarding Burn & Company. I am sure
the Minister is quite familiar with the
contents of this report. On not a single
ground can the management be exonerat-
ed. It is stated here in black and white
that neither is there labour trouble nor
there are so-called disturbed conditions in
the eastern region of the country, nor
reduction in wagon orders by the Railway
Board, mor any other circumstance which
can be brought forth to justify the condi-
tions to which these companies have been
reduced by the management.

This is now the situation and this is not
something which has transpired all of a
sudden. It cannot be. In the very nature
it Is the climax of a process which has
been going on for quite considerable time.
It is not that the Government has been
taken by surprise. They have been given
plenty of warning, Apart from their gett-
ing information through their own agen-
cies which, I hope, they do, repeatedly the
matter was brought to their notice by the
workers’ unions and by the State Govern-
ment pointing out that this is the way

these companies are being allowed to
work completely to financial ruin and
breakdown. Even in the Statement of

Objects and Reasons, it is stated that from
the middle of 1972 the Government Lave
started receiving reports from the West
Bengal Government and from varicus
workers’ unions about the gross mis-ma-
nagement of the two companies, ctc., etc.
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legislation has come about, I want to
know from the hon. Minister—because
such developments may recur in case of
many such undertakings—what is the
modus operandi that in spite of  the
Government being given timely warning
and in spite of having plenty of informa-
tion at your disposal, you allowed such
companies to go on being mismanaged
and ruined till they are brought to, what
you yourself have described here, the
verge of closure. And only at that stage
the Government comes forward with a Bill
or an Ordinance to take over the manage-
ment incurring thereby also all the liabi-
lities of tremendous losses, outstanding
loans and all liabilities of these compames
and it then tries to put them back on their
fect, We know what has happened in
Braithwaite. This is a sister concern in
the sense that this is part of the wagon
building industry. This was not taken over
until the management put up a notice of
closure and they said that they were not
going to run it. Is this the way that you
propose to carry out nationalisation? All
its valuable assets are frittered away like
this. Lastly, on 10th July Shri Pai had
told the Consultative Committee meeting
that a new public sector undertaking called
Wagons (India) Ltd. was going to be set
up to coordinate the manufacturing of
wagons which are being done by the exist-
ing wagon manufacturing firms. I just
want to know from him whether it is con-
templated that firms like Burn, LSW.,
Jessops and Braithwaite are going to be
brought under one centralised public sec-
tor undertaking which will be responsible
for the overall manufacture of wagons?
If so, what is the stage at which this is
going to be done? How long is the wagon
crisis going to lasy which is sabotaging
so many other fields of production?

MR. DEPUTY-SPEAKER: Time and
again Members put me in a fix. The scope
of the debate in the third reading is to
support or to oppose the Bill. Here my
friend, Shri Indrajit Gupta supports the
Bill and yet he does not support it and
brings in certain other things.

SHRI INDRAJIT GUPTA: You are
not correctly representing what I have
said.
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MR, DEPUTY-SPEAKER: You have
said that the taking over in the present
conditions rose to suspicion and disquict.
That is what you said. The background
of this particular take-over was in the con-
text of the reports of the Inquiry Com-
mittee or whatever it may be—you said
that, Now, what I am going to say is that
these are important points which could
have been made in the first reading and
not in the third reading. Even the rules
do not permit repeating what the other
members' arguments were.

SHRI INDRAJIT GUPTA: I only rave
my qualified approval.

MR. DEPUTY-SPEAKER: I am only
pointing out the procedure.

SHRI INDRAJIT GUPTA: I have sail
that T am giving my qualified approval,

MR. DEPUTY-SPEAKER: I am point-
ing out that you could have made your
points in the first reading itself and not in
the third reading,

SHRI K. LAKKAPPA (Tumkur): T
appreciate the fact that the hon. Minister
has come forward with this Bill for the
asking over of these two companies. He
has stated in the Statement of Objects and
Reasons that that it is essential to take
them over because they manufacture items
like railway wagons which are essential
needs of this country, and also to stream-
line the production, But I would like to
ask one pertinent question and suggest that
on this score no discirimination should be
made between company and company,

My hon. fricnd has already referred
to case of the Mackenzie Co. which is also
manufacturing railway wagons. This com-

pany had an iovestment of near-
ly Rs. 22 lakhs and it has
gone up to Rs. 25 lakhs, and has

distributed dividends and other things. T
was a flourishing company. I would like
to know at what stage this company had
started deteriorating. As a conscquence
of the personal interests of the manage-
ment, the entire amount of the company
hag been diverted and it has been made
into a Jhunjhunwala company where vari-
ous others interests came into play, and it
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is as a result of all this that this company
had started deteriorating,
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The entire organisational set-up, the
machinery and the lands attached to this
company are all intact. The 500 labou-
rers and the workers and engineers
attached to it and who have done every-
thing to improve the company are urging
Government to take over this company.
Even with a nominal investment of Rs. 1
or 2 lakhs this company can be stream-
lined, and thereby we can also augment
the shortage of railway wagons which are
the need of the country. This can be done
with a little prudence, and 1 hope the hon.
Minister would apply his mind and see that
this company is taken over with a little
investment. Even this investment need not
be made by Government. Ewven the
assessed value of the available wagons is
all right. T am told that the hon. Minister
has stated in his reply that it is obsolete.
I would like to suggest that the oflicers
who were deputed to investigate into this
matter had not investipated properly and
they had not assessed the real assets of the
company and the worth of land and
machinery properly, Further cven the
entire machinery has not been investigated
by the technical experts, and, therefore,
they have come to the erroneous conclu-
sion that it is not a viable umt.

T e
MR. DEPUTY-SPEAKER: So. he 1

opposing it?

SHRI K. LAKKAPPA: I am not oppos-
ing the taking over of these two companies,
but I am only pointing out that there
should not be any discrimination on that
score. The hon. Minister with his progres-
sive ideas has come forward to takz over
these two companies, and T sucgest that he
should come forward to take over this
company also which is manufacturing
railway wagons which are the crying need
of the times. Why should Government
hesitate to take over this companv? ILer
not the hon. Minister take jt as a prestige
issue. but Iet him have an open mind..Let
him re-examine the whole thing, the
availability and the value of the issets in the
machinery and the lands and the capital in-
vestment etc. With just a little investment,



203 Burn Co. ete.

[Shri R. Lnk.kappa]

we can see that the entire company func-
tions well once again and manufacturers
railway wagons,

I hope, therefore, that the hon, Minister
will have an open mind and see thiat a re-
investigation is made.

SHRI D.N. TIWARY (Gopalganj): In a
few minutes, this Bill will be passed, At
this stage, I want to sound a note of cau-
tion. Whenever such Bills or matters
come up for discussion here, the interests
of the consumers are often ignored.
Throughtout this discussion, 1 seldom
found references to the consumers' interest.
Goveroment should haive thought or
should think of the consequences of this
Bill or any Bill whose burdons are passed
on to the consumers. What will be the
after-effect of that? Because, if the after-
effects are bad, then the enthusiasm of the
people for nationalisation will ebb ‘away.
We want to guard against that. People
must not think that nationalisation is not
a good thing. So we should remember
thut if the management is not better than
what it was before under the previous
owners, then the enthusiasm of the people
for nationalisation will ebb away.

‘What has happened in the coal industry?
Before nationalisation, coal was selling at
a very low price, much lower than what
it is selling today. Besides, people were
getting ample supplies of coal. Now
what has happened? Even trains are be-
ing cancelled—200 trains have been can-
celled for want of coal. Even power,
steel and other plants are on the verge of
closure. Even if supply is there, it is
there for two days and three days.

In the circumstances, production cannot

increase, Consumers  are not get-
ting coal. Even in Delhi, when
we go in for soft  coke, we
do not get it and if we get it, it is  at

Rs. 12, Rs. 13 or Rs. 15 whereas former-
ly it was available at Rs, 7-8. If this be
the result of nationalisation, how do we
think that the enthusiasm of the people
for nationalisation will be maintained?
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So I would like the Minister to see
that the management is done in a belter
way and the difficulties of the consumers
are removed and their facilities improved.
Then only he may think of further na-
tionalisatnon. If this is not done, we
shall have very bad days ahead for na-
tionalisation.

st T wAATT AR (TIAT) : wEwm
gy, fom Ewm & ad Fw4r 65
gfemm Re? da=9 71 Afuwgw g
FTLEr & F I AT ANGA FA g
BT # I aA FEAr AR g |
fom #ewt @1 fax w7 F fadar
fam & aag & am 77 3 FElagt
T ATAET KT 75 ¢ g aa A0 A
g4 9 39 F fAr Ho oSt &
aivg a9 FIq4 A1 FEEfgaT
gy W ogH 1 TATA A oETA 2T
FaTTEA § A1 ag wagdi # wfafafy
1 fr WG | 7T A FEAT
f§ g wxg ¥ wagd #r fzewm
[T Arga E, @t aE At g fag
QX AT I A T TFA & WK ITH
WA A FTF TT T 79! TG@ AT
aFT &) OF AT AT I EET SRR

@ aw w6 ¥ aFfgw § fam
#1 fors g T g fr faad
W wagT 4 FHErd FW OFE 8,
g7 wwfAgl # W & WA ®
e §%¢ &1 9 T WA WA IA FI
7T AT ARA § a I HIAWF
t 5 97 awmw @i ow® e H
W@ 9™, IF AT BT T K IM@
R BT F G IR gHA Al
gwear &a1 R €Y, " A & fE
I HT FHT AW F FAT AT T |
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TR A mgrqr T FQ Aqv ek
a w1 Q. mfas & @ g
M H w¥ o § wRowg gl A
Furad §AN g ad% ¥ A
e dr s § fv wiw S A
AT T FL HF | FAERAET [ATET
T Y TGT FEAT FEAT § TGT AT
wE § AR AR R A
¥ fom &1 Tog & Fgar w9 A@¥
=T aT, weAr ggwe §  fewwa
gt 2, @ Al § el amA
TG 9gAT 91 | A1 HT [rIT F2AT
A F1 A qF 2, weeT WA a®
I FEH! B T G T T d
T F AOET FAL WA A TFIE,
ITHET  FFAT W A% ag) faar v
¥ A qawd @ fegfa @oar
W IH AT A FHwT | # 2TF
TE g WY FIAT FEOAT R WA
FH A ? g T wwm § frafr
geitfrafor et &1 ag W §a7 awe
AT AT &) I B G O g
Hoaft frar &1 oF @@ & s
¥ 9 FUGET IR § ) wAgd &
ama #wfzarsar & 1 s W@ &)
WA UF AT T AT WEA §
AR Al A W oIw oA X W
e ax g | sz am awm ¥ A
HET | ww H w Afad ) WA
w1 w1 W g v fazfrar
EShfAfor wveet AT FrAg ¥ @
g1

SHRI T. A. PAI: The point that my
hon. friend, Mr. Indrajit Gupta, had
raised, I had covered in my speech in
his absence. 1 had pointed out that it is
no use taking action under the Industrics
(Development and Regulation) Act at oo
late a stage. [Even under the Companics
Act, the powers enjoyed by the Com-
pany Law Board are not sufficient and
With the substantial stake of the public
financial institutions in several of these
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companies and with the working capital
provided by the banking system which
is in the nationalised sector, a greater
vigilance is necessary for their function-
ing. It would be much more desirable
that we prevent them from falling sick
rather than become nurses. In fact, if
I am extremely reluctant to accept the
advice of my hon. friend who gave it
vehemently and who charged me with
even discrimination for mot taking over
Mackenzies, it is precisely because of
the reason that even if the Government
has to take care of only those unils
which are viable and if they are beyond
repairs, and we take the exercise of
taking them over, we will have to pay the
good money which belongs to the people of
this country, without bringing  any
fruition,
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SHRI S. M.
In that case,
over Mr.
pair?

BANERIJEE (Kanpur):
may 1 ask why you took
Lakkappa? 1Is he beyond re-

PROF. MADHU DANDAVATE
(Rajapur): And that from the Socialist

Party without paying us compensation.
(Interruption)

MR. DEPUTY-SPEAKER:
asset or a liability?

Is he an

SHRI T. A. PAI: For the last two days,
1 have been hearing from them that 1
should not pay any compensation, but now,
I do not understand why lhey resort to
that word at all in the case of Mr. Lak-
kappa.

I want to assure the House that after we
take over, if we find there have been ir-
regularities either by the management or
in their administration regarding the
affairs of the company, whatever we ob-
serve shall be referred to the concerned
Ministries, whether it is the Law Ministry
or any other Ministry, so that appropriat
action is faken. I do not want any
management to think that when they come
to reach a particular stage there is always
the Government to come forward ‘and
take it over and they can escape also the



207 Burn Co. etc.

[Shri T. A. Pai]

consequences of whatever mismanagement
they might have been responsible for. So,
1 shall certainly see that whatever investi-
galion are necessary are also ensured.

Now, however sympathetic 1 may be
regarding the problem of wagon manu-
fucture, all the units that we have now
under us are enough to ensure, if they
work well, and to meet the requirements
of the railways. In fact. I am afraid we
will be short of orders and we have to
look for export orders also. The parti-
cular unit which my hon. friend Shri
Shastri referred to,—I may say that I am
sometimes very helplass  becausz  afler
taking action under the Industries (Deve-
lopment and Regulation) Act, the people
can rush to the court and bring an injunc-
tion against me from even taking over. I
think I have reached that stage when 1
shall be able to take it over and run it and
put It on its rails.

My friend has also said that it is no
use pationalising it 1f yon cannot lock
after it. T entirely agree with  him.
Nationalisation is not often a solution un-
less you are able to work it better than
these people who had worked it before.
I assure him that this unit has not been
nationalised merely because of dectrinaire
purposes. Under these cirsumstances, we
have no alternative but to take it over
and run it properly. I have assured the
House that we have taken care to see that
the management prospects have been look-
ed after very clearly before we took the
decision of taking it over.

SHRI D.N. TIWARY:
terests.

SHRI T. A. PAI: Yes; the consumer
interests have also been taken care ot
They said that because the wagon indus-
try was allowed to get into difficulties;
the price of wagons which was Rs. 39,000
n 1968-69 is now Rs. 79,000.

Consumer in-

The Constitution of the wagon authority
is well under way and we hope not only
to press with the Railways but with
others for orders to see that all these
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wagon units are given enough work., The
price, at the present moment, is Rs, 79,00
with possible escalation also. The decision
to postpone bying wagon could affect 'in
many ways, but merely because we have
taken it over, I assure the House that
our costs are not going to be more. :

MR. DEPUTY SPEAKER: The question
is ’
“That the Bill be passe:l.”

The motion was adopted.

15.46 hrs,

ALCOCK ASHDOWN COMPANY
LIMITED (ACQUISITION OF UNDER-
TAKINGS) BILL

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHRI
T. A. PAI): I beg to move*:

“That the Bill to provide for the
acquisition of the undertakings of the
Alcock Ashdown Company Limited for
the purpose of ensuring rational and
co-ordinated development and production
of pgoods essential to the needs of the
country in general, and defence deparr-
ment in particular; and for matters
connected therewith or incidental there-
to, be taken into consideration.”

MR. Motion

moved:

DEPUTY-SPEAKER:

“That the Bill to provide for the
acquisition of the undertakines of the
Alcock Ashdown Company Limited for
the purpose of ensuring rational and Co-
ordinated development and production
of goods essential to the needs of the
country in general, and defence depart-
ment in particular, and for matters con-
nected therewith or incidental thereto,
be taken into consideration.”

PROF, MADHU DANDAVATE (Raja-
pur): The Alcock Ashdown company is
an 86 years old company and it has been
decided to take it over. It is a welcome
decision. But unfortunately right decisions

*Motion with the recommendations of the President.
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are always delayed decisions and as a result
whatever advantage can accrue if things
are done im proper time is lost. Ths
particular company has been making pro-
fits till 1965. After that they staited in-
curring losses. In 1971 it was closed
down. The Engineering Mazdoor Saba,
which is the representative organisation in
this particular kind of engineering indus-
try, has submitted a number of memoranda,
One memorandum indicates that in the
various books of account of the old com-
pany there is reference to Rs. 3.5 crores
of orders, 1If orders worth so much were
placed on this company, there was obvi-
ously a lot of expectation from this com-
pany. Quite a substantial part cf these
booked orders related to the Defence de-
partment, that indicates that this company
was defence-oriented. Therefore, many of
us insisted that the Government should take
an early action. But unfortunately time
was allowed to lapse as a result a number
of workers of this particular underiaking
who had agricultural roots, have left to
join agricultural activities in the intzrland.
Some of the competent members of the
supervisory staff who have considerable in-
terest in this particular undertaking and
have established their worth have taken up
assignments in some other companies and
we have thus lost competent and expert
personnel which would have been avail-
able to this company.

Thercfore, we insisted that it should be
taken over early. So many legal com-
plications were placed before us and Shri
H. R. Gokhale, the Law Mlinister, gave
his advice. In spite of that action was
delayed. T have pointed out the difficul-
ties that have been created as a result of
the delay in action.

Now, we are told that at the time of
acquiring this  undertaking Rs. 1 crore
will be paid. When Mr, Limaye raised
this question at the introduction stage the
Minister assured that he would spell
out the details. The Minister should now
spell out the details of this Rs. 1 crore.
It appears we are putting a premium or
bad management, It seems to be the
equation in this country that nationalisa-
tion of those industries has to be bLrought
about where there is corruption, mis-
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management and other complications, I
do not feel that nationalisation should
mean nationalisation of losses, of corrup-
tion, of fraudulent practices and of mis-

management. Once they have tuken a
decision let them ensure healthy deve-
lopment of lubour relations,

In clause 3 of this Bill it says: “from

the appointed day the undertaking of the
company shall, by virtue of this Act, be
transferred and would vest in the Cen-
tral Government.” I would like the
Minister to clarify that from the
appointed day the undertaking of the
company which would include “owner-
ship, management and conirol” would
vest with the Government., If it is
amended that way probably the scope
of the Bill would be widened.

When it is taken over, there is no
guarantee that the workers will have a
voice in the running of the undertaking
and, therefore, on the board of manage-
ment, there should be representatives of
workers who should be elected by secret
ballot. If this is done, the workers would
get adequate representation in manage-
ment,

What will happen to those supervisory
staff as well as the ordinary labour
who were connected with this industry and
who have lcft this industry and gone over
to some other industry? It may happen
that after this company is taken over,
some members of the old staff may join
this particular company at a later stage.
‘'This company should be conirolled and
directed in such a manner that when the
old employees seek to join this under-
taking at a later stage all the facilitics
that were extended to them should be
made available to them,

We are told that the Bank of Maha-
rashtra and the State Bank of India,
which were the creditors, went to  the
Bombay High Court and insisted that
this particular undertaking should be
liquidated. It was then handed over to
the liquidator and the High Court has
already given a decision and as per the
decision the liquidator has called for
tenders for auction of the properly of this
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-company. ‘This is another complication.
So, they should take proper precaution to
sec that the entire machinery is avail-
able to the new management. 1t should
‘be modernised and streamlined.

If the old employees are allowed to re-
turn, as suggested by me, and if there is
proper labour representation on the
board of management, I think this com-
pany will be able to play a constructive
role and the Government will be able to
run this undertaking in a better manncr
with better participation of workers in
the affairs of this undertaking. If all
this is done I am sure this company will
be able to contribute its  share to the
developmental activities as well as 1o the
defence-oriented activities,

SHRI P. R. SHENOY (Udipi): Sir, the
decision to take over Alcock Ashdown
Company Ltd. is welcome, This com-
pany was engaged in ship repair, boat-
building  and construction of marine
engines. After the Bombay High Court
ordered the liquidation of this company,
there is no production activity at all. 1
am sure after it is taken over, production
activities will revive.

This Bill should have been introduced
‘years ago. Everybody knows that when
a matter goes to court and the court
orders the winding up of a company,
the liabilities of the company will go up,
the management will put forward fulse
claims and the construction activity will
‘step during the pendency of proceedings.
I am told the liabilities of the company
run into crores and includes amounts
dve to public financial institutions,
nationalised banks and also arrears of
wages to the workers. 1In the light of this,
we have to see whether the amount fixed
for payment to the company is adequate.
It is no good saying we have acquired a
company for very low compensation if the
liabilities I have just mentioned are not
met in full. The shareholders or manage-
ment need not be paid any compensa-
tion, but at least the dues 1 have men-
tioned above should be fully met. In
this light, we should see whether the
amont of Rs. 1 crore fixed is adequate. If
the wvalue of the assets is more than
Rs. 1 crore and if the liabilities to credi-
1ors is also more than Rs. 1 crore, it is
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the duty of the Government to increase
the compensation,

SHRI S. P BHATTACHARYYA
(Uluberia): Sir, I support this Bill, tut
we should see whether the payment of
this amount of compensation is justificd.
Upto 1965 both Burn & Company and
Alcock Ashdown were running profitably.
Afterwards, they began running at a loss.
What is at the root of this? Is there
any attempt purposely to destroy (hese
industries by foreign interests? If that bhe
50, we must see to it that we do not pay
for the sabotaging activity of those per-
sons.

16 hrs.

Coming to the workers, when the Gov-
ernment take over a concern, they should
sey an example by giving justice to the
working class. As the Minister has very
rightly stated, thev are the real producers
of wealth, So, the Minister should take
them into confidence and see to it that
their interests are not affected by the
taking over, because it is only the con-
tented workers who can help you get over
the difficulties so that the factory can
start production soon. As Shri Madhu
Limaye mentioned, Government should
try to get the full co-operation of the
working class so that this undertaking can
start functioning soon. With these words,
1 support the Bill.

16,01 hrs.
[Surt K. N. Trwary in rthe Chairl

SHRI RAJA KULKARNI (Bombay—
North-East): Mr. Chairman, the take
over of Alcock Ashdown <Company by
Government through acquisition is no
doubt a right ~step. This company was
functioning very well but somehow or
other, mainly due to mismanagement, it
wag closed down in January 1971, Since
the products of this compasy are needed
for defence, the workers and public of
Bombay were demanding for a long time
the take over of this concern in the
national interest, In fact, this company
should not have been allowed to slop
production three years ago. Govern-
ment came into the picture only when an
auction was about to take place. In
January 1972 the High Court ordered
the winding up of the concern and one
of the secured creditors made an applica-
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tion for liquidation and auction of the
faf:lory. It is only then that the Govern-
ment decided to take over the concern,
which was the demand of the workers all
along. This decision is no doubt wel-
come.

While welcoming this step, [ would
like to point out one or (wo lacunae in
the measure, There are employees who
have served this concern for the last 20
or 30 years. What happens to their em-
ployment. Will they also be taken over
along with the other equipments and
assets of the company? That is not made
clear in the definition of “establishment™.
Even if it is not implicit in clause 4, 1
would like to say that an assurance is
needed by the Minister on behalf of the
Government that along with the equip-
ments and assets, the Government would
be prepared to take over the services of
all the workmen who were on the register
of the company on the date of closure of
the company, namely, January 1970.
Also, even if the Government asks the
company to do so, will it pay the workers
for their past services? The claims of
the workers have accumulated. 1 am told
that even regular wages for a period of
one year is pending, amounting to about
Rs. 45 lakhs or 50 lakhs. I do not know
whether the Government is prepared to
take over this liability to the workers.
On behalf of the thousands of workers of
Alcock  Ashdown Company T request that
an assurancc be given that their past
services will be counted and that they
will be taken in with their past services
and that the arrears due to them in the
form of wages will be paid. Their pro-
vident fund accounts are to be kept up-
to-date. Their gratuity account has to be
kept up-to-date. Tt is to be assured that
their gratuity account is also safe. The
bonus which was declared in the past
but not paid to the employees and the
contribution to the Employees State In-
surance are also to be assured and paid.

All these claims of the workers need
to be assured by the hon. Minister if
the undertaking is to be made a success
with the cooperation of the employees.

Secondly, the lacuna or the defect that
we see in a good action is about the man-
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agement that has to come up now. In
clause § which deals with the future set--
up of the management, on behalf of the
Government, nothing has been stated:
about the workmen, The Government
should make it quite clear. In the process-
of passing this Bill, the future set-up,
the character, of the management should:
be made quite clear, whether the Gov-
ernment wants this to be established as a
new Company, an independent Company
a Public Limited Company or whether
the Government wants to make it as a
division of the Mazagaon Docks or some-
thing else.

We would like that workers should be
associated, Even the workers have made
a demand to the Government. Thev have
in a deputation met the Minister saying:
that they are prepared to take over them-
selves, form an association, and they have
also said that they have got technical ex-
perts to run the whole undertaking, Why
not the Government consider the pro-
posal given by the workmen that they
would like to run it on behalf of the
Government through a cooperative of
workmen and that the management should
ba handed over to them?

I would then come to another impor-
tant point about the compensation to be
paid, that is, an amount of Rs. 1 crore.
I agree with the suggestion that this
amount needs to be spelt out; it needs to
be detailed out. What are the consider-
ations on the basis of which the Govern-
ment has come to a conclusion that Rs, 1
crore is a reasonable amount? One does
not know. If it is on the basis of the book
value of the fixed assets, well, il is known

that the book value of the fixed assets.
in 1973, is  estimated al about
Rs. 40 lakhs only. The last balance-

sheet of 1969 showed the book value of
the fixed assets as Rs. 56 lakhs. 1In 1973,
it is estimated at only Rs. 40 Jakhs. Now,
if Rs. 40 lakhs is the book wvalue of the
fixed assets and the current assets are
practically liquidated from Rs. 3 crores
and odd to hardly Rs. 40—50 lakhs or so,
definitely, Rs. 1 crore compensation to
be paid is on the high side.

Then, the Government also says in
sub-sections (2) and (3) of clause 7 that
in paying off this amount of Rs. 1 crore,
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they are depositing this amount of
Rs. 1 crore which is by way of compen-
sation to meet all the liabilities. Here,
the Government must take the Parlia-
ment into confidence about deciding the
reasonability of Rs. 1 crore. Through
papers and other things, it is known that
the liabilities of this Company, both
secured and unsecured, are more than
Rs. 3 crores. About Rs, 3.37 crores are
the total liabilities and most of them are
secured liabilities, There ulso. two banks,
the Bank of Muharashira  and the  State
Bank of India have given loaas. Bank of
Maharashtra—Rs, 60 lakhs and  State
Bank—Rs. 110 lakhs, Now, if Rs. 1
crore is to be paid, then what is the Gov-
ernment going to do about the liabilities
to these two financial institutions belong-
ing to Government? This is all that is
needed and 1. therefore, would request
that a detailed account of the reasonable-
ness of paying Rs. 1  crore should be
given by the Minister.

With these obscrvations, I support the
Bill.

SHRI D. K. PANDA (Bhanjanagar): Of
course, I welcome this Bill because it is
a complete acquisition of the Alcock
Ashdown Company.

The point that agitates every thinking
'man in India is this. As far as the Alcock
Ashdown factory is concerned, it was
giving profits, but, after sometime, when
Mr. Haridas Mundhra entered—he has
‘been controlling more than 70 per cent of
the shares—because of the frauds played
by him and others who were in manage-
ment and who were in administration, it
‘has been brought to this ruinous condi-
tion and now everything has been eaten
away by such managers.

As far as the workers' union there, they
have once sent a report on the basis of
which T raised a question here that when
there is so much mismanagement, why
the Government should not appoint a
commission of inquiry to inquire into
the mismanagement and misappropri-
ation, After that, the previous Minister
just appointed one commission and that
«commission was only called upon to in-
quire into the fall in production, nothing
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beyond that. At that time also, all these
mischievous moves of Mr. Haridas Mun-
dhra who was controlling the major shares
have been brought to light and several
representations were sent by our union
there. Inspite of that, the Governmem
did not take any further action and, there-
fore, he got the advantage of cating away
more and more and harvested rich profits.

Now , as far as the compensation, I
want to lay stress on one point and I
fully support some of the members of
the Treasury Benches who have said that
actually nothing need be paid. I want
to know to whom it should be paid. It
is said that this Rs, 1 crore will be kept
in deposit to the credit of the company.
Who represents that company? Herc,
certain facts will clarify that it is not
justifiuble to give a single copper, But, as
under the Conslitution, some compensa-
tion has to be paid, it may be reduced to
Rs. 1000 which may be given to the ordi-
nary share-holders who were never in the
management and who were never in the
administration. :

You will kindly consider asne aspect.
Here, since almost February 1971, this
company had no wvalidly appointed Board
of Directors because one Mr, ‘jopala-
krishnan died in or about 1970, one Mr.
A. K. Roy resigned in Jgnuary 1971,
Mr. Abdul Latiff Hazra Khan resigned in
February 1971, Mr, B. P. Mody was not
validly appointed and Mr. K. Tapuriah
resigned in March 1971, So, only Mr.
Haridas Mundhra rzmiined and be
appointed one Mr, M. C. Lakhotia, 1o
conduct the affairs in October 1970 with-
out any remuneration, Therefore my
point is, to whom it has to be paid? If
at all we are to benefit by nationalisation
what we have to do is, we have to create
some sense of confidence among the
people, to get more and more of support
in favour of nationalisation. That feeling
needs to be created, Sir. Share holders
are there out of whom more than 75 per
cent is controlled by Haridas Mundhra.
He has played a fraud and he got all the
benefits. Now, there is another thing
here. There is not even a properly,
legally, wvalidly, constituted Board. Who
is to get this money, Sir? Who is to take



217 Alcock Ashdown AGRAHAYANA 15, 1895 (SAKA) Co. etc. etc. Bill

this compensation or this amount? There-
fore, my submission is this. Nothing has
to be paid. There should be only formal
payment of Rs. 1,000 to those share-
holders simply to avoid the constitu-
tional difficulty. Only they can be paid.
1t should not be for such of the share-
holders who should never have been in
administration. They are ordinary share-
holders.

The second point which T want to men-
tion is about the loans of Mr. Mundhra. 1
will quote one or two instances. On one
occasion he took loan of Rs. 35,000, This
amount of Rs_ 35,000 has not been paid,
On another occasion he took another loan
of Rs. 1.50 lukhs. As T have no time 1
am not giving details of all the loans
taken. T am giving only certain instances.
Very many times he has taken loans and
under his influence so many other per-
sons were given loans. There must  be
some provision in the Bill to recover all
those loans which were illegally taken
and which have been given to persons
related 1o Mr. Mundhra and so on,

Regarding viability, I would say, this
is qguite profitable, because, till 1971
February, though technically one

may say closed, yet, it has not been closed,
It was working upto 1971 February. Those

workmen who were there should be re-
employed,
Thirdly what I demand from the

Minister is this. Those very officers who
have been conniving with Mundhra, who
have allowed money to be taken, who have
ignored all the rules and regulations, who
have committed fraud, should not be
taken, they should be turned down. They
should not be given any chance or oppor-
tunity to be there in the management.
The management should be rid of those
persons. They have eiverted some finance
§!so in the name of purchasing or receiv-
Ing some goods. They have paid advances
to the tune of not thousands but lakhs.
Absolutely no goods have been received.
They were all done at the instance of Mr.
Mundhra. Efforts should be taken to
realise such amounts. These are all the
things which I wanted to mention.

Then, Sir,,..
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MR. CHAIRMAN: Your time is over.
Please conclude. '

SHRI D. K. PANDA: I am giving only
main points, 1 am not intervening saying
this amendment should be accepted or that
amendment should be accepted.

MR. CHAIRMAN: The time
party is over. Please conclude.

to your

SHRI D. K. PANDA: 1 am concluding.
Regarding unemployed workers they have
to be re-employed immediately.

MR. CHAIRMAN: How many times 1
have to say? Please conclude, Shri B. V.
Naik. 1 have called the next speaker
please.

SHRI D. K. PANDA: 1 am concluding,
Sir. There should be a joint committee
composed of the workers within three
maonths.

There should be some arrangement for
forming a joint committee of workers and
Government so that from the shop level
to the top level, there could be proper
management and they should be conduct-
ed in such a way that they have a right-
ful place to play their role.

Finally, what I want 1o say is this.
Salaries and provident fund amount have
also been caten away by these officials and
also by Shri Haridas Mundhra,  There-
fore, the responsibility to pay the salaries
and provident fund amount all other
arrears that are due to them should be that

of the committee.

SHRI B. V. NAIK (Kancra): Mr.
Chairman, Sir, 1 have heard the brief
specch made by the hon. Minister on the
taking over of Alcock Ashdown and
Company from the previous management.
More and more I see the happinings, 1
have a feeling that there are no defined
cconomic laws in operation in this country.
We have, after 1966 Industrial Policy Re-
solution, accepted the pattern of mixed
economy. But, if we take a sort of an
objective look at the economic map of our
country, it looks more like bazar econo-
mics—the economics of the Tndian bazars
rather than the mixed economy. Why T

say is this. When we sce the autonomy of
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the private sectors or the public seclor
limited companies, the whole autonomous
body—corporate company—comes into a
disrepute or comes to grief. Again a
termandous amount of pressures is ex-
ercised on the Government and the
Government again has to foot the bill.
They have nationalised the banks. There
are definite responsibilities of the bankers.
The hon. Minister and the Ministry of
Banking know it very well as to the
collateral security and others that the
bankers should be able to enforce from
their clients. T see no reason as to why
even the Bank of Maharashtra or the other
Banks could finance such advanture which
led them to the soup—the loss to the ex-
tent of Rs. 1} crores. I do not know
whether there is any supervision being
exercised on the banks or not. Well, here
is the Company Law Administration which
has got ample powers. It would not be
correct to say that they do not nave the
powers. But these powers of the Com-
pany Law Administration are beinz observ-
ed in their breach rather than in their
observance. And ultimately, whether it is
the Government or any other autonomous
corporation or financial institution, we ure
left with holding this baby most of the
time—it is a dead baby.

In these circumstances, T would join in
the sentiments expressed h=r: by many
other speakers that we will have to have
a very definite line of action when we
deal particularly with the irresponsible
sector—ihe private sector.  Unfortu-
nately, for good or for bad or for doetrin-
naire reasons, even the mismanagements
have been clubbed with the bad manage-
ments and we classify everything as a
sort of monopoly—good or bad monopoly. .
but I would not subscribe to this point
of view. I would like to refresh the
memory of the hon, Minister to what the
late Shri D. R, Chavan said on the floor
of this House. It has unfortunately
been not caused by the bad monopoly
houses but he would try to classify the
monopolies in this country into good or
bad management rather than good mono-
poly or bad monopoly housss, If their
management is bad, punish them for the
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bad management; but, if they are good,
then give them encouragement Unfortu-
nately, soon after the demise of Shri
D. R. Chavan, this policy had been given
the go-by and there is adcquate reason
for this, and 1 hope this can be substan-
tiated, but I shall come to that lafer.

The hon, Minister had stated that ap-
proximately anywhere between 22 to 40
per cent of the stocks in one form or the
other, in the form of loan or equity
participation or deferred shares or deben-
tures is being held by our public financial
institutions. Though 1 might not have
agreed, and the House might not have
agreed at that time, a question had been
asked by Shri M. R. Bhide, the chairman
of the LIC once, ‘If we have to convert
all these holdings into equity participa-
tion in all the private sector concerns,
how many directors fiave we got to go
and sit on the boards of management of
these concerns and conduct them proper-
ly?’. Again, whether we take over the
undertakings or we take over only the
management, it will be a problem of the
crucial role of the managerial element in
respect of these undertakings whether
they are taken over from the private
sector or they are initially born in the
public sector. I feel that particularly in
the Ministry of Heavy Industry, there is
need to built up a group of people—I
would not call it a cadre--as  soon as
possible; they may be taken out fiom
anywhere; they may be taken out right
from the labour force or they may be
taken out from the open market or they
may be taken from various walks of life,
but this group should be built up as soon
as possible, I congratulate the hon.
Minister on having done so and ~n his
having posted his people in respsct  of
every undertaking the management of
which he has taken over.

There has been a considerable amount
of anxiety and agitation in the minds of
hon. Members, right from Mr. Kulkarni '
to Shri D. Pande and Prof. Dandavate
that there should be participation by
labour in management. I would like the

labour to earn its participation in the
management. I am not speaking like a
reactionary when I say this. Let not bon.

Member rush to the judgement that I am
a reactionary when I say this.
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The first thing that I would suggest is
this, Whether it be the management of
the Indian Airlines or Alcock Ashdowns
or Martin Burns, or in respect of the
enhanced remunerations or bonuses apply-
ing to almost all the sectors, may we ex-
pect that the labour b, issued stocks in
the holding of the company? If there is
an enhancement in respect of remumera-
tion or bonus, in respect of the Airlines
or any other undertaking,—particularly
the lead will have to be given by the
public sector undertaking—I would sug-
gest that this should be done.

When we ask labour to participate, it
would not be in the fitness of things, as
was stated by Prof. Dandavate that a
secret ballot should be held in order to
put a member of the labour into the
management. I would submit that that
would be disastrous. In that case, poli-
ticians like us who arc able to muster the
voles of the people, irrespective of their
managerial skills or their commitment to
the concern, will come on the managc-
ment., S0, I would like to huve it that way
We should like to issue either the bonus or
other types of shares which will be earn-
ed out of the bonus or other remuneration
due to the labourers to them and they
should be able to have a separate constilu-
ency to come on their own and also have
a stake in the advancement or develop-
ment of the concern.

So far, we have had some excellent exa-
mples of the success of the private under-
takings which we have undertaken. 1
would mention particularly the field of
shipping. What was once the reprehen-
sible Jayanti Shipping Co. has now become
a wonderful Gevernment of India under-
taking under thc Shipping Corporation of
India. It has made phenomenal or record
profits. and it has increased the tonnage
s0 much that today we have got about
70 per cent total tonnage in the Indian
shipping lines held by the Shipping Cor-
poration of India. T see no reason why
we should not be able to make a success
of this.

Finally, T would say a word about com-
pensation. If it js the intention to rob
Peter to pay Paul, if it is to deplete funds
of the public exchequer of India to the

2572 LS—8.

extent of Rs. 1 crore because of the error
done by our public sector mationalised
banks which must be able to carry their
own responsibility and bear their own
losses for their errors to judgement and
be accountable for them to Parliament ul-
timately, 1 see no reason why the exche-
quer of this country should be made to
pay so much money. One crores of rupees
is not w small sum.

Now, it may be late for this Bill to be
amended, but T would submit that here-
after, it should not be left to Parliament
as an onerous and unpleasant duty to
write off the mistake committed by the
management of our public sector manage-
ments,

it ;nva fag St (a=): gwiafa
e, g ¥ A o e a6y
¥ &1 folw fear 3, A swsrarm
F7OT § | @ gEiad Fr g fw
TH AT F IR F OgANEr
AT WEAEEATAT FT §IE & )
ag faug amqe & aga qUETT § 1
afz @i ST aveit & AEE &y
gfez & @r 9@ @ 4@ FIW AT
T &Y SemT W Wfgd &r, I
# it % et fresw gt & fow
¥ mar W grfT gt g ARA wg
gafaqg & welr wgRg @ g fAaEw
FAT qrEAr gfF T @EE gwn
afgs TR § wfEd W OH
foar ST T §, S€ & daw §
T g% 1@ I 99 6T A7 o9
@ & TrAm WA g §, W
¥ wWig I AP § WA FETE@T
s | fam wfe-fer &% a@ga &
T W ACETT R AR AT
Ui, W ERTET &4 g1 AT
3 & Q& oA a1 deadl w1 g
THTF FT |
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&Y @ g TgT ¥ AWH
w1 Tgmwo fear g, afer ww
TYE F TEEFWT F AT T
oy ot aga warer § e A @1 Haw
w@r & g AfFT T ¥ g @A
# e qgy & O FFaT fear
ST @Y IWH T A @A W
AT § 1 9§ EFAATT F
W g, foT #1 g7 w1 FT OAPA
g 7 %1 g7 ag a aw fw
1€ Wt eafew o faq & wqwa wd
g T gHaAT, HW FE g €I
iR wwagar g s fad o &
W9 g 3T ® g FEr F fRT &
AN FT T T FI ITHI AT FI
qmaq & |

wio ®¥m (FFaf zfgw) @ &
ofq o, T&FF gEEET #94r fao
(eersio oo wogfanrer) fa=,
1973 & fydraw &1 w9 GT A
19 F1 AEH gom, 39§ faar g

“Whereas the company was forme:-
ly engaged in boat building, ship re-
pairs and the production of maiine
diesel engines and light and hcavy
structuals, tramsmission ling towers....

S8 & aiw 97 dare # fAaar g

“And whereas it is urgently necss-
sary to bring the undertakings wned
by the company into operation so U1
the interests of the country in geae-
mal....:: "

afFa 1971 ¥ ag ot T gd
AT F " ¥ A 13 A,
1972 F FEFTE 7 dam 3 faaw
®1T wraz sHadY, 1974 aF ¥4
FAY A A FARE W
sYafexa §# wa wg @ § soivedt
faydt 1 aY w7 W & =gt @«
asar g ?
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qg FWE! 1965 I% AW X
I @Y a1 1969 ¥ AT & A &0 )
gl i T e
aifigd % 1969 # =¥ §agr ¥ @
Frqqt & fearar @m ) 3 gEer
g e fr IR fam o1 s &
FOLIAX FEA 99 @ § THaGw §
ot 3% 97 g€, AT wrag WA S F7
Wt MAT Y, I IT X FOAT A Zry
# foar @Y S AT qaF g Tfer
qr | el adE o wdl o qraEm
IMAFT fea w1 7 1972 HH
¥ qx fog & f aad =gy £ f5
ag FWAT A ¥ Afew fF
AR &% [EFIE F S0 TAT 97
T far azs & g9 39 13 @)
w1 giar faa war o gl @M,
# #dl wgRa § q@AT WA g &
60 ST To Al AF W AU 7
gark far | ®WITRT wHatar g &
waT ANAART g F A1 Jg TIar
fear & 1 gu31 agra et w7 W
gaizy ¥ mfgr & zafaa 4% =
qzres &1 @z &7 fam @ aar
ggdF ¥ 1 FUT 10 AT To ¥z
aF ow% sfear § 1970 § sww
fa 1 gafad =t o€ arga F1 fa=
HATAT H1 GIAT AT TUfEA AT FF g
wTAT {AI A AfET Y, I T AR
Farfzar w1 w@rgr o qEifzar 71,
AT wTY IAF I A for oy ?

w9 WY 1 FUT To HAEH T
¥ 9 W E 1 1 FOF 10 919 %o
Rz 3% 7% ifear #1 M eo wta
To AT WS WA W ¥ far
g, A wg /iy fF aad 7 @\
gy gt o #1 oz G ol
9 FT TEETHATAT F g qETd ?
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At T ag ot G e oquEr ¥ owe
™ A a wax fogerd F am ¥
ARE a1 v AgEE Foamw ¥ @
TMT Tq &l ¥ famr & 9@ &
w § owfer FUST ) & wrAar g
AW rAar g1 s ag Feot mfas
HAMAATES g AT § WY FER AT
Wt faed arer &) gafed 39 0¥
F, A ATIT T FIA AH ¥ AT HGA
foerd & Am faar & arar
F 99 % fgars swer & o
s arfgy Jar f5 g7 s
AIE FF g |

SIEIIETIT ¥ FATTA 3 F AR F
F® ary gt §, AfFT 307 4 T g A=
% Fgrgwm & wEe aaar g,
“The undertaking shall by virtue of this
Act be transferred to. & C1cH
assets, rights, powers, authorities, privi-
leges and all that. ag Y qIET 9 g
FT AR F fafga &

At i fazrfaar & av &
gaifs 37 @1 6 faw & #1 g&w
A & afF A wERE § T war
X faar fv dov & s97 & A
v aft ¢ 9vg F W F7ar g
fs wra & oy fo a1 wfr 8, fae
N wry gaQt 9 davsy fir farerfay
WX &%= wwefrar 3 wos S
ar gy | s ag O qamyr @ 9w
T Y A =nfgy

TITT FE QA e
FAAY ®§ WETR i ® v
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TiE & 1w weifEY ms e
AL AEY AT 19T AT q19
AT & wrar & faw @ w7
o FFaT g a1 3§ giwe A1 qAT
a3 ¥ fgafewmr a8 mfgy
& maar g fF 1507 a0 39 F
I AFT qAAT ARAC

Wt wq fewd (aiFr): wwfa
TYRA, A9 § 9gA OF FAq K1 F I
FG g g fva ) awag § AAY
wgreg w1 wonm aifgy av 1 wfEw
a7 =W F fay g wE fFam
g awEr fqar ar 5 g8 Feaer
F1 gnafas feafa & at & sgaw
faacor awr & awa @@ a4
ggR ta fadas 93 #r§ woor @)
e fear vafay 97 ¥ gradl @
faawor faem & ag & ggor w@aT wngar
187 % g & warT:

it faaate fag (gwq ) : qwmfa
T FO oY M HEI | MR
my ey Siva #g1 F &1 w@RE
737 5 fear &) @ v dm E20F
g4t PEiTy AT @A TG I Y
gt oy St w1 ¥ dw @
fer & =it % |z W ag) fey o
7

it v et : 7 a1 @7 & ar
21 Afer 49ff wmadw deEw St
F1 St 91 wafad IgiT W T
fear | ga & 7 wofe =Y aa g ?

= fygame fag : oY g Het
wgET F1 gzA w1 A fgd @t @y
gur wrad Wy frd S &7 2
w2 ? wma wfew &

A wgad: ag 9 $1T T
I | s ¥ war sfew & oomd
[T F a9 N @ g
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Shri Madhu Limaye 2 .
Value of the current assets, loans and advances According to the last  audited halance,
these came to Rs. 337 lakhs as on 31-12-69

.+ ..Rs, 1268 lakhs for the BombayUnit
and Rs. §4'5 lakhs for the Bhavnagar

Assessment done by ISCON Private Ltd.,
a firm of Consulting Engineers, in

September 1970 ‘about the value of Uhnit.

fixed assets,

Assessment done by Mazagon rocks in-
January and June 1973 about the value of
fixed assets,

Assessment done by Mazgaon Docks
advances,

Extent of secured credit

Extent of Statutory liahilities and preferential
Ronus, provident -, fund,
ESI, Income Tax, Sales Tax, Wages &

payments like
Salaries, Gratuity etc.
Total estimated liabilities

Market calue of Free-hold land held
Company at  Bomray.

%@ g3y ¥ %% Ageayn AT Fafaw
wwl Ft IzrAT dvgar g safax fE
afasa #§ ag Srgzag A AT
QuersT & @aw # gf ¥ I@ A
oW ATavE qas a Aty e
forg & wiaer & Q&Y wadt T

= ¥ w¥ FEE FEA OB
ifod | gaq FvAy @ 9w fEar
W F dET A q@GA ATH
qfgFT s dwe F o F
f@ @ 1 oF @ awmfr @R,
& W7 &7 T 6w 237 () w0
W femmr =g g

() & =gr mav ¥ fe aomes
N T oFW & giewm w1
sEAME T awat § 1 Frg gwa ¥ 7

about
the value of current assets and loans and

.. Approximately
by the

..Rs. (s5lakhs for the Bombay plant and

Rs. 32 lakhs for the Bhavnagar Plant.

..Rs. 55 lakhs,

..Rs, 60 lakhs from Bank of Maharashtra
?mil‘ Rs. 110 lakhs from Stare Bank of
nJdia

.Rs, 64 10 lakhs,

Rs. 340 .ukhs.

. .Approximately Rs.-40 lakhs (3 acres

ol land,
sq. vyard.)

calculated  at Rs. 320 per

“that the business of the company
is being conducted with intent to dJe-
fraud its creditors, members or any
other persons, or otherwise for a
fradulent or unlawful purpose, or in

4 manner oppressive of any of its
members, or that the company was
run for any fradulent or unlawful
purpose™,

THH sH A A AT ard Fgr g §
AT FgT & wawa Ag § fF owwe
fedY oY Fegdt # wqwT AT AT
@ FEEY  FA wET WY
ITER AW FE FT qQ wfgwIY )
9 AfgF1T 71 AT ¢AFE o~
IEAFIET F qAw X a9g AT
=rfegd ar, st AdF farar

FIHIT &1 BET FEAT FT IET
408 ¥ g A GETQ  TAWSA
=t ot frasa s w1 wfewey;
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oify ¥ TR dE F d3F W
faear T @F ; WTETTHIE T97 FH
o o faow @Y @E @ 9w Fr
Wt % aF | Gal WERT 4 a1d &1
ganar 3 5 sa wfugre 1 @ sxama
iA@Y frar m g

F g o fasm dearg & fow
¥ ougd dwi w1 WY @maw g
g, srfom & afafafa ot Feafaai
#§ @ & # e wga § @
gug 2 fo § 499 9T " =wfawmz
F1 ZEOHIA AT FIT | WL ATEA
ur fada m@a § ) S A A9
gz # fadlg @eaml
oifaat & T # faar & - a3
¥ ooF TUATE 9 FL GAAT AIgAT

3

r

“Amidst all these down-to-earth piob-
lems, onec may also be permitted to
ask what exactly the representatives
and directors of the public finan:ial
institutions arc doing while sitting on
the boards of large corporate enter-
prises. [Even  if they are not,  say,
technologists or production  experts,
they will not deny that they are therc
to safeguard the public money noured
into them. In what manner, then, do
they discharge their fundamental iunc-
tion in this respect? By definition,
they ought to be as good a watchdog
and representative of the public ‘nter-
est as any future bureaucrat or admi-
nistrator will ever be.”

Faq ¢F FIAT Foamw g g, w7
Feafaal #1 ara § | 99 7Y "gRA
To wrfo ®lo ¥ ITTHT F, aF FfEAT
0 ¥ dm wEeeare SR g #
Faoreft F=afmat 7 gfagmar aga 70
# g7 9 o forar 9% 98 T aTa A
w1z g awa § fir 37  gereT fawg
¥ T ¥ gra F ¥ wwafoar qofaar

& A AE | 3w F foq & 99 A7 A7
"I gaTz ar g 1 e 7@r aww
fr gm0t fasfia sear s wwafagl
F ard ¥ g9 9T §F A@ F1 goaq
T A g 7

BHTY TET AAZL HATT § | g9 I
FIBALH & AT AT 73 & 190
& wfqadr g & 1 9= FAEY 9
HFE AT g, A1 FT qAGL FHeAeq H
o g9 F1E afaeg A g 7

gt w¥ar g fF T2 ag AT dAr
goftfrafor fafaedt & weaia wrar
g1 | g9 AT 421 & fF fvw daew ¥
ST ATAT g1 | IF FT A g L
¥ arfaes g1

{w%nﬁ{ﬁﬁ,ﬁmﬁﬁmaﬁw
& Igwdl H1T TN H FEr mav g,
T FFAT ¥ Q¥ T FT FeqrET grAv
ar, fom #1 3w # qgram a7 gfez ¥
qged 91 | qew, qfe e e
F1 fior o fog fdas snfs =m0
IAHE | g9 48 & i o amew
¥ g Hamd 1 FT @ 97 | 99
W a® F wiaEl § 9 gar g
A HFTHAHaT agdT AT g, YT T
Harera F1 | ag aifaca § fv ag qwa
T §H HIT F, I T F, WG
w2 5 &7 aml & 3w € gien & R
A daT g awar g

59 a1 § 5 ¥ fafaw dara)
Far ¥ ag wsf fEar g

wmfafeda mfz & wigg g
FoamA oW oM@ @ R =g
OF FUT AT AATTE & &7 ¥ 747 347
gt g ? Wl mgRE wTATrag g e
ghm s Fermdar @ @ 1 ar
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[+t g fermra]
wifers wfgwrt & are & g F1E F7
qUHT AL R | IAH agAd &
o foiw ¢, 9% &1 AW w=E afaw
¥ fear g 1 T ¥ TEQ FEHAT &Y
g T AN &

EEECE AR

“The view by the majority in thess
writ petitions is as follows:

1. Golak Nath's casc is overruled;

2. Article 368 does not enable Pu--
liament to alter the basic struc-
ture or framework of 1he
Constitution;

3. The Constitution (Twenty-fourth
Amendment)  Act, 1971 is
valid;

4. Section 2(a) and 2(b) of the

Constitution  (Twenty-fifth Ani-
endment) Act, 1971 is valid;”

(for &7 a7 fagas & &
ag AT TEAY ] 1)

“5. The first part of section 3 of the

Constitution  (Twenty-fifth  Amend-
ment) Act, 1971 is valid. The second
part, namely, ‘and no law con‘aining
a declaration that it is for giving effect
to such policy shall be called in ques-
tion in any Court on the ground that
it does not give effect to such policy’
is invalid;”

IR weEEmE (FaE-femy

uiziz) wF F d¥E 2(U) =k

2(dr) #r &g ofey fear & 1 & 7

|9 oIHzA 3| & | AT Fr—am

afos F-gE@Y FEAROT F A H

ag T g, AN A &g

e AR 3T F qdr qEAT ¥ gAAA

grramy & a ¥ wwer faam g,

TETY T A, TG TgHT T W W

fam & §ar AP F IF AT B ATAT
& fau Jamv 731 £ fF ourEe, o o,
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T WA Tfen, a7 g
T § | A #T 5w axg e
BT TEY &, Afew agwaT ¥ Far & e
W E AR ¥ weradt w @ 2 AT
TS wiaF A2 ) ar agwa & daar
T AT & fov #¢ g7 ATeTAF ATV AT
ATHTT AT UF FUT &747 37 97 @ &
I 1 # we fadw wxar g 1 A OE
FAT a0 I A A TEA Y E

WW%W'{HW
0T AOF 35 at@ w97 ¥ ¥ g
WIS 48 @@ T ¥ & | mamfy
e, A a@-adr faer ot
& Awmfa 21 &7 1 W F A v
U IE TR BT gt g S
FIETF § | UF gw F gt ¥
famar w7 areft 9ma & fom At a2
3% ara &, #fea w7 wTeETe, T
TP HIT AFR gav & 9 A @
&, @ zx feaft § aFm Saet 1 o
F ST @A 30 fEg @Y FaAr o
TFar & |1

wifa e T TAd FRr A AT
g 7 ol F1 99 FY, 24 &
Tz &, Nt feaew owed f5d oma €,
TRl F AT NS F w0 ¥ aiz fzar
STET §

To =AM : F&F F  FHH
w7t far w1 & 1 w9 ag @

g7
oft ey FstR : 7Y A e 2o

B g fel s 8 o,
AR 78 A wadt 7 feafaar g
A FE F OAFEAT AT G
g fag & 999 dad 7 ForT wv
frde #x wr g
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¥ gAY 72 Fo Fo forafmam wr
fra¥e & 1 #fees gegw FWE T WAl
o 7 werfaai w1 A7 o47F IEA F
ar § wafa 23 #rfaon fear 20
g g7 @Tems faom g 7 39
¥ F S qET FAT q@AT ATEATE |
ag Fo Fo fa=afesm Ft anfgw wwr
FIqET AEE AT AT E 1 W F
FFaa 3 fgea A F A3 T @I |
STTHA AR AT FOUT FAT 8 ¢

“It will be observed that sales anld
fixed d{issets of the company have in-
creased almost between 20—25 timws
over the last seven years.”

i 7 dfrw am Ao L
TTAT R aGTRT, GATH FHOAT 1 57 Far

ST A AR AE AT, 7 AT )

HATHT FHATAT HIT A1AF ST q7ET

AT FT AT & FAGET AZT ¢

“The Board has greatly appreciate.

the support which the sharcholders
have always extended to the company
and felt it only right that it should
reward them suitably by recommend-
ing an issue of bous shares in the
ratio of 2 bonus shares for evaryone
existing equity share. This is subject
to the consent of the Controller of
Capital Issues.”

waTafa wgreE, a7 g w5
N F FW H Az w7y & uwow
T W § A I7 FT I I Ay
fowar & o wae ¥ 5 @ FAw
T REREIINA? 7o 372
AT 7T HTATIY |

& T & 5371 &Y T w o qMgar
¢ 37 qoww qusrer sy o
MIT FETT 1966 F 304 %0 47 HT
ﬂ%ﬁaﬁf%mﬁ,aﬁ%mi‘r’
I I ) 1, goy a2y 127 &
T R 1969 ¥ 85 @ mT | A

T Ft @ ¥, faxr darem @ @
AT AaATAT AT @r AT .

faard site faga dFxea 7 go-woft
(st fogse q@@) : fFm wwEr &
AT TR E?

st ww foma g ao =i @
woE

g & ak o wq7
AR OWersd § sifdaad saed
¥ A 999 wGRT § A g8 "
WAT @rg | ewaaFagdad
qATE "o HI7 fRT 5rg 9o & g5
 F7 A | gAfag F ;A0 FT AOMR
FCAT AT § | & AT FY JamaAr ¥
W | ¥ ag %7 w71 a1 fF Fm g
ag §9 9 g1 @I 91 a9 4y @ 497 7
T HAT wgIRT #W § #9 Afgey & fAag
AvEEd F gl g @ oAk g,
FIT I HATAT FY /T & TG, FER
FT Aaraa, fan warem, g
XA, AO3T WATAA, §1 FIGE
FHZ7 O I Pt @ Al |
T I T 24 AT ITT 7 1467 48
3 QG AT sraT w9 g & wo
g FEATT AT § |

§t faw fay  (s)
G’Wfﬂ'ﬁﬂ'.mq\'wm:{:iqqg
ﬁmsm%&%‘ﬁhﬂ‘a‘rma
T W@ R 73T F ot " waet
AW @A e g g w oAy
W S AT ¢ f5 g 2w ke
EAT Q3T AT AVAATIHOT & Py F
g | 79 971 1t @ ok dver o St
2 UF TE w3 faT e o
AT wAT fefigaa Iz & oy
dt 1 o & ST o wr g7 f
WA F FAT F a1 @y
ANV AT AT § A AT gaT
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[ fraamg fag)

g AR Wi § s ag faved
A AN AT IA E 1 @ F AEAT
=&t ar€ w1ga & faazq s wga 5
TH FT GAAHZ &F FAT 7 F 418
TT Iz 71 qAHz g § afF gamTy
mza & f&T @ 37 awg #v faer
sqFF FLA &I A WGHr fawr  AwT Iq
fagrr & 7z 43 f¥ g, FagaginT
g

T9 HFQET F A4 F g49 | fAorq
odt g1 Ter g 1 wfFy TA oAgw §
T ATAANT qEEdl A AT § A FEAAT
ms % AW & fgam 4 W@
1T 1969 & ATF F I W &1 F4T
my famy st 7 Fg1 @A IF I
TR FEY fF T AL AZT T9 AA-
T g, a3-ad rfemc &5 Fg #w
A &, 98 AT GHA T AFY w;AT|
THr ©F FEET F0 G AG, g 73T A
Fae faai #1 faar @, gat w=ofaai w
ferar §, fFa ot e 8 373 foar gar
qr, 45§ ¥, wEATAA IEEEqA
¥ 9399 FB @ W § ITH AR
gart mifeee g & eard § @1
tEmmaER W R Y T T
T B G W TG TR v
§ ag gwmE  Ag g1 araT g AT AW
F1 STeRAA  ®haT 1 gAfAg  F}4T
Hal WEIRT W ¥ §F a1q &t dee
FOI, [IA L6 K, HIA FAACCA]
1 gk wfesd 1 gas @i fF
& & . FE FEA & HTHAT TIT I8
ag 39 # ;T oA faad W AF
qUY qT T IT A A

17.00 hre.

gEd aO-TW A OF FAT TYAT
e 3 & fag w7 ) oA
fomty ot ¥ v fomd it g1 9T F
farr & 3 $A¥ 40 9@ F 7@ N
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arafafady § AT 40 7@ F T9 &
w¥eE ¥ 1AW q@ FFITH -
FAFT g AfFT Gl A T F TITRN
Fifewg § A7 FfEy a1 9= 17 ITTMT
arfgg a1 fFoe 9% 79z # &
geq amr @, frag dsg am g, 37 A
smafafeer fraar & e fogaraid
ar &qg w0 osgar T g, FRIAT
gTedg AT TIAT arwl @

Q_ ‘‘‘‘‘
(g, ...} @A A #Y A8
frarg ... ...

ayrafa |LEE 0 OF & AT AW
aim frarz R & e draA A
AZTH T A0 FAAZ 7

st fraa fag & g TEz
NE FTAE |

#1 oz fRaza femn {57 #Aaarg
WAy WERA 4 9g4 F AAA 7 a7 g
wt, gn frmma w9z 7§ 37fan
AR A § FA A TAIH 0K FUAT
T AT FEEE A F AT AT
ard gf 73 73 #4ifE St 5 AT
T § UF FOF &I F ACLR &M
oF &F F1§, 60 7T AT IF T
@t gg #1 rg ag & 37 Aferwrd
a7 7

wa # 37 faa & gz 3777 N
CH AT ACRIGA FIAT AFAN AT
yFq 9 1 FAEM W@ AIE
s & Fr wr o st £17 F F
F o &1 #2717 @, fog & F=q & O
@, o g, uwdEA g, 12 1%
@ @ 2T g, AAAHC F TAA
g sitaC A AT AT IA A A
Y oA a1 A AT # FAT aA A
war § | & frda 7€ 7 7 TR
¥ oy foregiA Fe0AT ¥ qF AN
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gt g, afew R Framarg, ITH
foo w7 w9 4@ & = GF
A9 T A qEE FEw Ag @
q9 aF g FI9 GO AGT A7 HIEHT IT
® S w, wEE F TR A AT
A A ST FFRETT AT AT TET
g 9% 7EF W, I F FAT AW
T #91 T@, 3ga1  afrwii geT
A iaoagad @
imprisonment for a term which may ex-
tend to 2 years or with fine or with both,
ATY 7 G ot A% A ¥ T @ g
f& foaar &g &4 gafag & q&r
wgRd & gy s 3w 5 W
¥ g ‘g1 o’ a9 @ HiK
qffwdz s&c far arfs g4 =
¥ oamw g3 a%

#1410 ¥ Wy ¥ v g fFogw
CF ¥ azd #15 @ wrhy wfAe fHAT
T J1—
he shall be guilty of offence and shall be

liable to be proceeded against and punish-
ed accordingly.

o9 ¥ gg § #8591 ofawir g
gt frmr & O &t 4 OF ameaT g
7 ¥ fam wrw war afqerdz &0 g4)
a@ #7910 733977 (1) AT (25
¥ qf iz 974738 FET IEAT | qT qF
qfieriz a9 T1Ags @Y HQ a7 a9
I F AHAT @A |

aif<r ara § faeT & Tiga
g fF 1 703 w0 & fefeoquem 1
oq1g 7 qifawT @ § HIK a8 @ g
fassrfzrda # | cFA@rArgA
Herd § 376137 70 N Figreazd §
IT AT 1 A F WG wY agl
T5a #1 fFaar swar ar$r § dd7 #7,
. wifa¥e Gz #7 a1 AT S IT FT qHET
8 99 &7 ¥z F F faq W 7 g@
¥ aft war § 1 @G QT AR R

2138

IR ALCRT AL SO £ 1
ITFT HfeH 7 wQAT a1 Fi faw a@
AR ? FAW ®IAT qi49g 9 &
ITH AT Afezd F ffg ag @9
a7 A1 TW W F W AT A
femmr WAt g fr g@ dnOr A oW
T H I ATAEFAT § ) '

wa # & g7 weT Wgeg ¥ fadga
FE fF A A9 ¥ OF FAT F FH
Wt g ag froga faar f#ar sy
R T@ | FE W IEHET WIAIC TG
A g 7@ T | gafae gIa e
FH & FW 97 T2 KL fF FEq g
I @ g oK ufasy § g &
AAHE S1F TN €7 A FT AGAEA

Ig @ 1 T qfF gAgwew aga
% 7w # fosma 7800

SHRI POPATLAL M. JOSH| (Banas-
kantha): Mr. Chairman, Sir, I congratu-
late the Government for moving this Bill.
ln Clause 8,—

grafa aFigg adf 4@ a9 7
qT FIf9 FATHz | 99 FFIT HIGAT
aq qa &rfagr

SHRI POPATLAL M. JOSHI: Sir, 1
am speaking on the Bill. Hon. Members
have said ‘already that the company was
already at a loss since 1969. The Court
ordered the Company to be liquidated and
appointed Receiver in 1972. Two years
have elapsed. 1 do not know why Gov-
ernment allowed two years to go.

When receivers have already been ap-
pointed, enough care should have been
taken earlier. Had this been done, 1 think
the country which has suffered so much
of loss or so much of inconvenience could
have been avoided.

The department has been hardpressed
for time and it had also not got the faci-
lities required by them.
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[Shri Popatlal M. Joshi]

That is all.

SHR1 C. M. STEPHEN (Muvathuphu-
zha); Mr, Chairman, Sir, there are only
two points which I wanmted to emphasise
or rather to which I want to draw the
attention of the House, I rise to support
this Bill. The statement of the affairs of
the company which was given to the House
by Shri Madhu Limaye which he got from
the hoh. Member reveals certain alarming
aspects which would be worth studying.

1t appears that in September, 1970, the
ISCON Private Ltd. Company made the
valuation of the assets of the company
which showed the following figures:

Rs. 126. lakhs.
54 v

Bombay unit.
Bhavnagar Unit. Rs.

Together the amount comes to Rs. 180
lakhs. In June, 1973, the valuation was
made by Mazagaon Dock, an equally com-
petent authority—we may presume it
Their valuation of fixed assets was as fol-
lows:—

Bombay Unit, Rs. 75 lakhs
Bhavnagar Unit Rs. 35 "
Both total to Rs. 110 lakhs. The differ-

ence is to the extent of Rs. 70 lakhs in
the course of three years. There are two
aspects which are emerging out of this.
If all the fixed assets as they were in
1970 remained in existence in 1973, then
it speaks volumes about the so-called ex-
pertise of the evaluating agency which the
ISCON Ltd. engaged. Probably, this com-
pany makes its evaluation to suit the com-
pany by inflating the figures. They evalu-
ated the assets as Rs. 180 lakhs three years
ago. But, the inflationary spiral has gone
up in the country. The same stuff is eva-
Juated by somebody else at Rs. 110 lakhs.
This gives the sad picture and cheapness
of the so-called expert agencies who did
this sort of business. If the valuation was
correctly done, then it definitely takes us to
the conclusion that in the course of three
years, the assets valued at Rs. 110 lakhs
were removed by the management incharge
of this company.
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1f the latter is the correct picture, there
is a highway robbery; if the former is.
the correct picture, then the infallibility
which we attribute is to the auditors, in-
dustrial engineers or the assessing authori-
ties. And quite a lot of discount has got
to be given.

This is the picture which I wanted to
emphasise. Second is this. As I said yes-
terday, when 1 spoke on the takeover of
Burn & Co.. when the Government comes
up before the House with a Bill which
involves financial investment in the coun-
try, in justice to this House, the Govern-
ment also owes to it to place before
it the whole picture and to tell us how
the amount to be given must be such and
it necd no! be ‘such and such’. If the
whole picture is placed before us. we can
vole for the Bill without jumping in dark-
ness.

Under this Bill, Rs. 1 crore is to be
given.  After studying the figures, | feel
that the amount which is to be sanctioned
is on the low side. After all, we are
taking over certain assets. The assets have
a certain value. Whether Mundhra is
managing or somebody else is managing it
is irrelevant, because those fellows are
not going to get a single pie of it. It
is the secured liability which runs into a
larger amount. The priority claim of the
workers comes to about Rs. 6 lakhs; the
State Bank of India must get Rs. 110
lakhs, and the Bank of Maharashtra must
get Rs. 6 lakhs. All these amounts due
to the s:cured creditors would come to
about Rs. 234 lakhs. So, the banks and
the workers togcther must get Rs. 234
lakhs. The assets of the company have
been valued at Rs. 280 lakhs and also at
Rs. 110 lakhs, These two different figures
have been given to us. What exactly in
the criterion by which Government have
fixed the amount at Rs. 1 crore?

We are told that this matter was pend-
ing liquidation befor¢ the High Ccnurt,
which means that the amounts which the
secured creditors could get could have been
collected by auctioning of the assets; and
by auctioning the assets, these people
could have got a higher amount. I am
not pleading that higher amounts must
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be given nor am 1 pleading the amount
must be slashed down. I am only pleading
that when this House is being asked to
sanction a particular amount, we must be
told the criterion under which it has to
be Rs. | crore and not Rs. 1.1 crore, What
exactly is the criterion? In this case, two
sets of creditors are seeking relief. Se-
cured creditors are there, The nationalis-
ed bunks are also there, and they are

seecking relief at the forum of
the High Court. If the court
proceeds with it, probably by the

sale value of the assets, a larger amount
could have been collected and the
banks could have colleccted the entire am-
ounts. When we intervene, the question is
whether we should not be fair to the se-
cured creditors including the workers and
the nationalised banks. If we were to bc
fair, then fairness would demand the giv-
ing of a certain amount. What should be
the amount to be given? All that I am
asking is that definite and specific details
must be given to the House in order to
cnable it to fix this.

An argument had been advanced by
some hon. Members that banks had been
giving money to a company which appa-
rently was not fairing very well, but mem-
bers on the board of directors and so on
were giving awey the money. On what
basis did they give away the money?
When things like this come to the surface,
1 would like to know whether any action
has been contemplated against the people
who huve given away the money irres-
ponsibily, if the giving away had been
done irresponsibly.

My hon. friend Shri Naik was saying
that if the workers were to be associated
with the management, the worker must de-
serve it or carn it. Here are the members
on the board of management of the na-
lionalised banks, who have earned their
right to be on the board of directors, and
the earning of that right kas demonstra.
ted what has happened. I am absolutely
sure that if the management is handed
over to the workers in ‘a concern where
they are working, they will certainly prove
much better than these fellows who have
earned their right to be on the board of
directors of the nationalised banks or the
financial institutions. So, let not my hon.

friend plead that kind of thing. 1 would
only plead that let the thinking be renew-
ed and let the thing be rehashed. We
want nationalisation. But nationalisation
means the association of the workers with
the whole thing and the workers should
do the job. If anyone thinks that we
could just tell them that it is nationalised
and after that, the workers would do their
job under the crack of the whip, he is
completely mistaken.

Merely because it is nationmalisation, the
workers arc not going to be taken in or
hypnotised, and they are not going to do
your job., There must be an clement of
socialisation in every act of nationalisa-
tion. The worker must get associated with
it. Otherwise, the attitude of the worker
to you will be the same as his attitude to
the private employer, no belter. 1If you
cannot be get confidence in the worker,
there will be no response forthcoming.
You will then be getling into greater and
greater trouble. T am pleading thiat the
experiment might start with this. When
you expand your area of operation, you
must start thinking as to how to secure
the confidence of the workers, Do not
demand of the workers: earn your right to
be on the board. But 1 would usk you
to earn your right to demand the res-
ponse and confidence of the workers.
Otherwise, the confidence will not be forth-
coming.

With these words.
support this Bill,

1 whole heartedly

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHRI1
T. A. PAl): I am very happy, listening to
the comments of hon. members on both
sides, that there is a greater consciousness
that industries in this country should
work. that they must produce, that they
belong 10 the country ‘and that they are
national assets. Very often, conflicting at-
titudes towards this have resulted in com-
plete confusion as to how these indus
tries should be looked after.

Nobody says that the industries must
be permitted to mismanage, that the assets
should be allowed to be frittered ‘away.
But the attitude that the assets that we
have created should be utilised to the



243  Alcock Ashdown
[Shri T. A. Pai]
max.mum extent because they belong 1o
the nation is am awareness that is now
being feit. 1 am very happy about it

So far as Alcock Ashdown is concernud,
as one hon. member has pointed out, it
is 86 years old. Now it must be realised
that indusiry has also a lifetime, that in-
dustry requires to be renewed, that indus-
try requires to be taken care of and sav-
ed from obsolescence and requires conti-
nuous invesiment, must sometimes be per-
mitied to diversify and expand and if any
rigidity of attitude is brought in this, ulti-
mately the organisation becomes sick. and
even government take over will not he
of any help.

Alcock Ashdown was producing  very
useful articles. Perhaps in a seller's mar-
ket, many of these units with old machine-
ry are able to thrive, but the moment there
is a recession, they become seriously aff-
ected. And when they are exposed to mis-
man.gement, a situation develops very of-
ten when, may be, a Mundhra thinks that
because there is profit in this unir, he
would like to put his hands into it and
perhaps exploit it fully, But the fact 1s
that when it closes down and we inspect it
under the Industrics (Devclopment and
Regulation) Act, we do not find it worth-
whiic 1o take it over and run ijt. because
the muchinery is still obsolete. But the
Bhavanagar unit is good. It has been pro-
ducing barges and is capable of building
small ships. Therefore, the Guijarat Gov-
ernment also has an investment in it.

Now it is strange that State Governments
have been approaching the Central Govern-
men: pressurising us to take over all these
unmits after they are |closed down. I do
wish State Governments look after some
of these industries and see that they do
not become sick, or the sickness is cured.
If ultimately it is the Central Govern-
ment’s responsibility to look after all these
sick units, taking over the junks and mak-
ing more investment, it will only be at
the expense of the nation and we will be
deprived of a chance to create new assets
in this country and perhaps new ‘resources
for building up something better. How-
ever, very often for the sake of labour
which would like to be employed in the
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very factory, we have been compelled to
take over some of these units. Hon. mem-
bers must make up their minds whether
we should permit such units to fall sick.
If we do not want them to fall sick, they
must be given all facilities also tp renew
themselves. The matter had gone to the
court, the company was about to be li-
quidated. If I have rushed to the House,
it is because the assets are going to be
auctioned shortly under court order and
then I could not prevent its going into
private hands as it is, because I thought
that the land and the property held by this
company adjoining the Mazagaon Dock
would be a valuablc assets even for the
expansion of the defence industry.

Shri Madhu Limaye has asked me whe-
ther T asked of the Defence Ministry why
they did not look into it. T persuaded
them to look into it and see the value of

these assets now, because as it is, they
may not be interested in tikinz over
junks,

SHRI MADHU LIMAYE: Now, un-
derlined,

SHRI T. A. PAI: As to why the law
Ministry  has not looked into it, T am
unable to answer. I am not aware whe-
ther complaints were made about these
units, whether they have been investigated.
I was asked to look into it and see whe-
ther anything could be done to take over
these assets and look after them. I have
persuaded the Defence Ministry to see
how the Bombay wunit could be looked
after. The Gujarat Government is wvery
keenly interested in developing the Bhava-
nagar project because it has also advanced
some money and is interested in reviving
this unit which can be useful to the coun-
try. Therefore, I have come forward with
a Bill for asking the permission of the
House to acquire these assets.

Now, what shall be the compensation
we shall pay, or what is the amount that
we should pay? Shall we take into ac-
count the liability of this company? Tt runs
to, as some hon. friends have pointed out,
Rs. 340 lakhs. Should we pay Rs. 340
lakhs because they have made this? If
the other calculation is that the nationalis-
ed banks have advanced Rs. 170 lakhs and
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therefore that asset must be valued at
Rs. 170 lakhs, I am afraid that would be
a bad calculation. In fact, if the asscls
were worth Rs, 340 lakhs, the liability
could be Rs. 170  lakhs; but I do not
understand because the liability 1s Rs. 170
lakhs we should value the assets at Rs. 340
lakhs, In any case, thcre s no question of
paying any compensation to cover the
secured creditors, whether they are ours
or anybody else’s. So, it is right that we
could not take that into consideration.
For the sume reason, is compensation to
be paid, to be equal to whatever be ‘he
liabilities of the workers? If any manage-
ment owes anything to the workers, uny
arrcars, should that be the basis for -al-
culating the compensation and we should
say that wc will pay the compensation so
that the workers may be paid off? I think
on that consideration also we should not
proceed. Therefore, what we have to
think of is, what was the reasonuble valua-
tion that we could think of if the assets
could be auctioned today.

What Mr. Stephen pointed out was not
correct.  Perhaps he misread the figures.
What ISCON in 1970 had estimated was
Rs, 126.8 lakhs and Rs. 54.5 lukhs totall-
ing Rs. 181.3 lakhs. This ISCON is an
expert body., Thereafter Mazagon Docks
was examining it from the point of view
of being a buyer, and naturally, it wanted
to see that it did not pay anything more.
I do not consider there is much vatiation,
because these assets were evaluated for the
second time; they were three years old.
The buildings had run down. Machinery,
if not used, are much more worthless. It
is only the running machinery which have
any worth gt all,

SHRI ATAL
(Gwalior): The
up.

BIHARI VAJPAYEE
price of land has gone

SHRI T. A. PAI: I think we never
considered the value of this machinery in
terms of scrap now at the present market
rate. In any case, we considered that
Rs. 1 crore was reasonable enough to
acquire the assets including the land, We
found that we should provide for it. If
out of this the preferential creditors like

gratuity  liabilities, provident fund liabi-
lities, and all that comes to Rs, 63 lakhs,
according to the law, these liabilities will
have to be met first, and the balance, what-
ever remains. gocs to the shares of che
secured creditors, the banks. So, I do not
think that we have paid anything more
unjustifiably. I think we have been quite
reasonable in assessing the valuation at
Re. 1 crore after taking all these factors
into consideration, becausc if we had not
taken up this, the assets would have beem
auctioned off and from the informalion
that we have had that would have been
approximately of the wvalue that would
have been realised. 1 am extremely sorry
that our nationalised banks will have to
lose some money in this.

SHRI C. M. STEPHEN: Ewven accord-
ing to the Mazagon Docks valuation, it
conservative. The Mazagon Douvks
valuation says, Rs. 75 lakhs for the Bom-
bay unit: Rs. 35 lakhs for the Bhavnagar
unit; they together come to Rs. 110 lakhs.
Then, current assets, Rs, 55 lakhs; land
assets, Rs. 40 lakhs. If that is so, why
should vou put the evaluation which would
land the nationalised banks in a loss? That
is what | wanted to know. What is the
criterion?

Wil

SHRI T, A. PAI: I would like to point
out that in respect of the so-called current
assets of Rs. 50 lakhs odd,—some work
is in progress and all that—it may not be
of any use to us, We are handing over
these assets to the Mazagon Docks so far
as  Bombay is concerned only with one
assurance that the workers will be Laken
care of and will be absorbed by them.
So, under the circumstances, they were
asking me that ] may pay some more
compensation so that the total locs of the
banks may be reduced. Maybe. It may
look very nmice that we have been more
generous. But I do not mind: the banks
themselves should have taken care of this
much before. But I also understand the
difficulty of the banks in this country. In
this country, a borrower is the king; and
if you have borrowed more you are a
better king, because to recover the moncy
you will have to file a suit which takes
years together to be heard, and therefore,
the creditor tries every way out of the
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-court to settle this as far as he can. Parti-
cularly when immovable property is in-
volved, we will have to simplify our laws
for the realisation of assets by the banking
system. :

My friends say, nationalisation without
association of workers and without their
being represented on the Board has no
meaning. [ entirely agree. Can I ask hon.
members to prepare a scheme of participa-
tion by workers? In a unit like Kalamas-
sery where Mr. Stephen is one of ‘the
leaders there are 19 unions. T do not
know how any one of them can be put en
the Board or how any one of them can be
involved in the floor level. This country
seems to be peculiar in some respects .nd
‘what applies to the rest of the world Joes
not apply to us. If hon. members giv2
suggestions as to how to implement it. I
shall be grateful. I accept in principle that
the workers must be associated.

SHRI ATAL BIHARI VAJIPAYEE:
The scheme is there. You can ascertain
the representative character of a union by
secret ballot. Whoever commands moujo-
rity support should be given representation
on the board.

SHRI T. A. PAI: That would hold good
even for recognition of a union. I do hope
the Labour Ministry will be able to o
something and we will solve the problem
of having one union for one industry as
representative of the workers. Wherever
it is possible for us to do so in our minis-
try, we shall certainly try to experiment
right from the floor level upwards, It is
a continuous experiment. No zountry has
got a ready-made solution, I entirely
agree that involvement of people at all
stages is more productive than their aliena-
tion.

With these words, I commend the Bill.

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
acquisition of the undertakings of the
Alcock Ashdown Company Limited for
the purpose of ensuring rational and
co-ordinated development and production
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of goods essential to the needs of tne
country in general, and defence depart-
ment in particular, and for matters con-
nected therewith or incidental thereto,
be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We take up clause-
by-clause consideration, There are no am-
endments to clause 2. The question is:

“That clause 2
Bill.”

stand part of the

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3—(Undertakings of the Company

to vest in the Central Government)

SHRI D. K. PANDA: I beg to move:
Page 2, line 15—

after “‘company” insert—

“which includes the owncrchip, con-
trol and management of the company,”

(1

1 have categorically mentioned ‘‘owner-
ship, control and management” and 1
request the Minister to accept it.

SHRI T. A. PAI: I am not accepting it.
It is a superfluous amendment because the
company has already gone into liquidation.
I am only acquiring the assets,

MR. CHAIRMAN: 1 will now put am-
endment No. 1 by Shri D. K. Panda to
the vote of the House.

Amendment No. 1 was put and nega-
tived.

MR. CHAIRMAN: The question is:

“That
Bill"”.

clause 3 stand part of the

The motion was adopfed.

Clause 3 was added to the Bill.
Clauses 4 to 6 were added to the Bill.
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Clause 7—(Payment of amount.)

SHRI MADHU LIMAYE: I beg to
move:

Page 3, line 22,—

for “equal to the sum of rupees one
crore”

sibstitute *“not more than rupees ten
lakhs,” (5)

SHRI SOMNATH CHATTERIJEE
{Burdwan): I beg to move:

Page 3, line 22,—
for “equal to the sum of rupees one
crore”

suebstitute “‘of rupees ten lakhs”. -9)
Page 3, ling 31,—

“for meeting all outstanding liabilities
to the employees of the Company and
then" (10)

Page 3,
after line 35, insert,—

“(4) For the purpose of distribution
of the amount referred to in sub-section
(1), the Court shall adopt such proce-
dure as it may deem just and proper, So
that the same may be completed within
one year of the date of deposit of the
amount in Court”, (11)

Amendment No. 9 is with regard to the
amount that is to be paid. The hon.
Minister has said just now, if I have
understood him correctly, that the amount
has been arrived at on the basis of the
price that would have been offered at the
auction that was going to be held. 1t is
not fixed on the basis of the fixed assets
Or current assets, nor even on the basis of
the amount advanced by the bank, name-
ly, Rs. 170 lakhs, based presumably on
the valuation of the bank, but on the
basis of the price that would be offered in
the auctions. What was the material avail-
able to the Government to decide what
would be the amount that would be
offered at the auction that was going to
be held? If I may say so with respect,
this is an absurd standard which is being
adopted. If one goes on the basis of the
fixed assets or current asscts minus liabi-

lities for fixing the compensation, one can
understand it. After the recent amend-
ment of the Constitution it is well-settled
that the courts cannot go into the ade-
quacy of the amount. But you do not
take the valuation of the nationalised
bank, you do not go on the basis of the
balance sheet; you go on the basis of the
auction price that would have been offercd.
1 submit there is neither any standard nor
any principle in this fixation. This is an
ad hoc fixation of the amount and I (hink
the Government has no right to play with
the people’s money.

Sub-clausg (3) of clause 7 refers to how
the amount which will be deposited in
court will be utilized for meeting the
liabilities of the company in relation (o
the secured and unsecured creditors. In
order to clarify the matter fully, in order
to safeguard the interests of the workers,
I am providing in my amendment No. 10
that this amount shall be utilized first for
meeting all the outstanding liabilises
towards the employees of the company
and then among the creditors who are
secured or wunsecured, It may be said
that they are outstanding dues to the em-
ployees and, to that extent, they are in
the category of unmsecured creditors. Dut
I want to make it clear that the liability
towards the workers will be discharged
first and then only the liability towards
the others.

My amendment No, 11 says that the
court will have power to fix its own pro-
cedure for the purpose of regulation of
the amount. I find, in sub-section (3) of
clause 7, it says:

o e the Court shall distribute the

amount......"

But nothing has been said as to what
procedure is being evolved. Who will be
the petitioners? No petitioner will he
there. The Judge himself will go and
1ssue notices to the persons? At Jeast, you
give the power to the Court to evolve its
own procedure. Otherwise, the Civil Pro-
cedure Code will not apply. There may
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be difficulty. You mak, it clear that the
Court may adopt its own procedure, A
time-limit should be provided, as I have
said in my amendment that within one
year, the entire procedure should be com-
pleted.

SHRI C. M. STEPHEN; May I seek a
clarification from the hon. Member? The
liabilities of the company towards work-
ers have been estimated at Rs. 63 lakhs.
My hon. friend is now asking for insertion
of amendment to the ecxtent that only
Rs. 10 lakhs should be given. Does it
mean that he is pleading that workers may
lose to the extent of Rs. 53 lakhs? Rs, 63
lakhs is their claim. He wants that the
amount of Rs. 1 crore should be reduced
to Rs. 10 lakhs which means that workers
may lose to the extent of Rs. 53 lakhs. Is
that what he is pleading for?

SHRI SOMNATH CHATTERIJEE:
There is no provision in the Bill for mak-
ing the payment to workers. in the first
instance, at all. I am trying to make it
clear, Therefore, if you are not accepting
my amendment of Rs. 10 lukhs, then ac-
cept this amendment and say, out of
Rs. 1 crore, Rs, 63 lakhs will go to work-
ers. Why are you not accepting this
amendment?

SHRI T. A. PAL Sir, the presumption
that the amount of compensation has been
fixed in relation to tendered amount at
the High Court, what is offered in the
Bill, is perhaps not correct. We never
meant that. T only said that we will not
have realised more than that, It is an the
basis of valuation of all the assets, in-
cluding the written dJown value of the
fixed assets, the market value of free-hold
land, the condition of plant and machi-
nery and the value of other assets, Afler
all these things were taken into considera-
tion, we found that Rs. 1 crore was rea-
sonably enough.

Now, as regards the other argument
that Rs. 1 crore is reasonable provided
vou make it payable to the workers or,
otherwise, fix it only at Rs, 10 lakhs, it
only means that what my hon. friend is
suggesting in his amendment is rather very
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strange, So far as we are concerned, we
are only pointing out that the statutory
liabilities, including the liabilities to the
workers, come upto Rs. 3 lakhs. Therc-
fore, out of the compensation that we
give, this amount will go to meet all those
liabilities. what he s suggesting is  the
incorporation of another principle, that s,
forget about all others, out of the l‘abi-
litics, the liability to workers must be met
first. I am sorry I cannot accept the
amendments, Whatever the provisions of
law, as they exist today to look «fter the
priorities, we stand by them.

MR. CHAIRMAN: Now, I am putting
amendments Nos. 5, 9, 10 and 11 moved
by Shri Madhu Limaye and Shri Som-
nath Chatterjee to the vote of the House.

Amendments Nos. 5,9, 10 and 11 wers
put and negatived,

MR. CHAIRMAN: The question is:

“That Clause 7 stand part »f the
Bill.” !

The motion was adopted,
Clause 7 was added 1o the Bill.

Clause 8—(Management and Administra-
tion of the Undertakings.)

SHRI D. K. PANDA: I beg to move:

Page 3, lines 40 to 42,—

for—

“and such person or body of persons
shall carry on the management in ac-
cordance with such regulations as may
be made by the Central Government in.
this behalf.”

substitute—

“and workers” representatives of the
said company; and all such representa-
tives of both Central Government und
the workers’ representatives shall jointly
carry on the management with equal
rights of management in accordance
with such regulations as may be made
by the Central Government to snsure
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effective participation of workers in the
management at all levels including shop
level.” (4)

SHRI MADHU LIMAYE: 1 beg to
move:
Page 3, line 41,—

after “‘persons” insert—

“including two represcntatives of the
workers of the said company elected by
workers through secret voting”, (6)

MR. CHAIRMAN: ‘Then, there are
amendment Nos. 12, 13 and 14 jiven
notice of by Shri Popatlal M. Joshi,

Does he want to move them?

SHRI POPATLAL M. JOSHI: Yecs.

MR, CHAIRMAN These amendments

SHRI SOMNATH CHATTERJEE:
You may shorten the time, but the copies
of the amendments should be supplied to
members. Otherwise, the House may
discuss the amendments without hnowing
them. ‘

e
st waw fagrdy A : | aarafa
Y, uF AT WIT AT § 1 mASH W,
2T >TAT, TOORT 99 ATF F q4T A81
& AT AT g T T w R A
F7 forar, #g AT 1L A AT G
sl w1 A AT e Y g
wea aer § ol owgar 1 afer =
FATAE L UM, T AT H IO FT TATH
F®m apT & far wga, Gefue wem
TRTFRT. L.
st wew fagr amrdar o A

have been received very late at 2.35 p.a P P ; 2
According to the rules, these amendments WA HZrm A 3T T &8 A A
should not be allowed. 1 was pot in
favour of allowing them. But the Minis- awafa ﬂﬁﬁﬂ - =Efr g R T
ter wants to accept these amendments, S— .. )
He has also written that he is going to R ATAT T TR E
accept his amendments, This is becoming
a practice...... SHRI POPATLAL M. JOSHI
(Banaskantha): T move:
SHRI S. M. BANERJEE (Kanpur): .
2 : 1 36,—
On a point of order, Sir. Page 3, line
after “The" inscrt “whole or part of
MR. CHAIRMAN: When I am on the” (12)
my legs, what point of order you have?
Page 3, line 37,—

I am allowing these amendments us a . " .
special case. But I have to say that this for “shall” substitute—

has become a practics. 1 request all “may, on such terms as the Ceniral

the hon. Members of this House not to Government may determine, be trans-

' send their amendments late because it ferred to and vested in a State Gov-

embarrasses the Chair so much and W ernment or agency nominated by itself

future, please be careful to send vour or by that State Government or” (13)

amendments in time: Because they huve
not been circulated, the hon. Member
may please read them. after “including” insert—

Page 3, line 38—

“3 Statc Government or agency

SHRI S. M. BANERJEE: 1 do not a
nominated by itself or that State Ciov-

!‘I'Iim] his giving the amendmtnts, But
it is said that the amendments were yiven ernment or” (14) .

at 230 p.m. and now it is guarter to Six. )

We do not know what his amendments ~ MR. CHAIRMAN: T have llowed
are and as to what their implications are.  him to move them.

2572 LS—9
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wwefa RERT 99 4% g9 34l
T AT 9 9T fEAgS FET 1

SHRI SEZHIYAN (Kumbakonarm)
What are their implications?

SHRI SHYAMNANDAN MISHRA
(Begusarai): These amendments Lave
been moved by a private member, The
Government can comg forward with an
amendment at any stage but that ‘s not
open to any private member. It cannot
come like this. This privilege belongs
only to the Government and not v a
private member,

SHRI T. A. PAIL: I bow down to what
you have said. I do not, therefore, wish
that you are embarrassed and I am ask-
ing the Member not to press his amend-
ments 50 that there may not be any con-

troversy, If necessary, 1 myself will
move it
MR. CHAIRMAN: I have allowed

him to move and he has moved. Whether
be is pressing them or not, that will be
seen gt the time of putting them 1o vote.

MNow, Shri Panda.

SHRI D. K. PANDA (Bhanjanagar):
Sir, the workers in the factory have been
taking great interest to set right the man-
agement and also to see that there is in-
creased production. They bave pointed
out all the fraud played by the manage-
ments and they have brought out every-
thing regarding those persons like Mr.
Mundhra and others connected with the
administration and management. Now
also they have sent reports mot only to
the Government. . . .

MR, CHAIRMAN:
your amendment, please.

SHRI D. K. PANDA: 1T am speaking
on my amendment. Sir, valuabl: sug-
gestions have been made by the workers,
Though we have got a small union there

Only speak on
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and the INTUC is also having one union
there, all those unions, irrcspective of
party affiliations, have been sending all
these papers. They have given one paper
regarding the economic viability of the
company. So, they have given the details
therein, And how many orders have besn
placed with this company? Instead of
prosperity of the company, these people
who managed the company looked for
themselves and company's prosperity
inter alia means the prosperity for them-
selves. This is the position. That is why
this thing has happened. They have given
s0 many facts and figures. My only re-
quest to the hon. Minister is this. At
least let him set an example in this case
for taking action right from the Legin-
ning. Let him accept this amendment of
mine. Let him accept it at lcast on prin-
ciple. I ask, why should you not imple-
ment it from the very beginning? We
have had so many failures. let not such
failure be there this time also. Why can-
not you at lcast this time ensure the
partnership  from the very beginning?
This is my plea. Why do you leav ¢ it to
some officers to run it? That is my whole
point.

= #y fowm: awmfa w@nrg,
97 wfaw 73 T TET & 1 FFW
war ¢ & fr wogd ¥ wfafafe 4%
¥ fory gw AT &, AfF afafifa &, v
#1 fadiy &% fear s/ 7 A% gogA
F gara & 7 wEw FOAmET -
At & Fgr 917 & afawew & w7
# 7Y AT @I g AT Waw & g0 3
"y Q) sfafafa amaz a3

MR. CHAIRMAN: Mr. Joshi, what
about your amendments?
SHRI POPATLAL M. JOSHI. [ am

pot pressing my amendments.

SHRI DINESH JOARDER (Malda): I
want to know what will be the fate of
these amendments?
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MR. CHAIRMAN: At the time of
voting you will know what will pe the

fate.

SHRI SEZHIYAN: Sir, once the amend-
ment has been moved, it becomes the
possession of the House. The leave of
the House must be taken for withdiaw-
ing the amendment,

MR. CHAIRMAN: That will come.

SHRI HOMNATH CHATTERJEE: I
rise on a point of order. Under Rule
B7, an amendment moved may, by leave
of the House, but not otherwise, be
withdrawn, on the request of the Mcm-
ber moving it.  The point is, he has not
asked for the leave of the House to
withdraw it. (laterruptions) He has not
asked for the leave.

MR. CHAIRMAN: You ses, I have
not taken the vote. After he says that,
I will take the leave, not before.

Unless he says whether he is movings
or not or unless he says that he is mov-
mg, I cannot take the vote of the House.

SHRI RAMAVATAR SHASTRI: He
has already moved.

MR, CHAIRMAN: Then, I am putt-
ing amendment Nos. 4 and 6 moved by
Shri D, K. Panda and Shri madhu
Limaye together to the wvote of the
House.

SOME HON. MEMBERS: We want a
Division on this,

MR. CHAIRMAN: Should I order a
Division on both amendments—Nos. 4
and 67

SOME HON. MEMBERS: We want a
Division on both the amendments,

MR. CHAIRMAN: All right. T shall
put both the amendments separately. |
shall first put amendment No. 4 moved
by Shri Panda.
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The question is:
Page 3, lines 40 to 42,—

for “and such person or body of
persons shall carry on the manage-
ment in accordance with such i:gula-
tions as may be made by thec Central
Government in this behalf,”

substitute—*"and  workers' represen-
tatives of the said company; and all such
representatives of both Central Govern-
ment and the workers' representatives
with equal rights of management
shall jointly carry on the management
with equs! rights of management
in accordance with such regulations os
may be made by the Central Govern-
ment to ensure effective participation of
workers in the management at all levels
including shop level.”(4)
The Lok Sabha divided:
Division No. 14] [17.58 hxs,

AYES

Bade, Shri R. V,
Banerjee, Shri 9. M.
Bhagirath Bhanwar, Shri
Bhattacharyya, Shri S. P.
Chatterjee, Shri Somnath
Chowhan, Shri Bharat Singh
Dutta, Shri Biren
Gupta, Shri Indrajit
Joarder, Shri Dinesh
Limaye, Shri Madhu
Pandeya, Dr. Laxminarain
Ramkanwar, Shri
Sezhiyan, Shri
Shastri, Shri Ramavatar
Singh, Shri D. N,

NOES
Ambesh, Shri
Arvind Netam_  Shri
Azad, Shri Bhagwat Jha
Barupal, Shri Panna Lal
Basumatari, Shri D.
Bhagat, Shri B. R.
Bheeshmadev, Shri M.
Bist, Shri Narendra Singh
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Brij Raj Singh-Kotah, Shri
Chandrakar, Shri Chandulal
Chavan, Shri Yeshwantrao
Dalbir Singh, Shri

Darbara Singh, Shri

Das, Shri Dharnidhar
Dhamankar, Shri

Dwivedi, Shri Nageshwar
Engti, Shri Biren

Godara, Shri Mani Ram
Gotkhinde, Shri Annasaheb
Hari Singh, Shri

Jagjivan Ram, Shri

Josi:i, Shri Popatlal M.
Kadannappalli, Shri Ramachandran
Kader, Shri S. A.

Kailas, Dr.

Kapur, Shri Sat Pal

Karan Singh, Dr.

Kasture, Shri A. S

Kedar Nath Singh, Shri
Kinder Lal, Shri

Lakkappa, Shri K.
Lakshmikanthamma, Shrimati T.
Laskar, Shri Nihar

Mahajan, Shri Y. S.
Malhotra, Shri Inder J.
Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Maurya, Shri B. P.

Mishra, Shri Bibhuti

Mishra, Shri Jagannath

Modi, Shri Shrikishan
Nahata, Shri Amrit

Negi, Shri Pratap Singh
Pandey, Shri Krishna Chandra
Panday, Shri Sudhakar
Panigrahi, Shri Chintamani
Parashar, Prof, Narain Chand
Partap Singh, Shri
Patil, Shri E. V. Vikhe
Peje, Shrl S, L,
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Peje, Shri S. L. '
Raghu Ramaiah, Shri K.
Ram Dhan, Shri

Ram Swarup, Shri

Rao, Dr. K. L.

Rao, Shri P. Ankineedu Prasada
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Samant2, Shri §. C.

Sathe, Shri Vasunt

Satpathy, Shri Devendra
Shafee, Shri A,

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shunkzramand, Shri B.
Sharma, Shri Nawal Kishore
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Shivnath Singh, Shri
Siddheshwar Prasad, Shri
Sinha, £4ri Dharam Bir
Tayyab Hussain, Shri
Tiwary, Shri D. N.

Tula Ram Shri

*Vajpayee Shri Atal Bihari
Yadav, Shri D. P,
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MR. CHAIRMAN: The result** of the

division is; Ayes: 15; Noes: 81,

The motion was negatived.

MR. CHAIRMAN: 1[I shall now put
amendment No. 6 moved by Shri Linaye

o vote,

Amendment No, 6 was put and nega-

tived.

Wrongly voted for NOES.

**Shri Atal Bihari Vajpayee also recorded his vote for AYES.
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MR. CHAIRMAN: As regards amend-
ments Nos. 12, 13 and 14, has Shri Po-
patlal Joshi leave of the House tn with-
draw them?

SEVERAL HON. MEMBERS: Yes.

Amendments Nos. 12, 13 and 14 were,
by leave, withdrawn,

MR. CHAIRMAN: The question is:

“That clause 8 stand part of the

Bill".
The morian was adopted.

Clause 8 was added 1o the Bill.
Clause  9—(Penalrles.)

SHRI MADHU LIMAYE: I beg to
move:

Page 4, line 16, add at the 2nd—

“and if they are directors of the
said company they shall be punishable
with imprisonment for a term which
may extend to two years and with
fine”. (7)

MR. CHAIRMAN: I shall now put
this amendment to vote.

Amendment No. 7 was put and negu-
tived.

MR. CHAIRMAN: The question is:

“That
Bill”.

clause 9 stand part of the

The motion was adopted.
Claise 9 was added to the Bill.

Clauses 10 and 11 wlrra added to rthe
Bill,

Clause 12—(Power to make regulations)
SHRI MADHU LIMAYE: I % to
move:
Page 5, for lines 11 to 20, substitute—
“(2) These  regulations shall have
effect in the first instance for n period
of three months within  which thev

shall be placed before the Houses tor
ratification, and if the Houses agree to

ratify them with or without modifica-
tion they shall continue in force; so,
however that any ratification with mo-
dification or non-ratification shall be
without prejudice to the walidity of
anything previously done under the
regulations”. (B)

i At & Srgar
q4) St g7 GOEA FT AT | 4w 54
& v fagrs ¥ war § fs
femeft 1t o Y Fmatfeag 723 & azor
A F W9 qrIA0 € rEfy AreA &3
aTawT #4031 & fF nelrsa Far
& AY Wz wAT qEer § AT q90 F
faz g4 w a9 fasar §)1 Eeis
¥ g7 avg W quwr g S #Y wedr
ar g 31 fagrd agua & Agw & w@
a7 w0 AR ferm o A
T & fad wmdArT AT aga A
frara & & saga @Y FeAT WRAT)
grer FemM fF w&r W@ zORr AW
LA
st wew fagrd arwdey : weTAv,
w=ar gara &, w7 faar wra
18 hm. ]

Fx T

SHRI T. A. PAI:
unable to accept it

I am sorry 1 am

MR. CHAIRMAN: I shall now put
amendment No. 8 to vote.

Amendment
rived.

MR. CHAIRMAN: The question is:

“That clause 12
Bill”.

No. 8 was put and nega-

stand part of the

The meotion was adopted.
Clause 12 was added ro the Bill.

Clause 1, the Enacting Formula, he
I'ieamble and the Title were added t
+he Bill,

SHRI T. A. PAL: 1 move:
“That the Bill be passed”.
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MR. CHAIRMAN: Motion moved:
“That the Bill be passed.”

oft ®ivare anwt (9za)

Twrafa off, agt &= 7 & g7 a9 0%
i fear § fs dews Wk dwwraw
e & Y ot g REFED 1971
A FTH FQ @ & I FT N A qwr
g T & IO, AR AE TR &
®7 7@, ¥z wE F T A v
I F T AN ATITAIN 9,000%0
oo Fafasi A A0 Ao Ho &
R a7 &N & qarfas IAF daw
faar qr ot &t o@o wrfo Ho Fr
a1 T fear wx ag wwar gfamw
YzET ATgE AT T | I A WO wAS
w1 faeft #Y 33,500 %o FAT  fran
wifs ag fad gaews WY @ & A7
Ao re N @R E ) T a@ F IEE
67,000 §0 UF HFHIH & ATH 7T FAYAT
¥ frrd o 9% aafe frar ) a1 &
argarg fs 37 saai #1 37 & ag faer
ST | A FITA F TG A AW
W E T AT A FTF wAgU F
qz¥ ¥ fzar arr w)T oF W §ET AET
#t aww & wfesl w1 7@ faor am
ifgd
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wham g g fr sizer e,
I F A a9 W ey @ ew
FEOA! B 2 # @ § 37 awrw Anit
¥ faamn qwedi w9 o 1 A
frrme § & 97w gwoT Twg,
iR I Famfa R e T I R
AAZL Y AT A AGA W, 0
g faw =7 & @ @), 3w
TFAT FT AR | A uf) frdaw B

SHRI T. A, PAI: My responsibility is to
deposit ffiis amount in the court. So far
as the other offences that the party seems
to have committed against the persuns or
any companies or against labour are
concerned, we shall certainly see that the
Government take necessary action,

MR. CHAIRMAN: The question is:

“That the Bill be passed”.

The motion was adopted.

18.05 hrs.

The Lok Sabha then adjourned il
Eleven of the Clock on Friday, Decem-
ber 7, 1973/ Agrahayana 16, 1895 (Saka).



